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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

Wednesday the 3rd December 1947,

The Assembly met in the Assembly Cliunber of the Council House ab
Eleven of the Clock. Mr. Speaker (The Honourable Mr. G. V. Mavalankar)

‘in the Chair.

DECLARATION BY MEMBERS
The following Members made the Declaration under Rule 2C:—
Saivid Mohd. Saadulla; and
Kumararaja Sir M. A. Muthiah Chettiyar.

STARRED QUESTIONS AND ANSWERS

(a) OrRAL ANSWERS.
EMPLOYMENT OF SCHOLARS RETURNED FROM ABROAD
540. *Seth Govinddas: (a) Will the Honourable Minister of Education be

pleased to state how many Government scholars sent to foreign countries for
udvanced studies have returned to India so far?
(b) What are these specialists doing now in India? _
(c) How do the Government of India propose to utilise the specialised know-
ledge of these scholars?
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The Honourable Maulana Abul Kalam Azad: (8) From the Central Govern-

ment scholars sent under the Central Qverseas Scholarships Scheme, 17 of the
1845 batch and three of the 1946 batch have so far returned to India after
completion of their training abroad.

(b) A statement giving the names of these scholars with a summary of the
work they are doing in India and the reasons of return, where necessary, is

placed on the table of the House.

(¢) The services of a scholar on return, after completion of his training-
abroad, will in the first instance be placed at the disposal of the Ministry against
whose requirements he was selected; other Ministries of the Government of
India will have a second claim on him, if, however, the Government of India
do not immediately require his services owing to the fact that their develop-
ment plans have not materialised or have not been given effect to, he will be
placed at the dispossl of a Provincial Government, University, Technical Insti-
tution or industry according to their needs and demands.

So fur as Provincial seholars are concerned, it is the responsibility 6f the
Provincinl Government concerned to place the returned scholars suitably. Tn
case they are unable to do so, the services of the returned scholars are to be
placed at the disposal of the Government of India. So far there has been only
ono such cnse where the Provinecial Government has not been able to utilise -
the services of a trained scholar and the Government of India are endeavouring
to plnce him in a suitable posh.

C ]

Statement Showing the Position of Employm-ni of Returning Scholars
1945 Batch
1. Tarapada Bandopadhayay . Has spevislissd in Electro-Chemistry. The ocase was

referred to the 8/Ministry (I. & 8.) who are to
utilise him in one of the leading industries. l(:l,::ghne

he has joined his previous post.
Employed by F. R. I. Dehra Dun as a Statician,
P. R. 1. have employed him.
1. & S. Ministry have employed him.
Returned due to ill health and is in sanatorium,

Returned to India before completion of studies due to
family circumstancea. .

7. B. N. Singh Has besn asked to apply to National Physical Laboratories,

8. R. N. Marchant Returned due to ill health before completion of studies

9. N.L. Pal Has been asked to apply to F. P. 8. C. for & post in 1. A.
R.1. Meanwhile has joined his previous post.

10. D, Hanmant Rao Efforts are being made to secure post in Delhi Polytechni-

11. U. K. Patwardhan Case roferred to Railway Board.

13. P. P. Bhataager. Case reforrod to Ministry of Defeace.

11, (. L. Nayar . Case referred to Ministry of Defence.

14. M.V, Mathow .. Tho Ministry of Finance wished to interview the scholar

18. Dr. K, C. Galasi

16, Dr.D. K. IQM‘

but they have not so far intimated the date and time of
interview and the post which they wish to offer. The
Ministry of Finance have been reminded to let us have
full particulars.

2. The Governments of Bombay and C. P. and Berar hayve
also been addressed but have not so far replied.

The Minjstry of are asked whether his
services can be in the I. A. R. I or the Forest
Restarch Institute, Debra Dun.
'l\i-voo‘b“o:rhum&pnviw appointmens &t the
LV,
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Izatnagar he has applied for the post of Animal Physiologist

at the LV.R.L %ﬁe F. P. S. C. has summoned the candi-
date for interview on 14th November 1947. Further
developments are awaited.

17. Dr. . . The Ministry of I. & S. have been addressed but have not
r- Quruswamy go far sent reply. The Ministry of Defence are also being
consulted.
1946 Batch .
1. Mre. Sally Lewis . © . . Mrs. Sally Lewis expressed her desire to rejoin her former

post in the Bengal Government to which we have agreed.
Probably she has joined by now.

2 .Mr. Inder Singh . . . Was selected for Plastics against the requirement of I. & 8
Ministry. He returned in September 1947 after complet-:
ing one year's theoretical course and could not ge
facilities for practical training. His case was referred
to the I. & S. Ministry. They have asked for particulais
of this scholar. Particulars are awaited from U.S.A.
In the meantime his case for Lecturer’s post was referred
to Delhi Polytechnic and they have agreed to consider
his case provided that he applies for the post as and when
advertisement appears in the press. The Scholar is
being info.med of the rame. His case i3 &l§o
being referred to the Agriculture Ministry for certain
posts of Chemist which will be filled up at Pusa Institute.

3. Mr. 8. L. Bannerjee . His case was referred to the S/Ministry for employment.
No confirmation has so far been received Reminder is
being issued in this respect. :

{3 Az g § waee fafire aea @ gg e ¢ B Raw
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Seth Govinddas: May I know from the Honourable Minister that out of the
scholars who have since returned from foreign countries if there are any whose
services have not yet been utilized and are in India?

S - S pyte e Batite fpais ol oS o 2 Ol (00 Ulge faayf
- a WU T 5 LS (B g S yp Ltk W &g e ety ) yae
canla S S B S e B e 5 el >y
The Honourable Maulana Abul Kalam Azad: You will find its details from
the statement. But I can tell you from my memory that those who had

returned after completion of their training have been provided for and endea-
vours are being made for those who are still unemployed.

oo age N HAY : Fa1 FIR ey I FTM AP F AT FFA F QA
feas s W57 U A, fraw gEace 1o i R we gedt 3,9

8hri H. V. Kamath: Will the Honourable Minister please state as to how

many of these scholars were sent to the United States of America and England:
and how many to other countries?

s e &g &5 & Lolzy oS PPN CRC N T ofsf 2] Yge J.g,.»f
- LSy 3 S S et LR & gl Sob pglae e A RpRut oK)
. The Homourable Maulana Abul Kalam Azad: I have already stated that you
w;lllthﬁndH all these detuils in the statement; which has been placed on the table
O e House.

Mr. Tajamnl Husain: Will Government be pleased to state how much
money Government have spent on their education so far?
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'g‘r'f”"-‘u" (3% 0% 74 'J.".bup eyt Ll Ko ¢ olsf Pyl Uy J-uyf

"a!Le‘Ledi-‘)ﬂ,J-H-"L Sl el vy g
The Homourable Maulans Abul Kalam Azad: You will find the details in
the statement that has been placed on the table of the House.
Mr. Tajamul Husain: Will Government be pleased to qtate how many so
far are unemploycd? )
Mr, Bpeaker: That has already been answered.

Mr, '.I.'ljl.mnl Husain: Will Government be pleased to state the number of
Bcheduled Cuntes that were sent abroad for education? ;

e Ly DL s S A0 G g
The Honourable Maulana Abul Kalam Azad: A notice is required for this.
Bhri 8. Nagappa: I v v of the faet that sending students to foreign coun-
fries costs more to the students as well as to the Government, will Govern-
ment consider the desirability of starting such specinlised subjects in Tndia
iteelf and see that more training is given to more people

W fifig e wgnarg @ Fva gma s Rerad S0 gav s
nd arec st amar € 3% Provincial basis qr e awar T ar All India

basis g7 3w arar ¥ | '
Skri Mihir Lal Obattopadhyays: Will the Honourasble Member please state

whether those who nre sent ubroad are sent. either on Provincial or All India
Basis?

HE Sy ol oS e o lingain pake gn 1 O pBC] Ulpe | fagpf
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The Honourable Maulana Abul Kalam Azad: The scheme for sending the

soholars for training abroad falls under two cntegories, riz., one where the
selection in made by the Government of India itself and the acholars are sent
by the Central Government: and the other where the scholarships are granted
to the Provincial scholars whose selection is nlto made by the Government of
India.

shri K. Ssnthanam: May I know, Sir, if there is any record being kept of
the performance of these students both abroad during training and after their
return to India?

- & &) S gt 8a! | Rk dilaxe o ofif pyel UWge faopf
The Honourable Maulana Abul Kalam Aszad: Yes. The Ministry concerned

keeps a full record in this connection.
1 ok GG :

: N Fyereft gat qoerdt &S/ weT W

a8 dewn feadt o
“P!Tm gtm What is the present number of our stndents
moi\'in;! training sbrond who have been sent on Government expense?
- dalg Ll B L] 3 Ol (Il UBge Jagyl
The Honoursble Maulana Abul Kalam Asad: A notice would be required
for this.
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3o o Tge IgwE : W i feaw Pt ae 39 a@ aw ¥

Dr. P. S. Deshmukh: What is the number of students expected to be senb
sbroad during the ensuing year?

298 yied Bl an Sy gy leReS 50 late Ll olif (Ml Uy fauyl

- Ut S
The Honourable Maulana Abul Kalam Azad: Two Committees have beem
formed in this connection and they are considering over this.

N QIFSW WY FN IR 1ET 5§ G95d & & a7 N gaa F faw
dleq ¥ oadt @ feaw deg miganfaat & faw reserve &

Shri Raj Krishna Bose: Will the Honourable Minister please state the

number of seats reserved for the Depressed Classes out of the total seats
provided for these students.

Qualified y» - & Ly ¢ oS- el @ ol (Mgl Uy faond
- b Jla S8 Liailly o0f 5 yale Wb
The Honourable Maulana Abul Kalam Azad: There is noie amongst them.
If qualified students are available, they are granted scholarships.
ImponT or I'orElGN EXPERTS FOR TRAINING OF STUDENTS IN INDIA

541. *Seth Qovinddas: Will the Honoursble Minister of Fducation be
pleased to stute:

{a) whether Government are aware of the growing opposition for sending
students to fore'gn countries for advanced studles; and

(b} whether Government propose to consider the opinions expressed by
many experts to get specialists from foreign countries for giving training to
our students in India?

o el d:" L gl =yl () :ol;f Pyt LYye L}"f’j?
“growing opposition to Sy &5 Jo &3 & w0 > - A g Wl S eud
the sending of students to foreign countries for advanced studies”
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“Dr. B. C. Roy’s C-mmittee” - w» & (U Lo  juf yie
L )5 yahee ¢ yu jl &g - “Scientific Manpower Enquiry Committee’
oy doterim  dul & seleaS iy o - Ry yeh j3 dla Do LiLS, )
Pl Zaegka - (p4b 398 g5 £ 2aegkns 8y gl - g4k g0mae (W L aeglas
J‘d)’@”@ﬁgg—-ﬂk'&' J‘-.'JQP b & i Jo iyl £ \L

- S owel



1120 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [8RD Dmo. 1647

The Honourable Maulana Abul Kalam Azad: (a) Government is not aware
of any "‘growing opposition to the sending of students to foreign countries for.
sdvanced studies’’, but Government feels that the existing Overseas Scholar-
ships Bcheme is defective in certain respects. The basic defect is that instead
of paying proper attention to our existing institutions, training centres and the
necessity of inviting experts from abroad, attention is only paid to sending
students abroad for training. It was in order to put this and other defects
right that Government set up two Committees, namely, Dr. B. C. Roy's
Committee and the Scientific Manpower Enquiry Committee to consider afresh
the whole question of Oversens Scholarships. Both these Committees have
submitted their interiin reports and the Government is considering them.
Government hopes, very shortly, to announce its future policy as regards Over-
seas Bcholarships.

(b) Does not arise.

f Mfegqre: a1 aAla fafrec see 9 qawes & ag

e}Rai vk g ff IR sy T P A @ A & gt wwEd
feasr R v ¥ AR a7 arge ok Faranfat & Far sraws € ar ot
t ot e fredt o ot ol o< amefta §f o et § it Reay 2@ R
¥ PrauT sy ot g3t e firdt @ are Fwen a9

Beth Govinddas: Will the Honourable Minister please state whether these
Committees which had been set up were asked that they should prepare a list
of such subjects for which it was not considered necessary to send our students
abroad and training in respect of those could be given here? And what is the
oumber of subjects for which we have still to send our students abroad for
training?
U 5y sl adly  yee reference ! terms Jﬁf & 2 ol Mg Uy ey

St dla 28 ey S\ yake gKia 2 Uy Lo oS

The Honourable Maulana Abul Kalam Asad: This is explicitly mentioned

in the terms and references of students who are granted Overseas Scholarships.

8hri 8. Nagappa: May I know who are the members of these two
Committees ? )

HE - el &l R ey =g Ol (MIytl Ulpe gyl
- &h’ - ‘_’-‘0’5
The Honourable Maulana Abul Kalam Azad: At present I have not got
their names. I would require a notice for this.

shri 8. Nagappa: May I know whether at least these Committees are re-
rresentative in character from all points of view?

Kl o edy s e oS miesS S b ol 2 ol (10 Ulye JuaT
w oted or Sl S MRS D S Lee e S - 2 U S JUs
— ot e D LT uy e Jla W eof
The Honourable Maulana Abul Kalam Asad: While setting up such Com-

inittees, this is kept in view that these Committees constitute of such persons
who are fit for the purpose with which these are formed.

GOVERNMENT SCHOLARSHTPS TO STUDENTS FROM APRICA AND OTHRB COUNTRING

542. *Prof. X. G. Ranga: Will the Honourable Minister of Fducaton be
pleared to state:
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(a) whether Governnient have agreed to offer scholarships to Afr'can stu-
dents in order to develop cultural contacts with African Youths and intelli-
gentsia and if so, bow many such students have so far been invited and from
what countries and how many have aetually eome and in which I‘n‘versities
they are placed and for what subjects;

(b) whether any specinl steps are being taken to '[llﬂ]\t them feel quite at
home in the Indian socinl environment and to bring them into touch w'th our
social and cultural heritage and Indian cultural leaders;

(¢) what allowances for boarding and lodging, books and games are being
paid to them; and

(d) whether it is propesed to increase the grant for the same purpose for the
next year?

bt oS Ul cultural gl S sde caaga : ofif M) Wy asyl
Ayl gtyys el 0 Sl e pake £ oeldy SN E oy £ Ol
O Wl 0 ua - e 50D S DS Jula paled pae gliepslh oS Llb S
-8 gl S IV B e e gk 5y L5 LS LS select D S Ligtls
JRIS oK yae paReggriyt g oyl - a0 Sk e g gl WU S L )
: - oo & 2 LS LS
1. Mr. Stanley S. Sesanga, Uganda, studying for Graduate course at

8t. Stephen's College, Delhi.

Mr. B. F. F. Oluande, Uganda, studying for Graduate course at

2
Aligarh University.

8. Mr. E. A, Seroney, Kenya, studying for Gradusate course ab Allahabad

4

5

University.
Mr. E. Geoffrey Mwalenga, Kenya, studying for Intermediate course
at Benares Hindu University.
. Mr. J. M. Sentongo, Uganda, studying for B.Sc. Engineering at the
Roorkee Engineering College.

ool o @2 gl = yam EBy e ellesh £ AL Raygaip bl & (@)
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The Honourable Maulana Abul Kalam Azad: (a) The Government of India,
a8 part of their schemes for the development of Cultural Relations with foreign
countries, have offered this year five scholarships to Fast African students for
studies in India. The five students who were selecte? for the scholarships
arrived in India in the beginning of September, 1947. The names of these

scholars, the countries from which they came and the Universities in which
they are placed are mentioned below:

1. Mr. Staniev S. Scsanga, Uganda, studying for (Graduate course at
Bt. Stephen’s College, Delhi.

2. Mr. B. F. F. Olvande, Uganda, studving for Graduate cruree at
Aligarh University. '

8. Mr. E. A. Seroney, Kenya, studying for Graduate course at Allahahad
University.
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4. Mr. E. Geoffrey Mwalenga, Kenya, studying for Intermediate course
at Benares Hindu University.

5 Mr. J. M. Semengo. Uganda, studying for B.Sc. Engineering at the
Roorkee Engineering College.

(b) The students are staying iu the University or College hostels and are
under the general supervision of the Heads of the Institutions. They have
thus plenty of opportunities (f intimate contacts with Indian students of these
Universities and are able to participate in the social and cultural life of the
Universities and through them of the country.

(¢» The Government of India have granted an all-inclusive stipend of
Rs. 200 p.m. to each of the students and, in addition, capitation fees will be
poid where necessary. Passage expenses have to be borne by the students
themselves.

(d) No increase in the grant is contemplated at present.
¥z Mrare ¢ w0 AT gz@ ® g agE € gt wwhe @
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Beth Govinddas: Is the Honourable Minister uware of the fact that there
is no College in all the four colonies of Fast Africa viz., Kenya, Uganda,
Tanganiyaka and Zanzibar where the Indian students may get training? And
in such circumstances, will the Government kindly consider over the possibility
of granting some more scholarships to the students so far as  Fast Africa is
concerned ?

S5 o o e kgt ol pMll Uy Ly
The Honourable Maulana Abul Kalam Azad: The Government will surely
consider over this.

Prot. N. G. Ranga: May 1 know, Sir, who selects the Universities in which
these students have to be educated, and why is it that one of them has been
sent to & University which has made it its special cult to preach communalism
in this country?

ghi of Ll ol & pls oS phade &S LG 4 2 O] 0 Wy | faup]
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The Honourable Maulana Abul Kalam Asad: So far as the Ministry sare
aware of, these students were selected by the Ministry of External Affsirs by

means of correspondence. There is nothing before the Ministry which relates
to the matter referred to now by the Honourable Member.

s wirarsara : & quen e § 8 3 sl § students §
fwd g#s # scholarship ¥ y=raww Tt v € 20 @ qamk students
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8hri Mibir Lal Ohattopadhyaya: I would like to know whether there exists
any arrangements for our students or not just as scholarships bave been
provided for the students from Fast Africa in our countrs.
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- AU WS oy sl gy basis ol i ofif p0lnl Uy fauyf
The Honourable Maulana Abul Kalam Azad: This arrangement is not made
on this basis,
Prof. N. G. llnga Is it not a fact that in those areas from which these
friends have come to our country as scholars there are no Universities? .

Do oo Lyl W o il Wy | faay
The Honourable Maulana Abul Kalam Azad: Probably this iz so.
Prof, N. G. Ranga: I am sorry I could not follow the answer given to part
(b) of the question. Will the Honourable Minister be pleased to state whether

it is proposed to increase the grant in the next vear and also increase the
number of studepts?

-2 L_fr“.n““" g)é'f‘; gy pd Lj‘ L"’ w”‘ d')l r!ﬂ',)l L']',’.n JH"’
The Honourable Maulana Abul Kalam Azad: The (Government do not feel
its necessity.

TFeT flo wHo Ynigw : FAv # W waar g % & g decision far
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Dr. P. S. Deshmukh: May T know when thix decision was arrived at and

whether this matter was brought up before the _Legislative Assembly ?
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The Honourable Maulana Abul Kalam Azad: This is not the rule. Such

questions are not brought before the T.egislative Assembly and the - Ministry
concerned itself considers over these.
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Dr. P. 8. Deshmukh: | .mn'euquiring what is the amount provided for the
next year in this respect?

- daly Wy X8l ol iyl Uy J.H,.;I
The Honourable Maulana Abul Kalam Azad: | would require a notice for
this.
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The Honourable Pandit Jawaharlal Nehru: In fact this matter related to

the Ministry of External Affairs. They recommended to the Ministry of Edu-
eation that such scholarshipe should he awarded to students from abroad.
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Arrangements similar to thosc under which these scholarships have been granted
to students from East Africa nand Africa cannot be made for our students
there, because there are no Colleges or Universities. We-want to develop our
relations with the people of Africa. Uptil now there was only one course for
them and that was going to Europe and America. When our Commission
under the Leadership of Raja Maharaj Singh went there, they recommended
that the people in Africa desire that thev should come over to India for studies.
On this correspondence wss exchanged and the External Affairs Ministry re-
commended to the Ministry of Education for the grant of few scholarships. They
accepted their recominendation and these scholarships were granted to the
students from that country.

Prof. X. G. Ranga: Bir, in view of the fact that this grant has been univer-
sully hailed by all the leaders of the East African Associations and Organisa-
tions, will Governmenf consider the advisability of increasing the number of
scholars who will be welcome to come over to this country during the next year?

Mr. Bpeaker: That has been already answered.

Prof. N. G. Ranga: But, Sir, in view of the fuct that it was really initiated
by the External Aflairs Department as n matter of improvement of cultural

relations, I would like to make the suggestion to the Honourable Prime
Minister himself.

Mr. Bpsaker: Then, the Honourable Member must put further supplemen-
taries by pufting a separate question to the Honourable the Prime Minister.

SorEpULED CASTE SOHOLARS SENT ABROAD

B43. *Prof. N. G. Ranga: \Vill the Honourable Minister of Fducation be
pleased to state:

() whether Dr. Ainbedkar's scheme of devoting Re ¢ lakbs per annum for
sending scheduled enate seholars to other countries for advineced studies is
still being purrued;

(b) if 8o, how many scholars have so far heen sent out s'nee the Scheme
was given effect to, vear by vear, and to what countries: and

(o) whether an Advisory Council or auy advisers have been appointed anew
aftar the 15th August. 17 and if sn, who nre the adv'sers?
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Sir Maurice Gwyer.
. Educational Adviser to the Government of India.

A representative of the Ministry of Finance.

The Honourable Rameshwar Agnibhoj.
. Minister for Agriculture, C. P. & Berar.
. Mr. Ramananda Das, Calcutta.

The Honourable Maulana Abul Kalam Azad: (a) In 1944, the Govt. of India
sanctioned a grant of Rs. 8 lakhs per annum for a period of 5 years with effeck
from 1944-45 for scholarships to scheduled caste students for studies in India
and abroad. The scheme is still being pursued but since 1946-47 it is confined
to scholarships to studies in India. Overseas Scholarships to scheduled caste
students are, however, awarded to them under the General Overseas Scholar-
ships Scheme of the Government of India.

oo p w oo

(b) 22 Overseas Scholarships were sanctioned under the scheme during the
year 1945.46. Of these 19 scholars were sent to the United Kingdom, 2 to
Canada and 1 to the United States of America.

(c) The Scheduled Caste Scholarship Board appointed in 1944-45 to advise
the Government of India for the award of these scholarships was reconstituted
in April, 1947, The Board now consists of (1) Sir Maurice Gwyer, Chairman, (2)
Educational Adviser to the Govt. of India, (3) A representative of tha Ministry
of Finance, (4) The Honourable Rameshwar Agnibhoj, (5) Minister for Agricul-
ture, C.P. & Berar, (6) Mr. Ramananda Das, Calcutta.

8hri 8. Nagappa: Sir, is there any likelihood of these Rs. 4 lakhs being
increased ?

M TS S8 e g dlap oS (] £2aek eegtan 1 OIS MRl Wy
Ll T L B g e
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The Honourable Maulana Abul Kalam Azad: The Government are always
prepared to consider over its increase. But at present this scheme is in force
for the last four years, and it will be over within a year. After this the
matter will be considered.

8hri 8. Nagappa: Have Government been giving due representation to all
provinces from which there are no membérs on the selection committee?

Sl aS - a gla S adS e S ol 1 Ol el Uy
— U Bl 38 e o Yy e (ReeS TR a0y 2elijpe
The Honourable Maulana Abul Kalam Azad: Endeavours are always made

that every Province should be given representation irrespective of the fact
whether there are members on the Committee or not. ’
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Shri Raj Krishna Bose: Will the Honourable Minister please state whether
any provision for such facilities similar to those granted to the Scheduled Castes
has been made during this vear for the Adibasiyas as well?
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- & bt Sy S S o o] P ONST (Ml Ul il
m’::”m Maulans Abul Kalam Aszad: There are no special facilities
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Shri Shibban Lal Saksena: How many students have gone out for studies
under this scheme?

30 Gty oS Wolle 1 &S Wty S of 2 yae gl 2 O (MU Wl s
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The Homourable Maulana Abul Kalam Asad: | have just now stated that
22 students have been granted scholurships and sent abroad. Out of these
19 huve been sent to U. K., two to Cunada aud one to U.S.A.

Shri 8. Nagappa: Have the students sent in the first batch returned? If
so, what are they doing?

= daly iy K L] ¢ Ol hlyd Udye Jagyl
. T:O Honourable Maulana Abul Kalam Aszad: ] would like to have a notice
or this.

WaLranr ISSTITUTIONS rOR MILITABY AND ANGLO INDIAN CHILDREN

644. *8bri V. I. Munishwami Pillai: (a) Will the Honourable Minister of
Defence be plensed to state the nnmes of the inst tutions that are a‘ded for the
welfare of the Military and Anglo-Indinn children in the various provinces?

(b) What are the smounts. by way of subsidies and otherwise, given to the
institutions?

(¢) Ix the Lawrence Memorinl Royal Military School, Tovedale, Nilgiris,
maintained under this scheme?

d) What is the annual aid given to thix institution and who has the control
of the same?

(e) Are Indinn pupils admitted in these inat tutions as boarders and day
scholars ?

The Honourabls Sardar Baldev 8ingh: (a) and (b). I lay a statement on
the table of the House.

(c) Yes.

(d) The annual grant-in-aid towardr the Lawrence Memorial Royal Military
Bohool is not fixed and is dependent on the number of the entitled children
studying there. During the financial year 1948-47 (Government have given as
grant-in-aid Rs. 1,857,000,

The 8chool is controlled by a Board of Trustees.
(¢) Yes.
Statement

(a) The following are the Educational establishments which are aided by the Government
of India for the benefit of the children of Indian Sailors, Soldiers and Airmen inclading A\be
Angle Indiane :

(1) Prince of Walea Royal Indian Military College. DEHRA DUN.
(2) King George’s Royal Indian Muitary Callege, JULLUNDUR.
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(3) King George's Royal Indian Military College, AJMER.

(4) King George V1s Royal Indian Military College, BELGAUM.

(5) King George VI's Royal Indian Military College, BANGALORE.

(6) The Lawrence Royal Military School, SANAWAR.

(7) The Lawrence Military School, ABU: -
(8) The Lawrence Memorial Royal Military School, LOVEDALE.

*(b) The following are the contributions made by the Government of India for the financial
yoar 1947-48 . —
(1) Prince of Wales Royal Indian Military College, DEHRA DUN. Ras. 1,87,000.
(2) King George's Royal Indian Military College, JULLUNDUR. Rs. 31,000.
(3) King George’s Royal Indian Military College, ATJMER. Rs. 56,000.
(4) King George V1's Royal Indiun Military College, BELGAUM. Rs. 62,000.
(5) King George VI's Royal Indian Military College, BANGALORE. Rs. 59,000.
(6) The Lawrence Royal Military School, SANAWAR. Rs. 2,70,000.
(7) The Lawrence Military School, MOUNT ABU. Rs. 18,000.
(8) The Lawrence Memorial Royal Military School, LOVEDALE. Rs. 1,57,000.

EpucaTIiON OF SOHEDULEDP CASTES

1545. *Shri V. I. Munishwami Pillai: (a) Will the Honourable Minister of
Education be pleased to state the amounts spent on education of the Scheduled
Castes during the years 1945, 1946 and 1947?

(b) How many students were sent to foreign countries dur'ng the past three
vears and from which provinces they were drawn and the subjects in which
they were trained?

(c) Who are the members of the Commiittee that selects these students for
study abroad? . .

The Honourable Maulana Abul Kalam Azad: (a) The amount spent on edu-
cation of the Schedule Castes by the Central Government is as follows: —

1944-45 Re, 47,607
1045-46 Re. 2,28,007
1946-47 Rs. 5,35,039

(b) 27 students were sent abroad for higher studies in the year 1945 and 4
in the year 1946. No student was sent abroad in the year 1944. Further
information required in the question regarding the candidates is given in the
statement laid on the table of the House.

(¢) (i) The members of the reconstituted Scheduled Caste Scholarship Board
are: (1) Sir Maurice Gwyer, Vice-Chancellor, Delhi University, Delhi, (Chair-
man), (2) Educational Adviser to the Government of India, (3) Joint Secretary
to the Government of India in the Ministry of Finance, (4) Rai Bahadur N. Siva
Raj, (5) Professor N. N. Godbole, Benares Hindu University.

(i) Members of the reconstituted Selection Board for Government of India
Overseas Scholarships Scheme, 1947-48 are: (1) fir B. N. Rau, (Chairman),
(2) 8ir John Sargent, @ Bir K. 8. Krishnan, (4) X. B. Mian Abdul Aziz, (5)
Mr.)Ashfaq‘ue Husain, Educational Adviser t6 the Government of India (Secre-
tary). :



1128 CONSTITUENT ASSEMBLY oF INDIA (LEGISLATIVE)  [3rp Dec. 1847

Statement showi cumojnwammmmwrmmm, their Provinces
g and eubject of study

-

Nmme of province Total Subject of study with reepective number Country to
Serial from gvhich number of of students

which sent
No. drawn stadents
sent abroad
)
1945
1 Assam 1 Teschers training 1 U. K.
\ 7 Teachers training 2 U.K.

2 Bongs Techno 1 U.-Ié.
Engineering . 1 UK,
Veterinary . . 1 Canada.
Radio Engincering . . . 1 U.K.
Industrisl & Applied Chemistry . 1 UK.

8 Bombay 7 Teachers Training . . . 6 UK.
8ocial study 1 U.K-

4 C.P. & Borar 4 Agriculture 2 U.K.
Teacherstraining . . 1 U.K.
Meohanical Engineering . 1 U:K.

[ ] Madras 3 Engincering — . . 1 Canads
Domestic Science 1 U.K.
Plastios 1 U.K.

[} Mysore 1 Metoorology . 1 UK.

7 Orixse 1 Agriculture . . 1 U.K.

8 Punjab 3 Teachers Training . . 2 UK.
Engineering . . 1 U.B.A.

Torar 27
1946

1 Bengal 3 Lequefection of coal . 1 UK.
Education General . . 1 U.B.A.
Osamics . . 1 U.K.

2 Madras ] Public Health Engg. 1 Canads.

Torar 4

MANUFPAOTURE OF AGRICULTURAL MACHINERY

546. *Beth Govinddas: Will the Honouruble Minister of Defence please
state whether Government have examined or propose to examine the possi-

bility of manufacturing agricultural and other machinery in the Gun Carriage
Factory, Jubbulpore? If not, why not?

The Honourable Sardar Baldev 8ingh: The Gun Carriage Factory, Jubbul-
pore, is already engaged in civil production including manufacture of road rollers
snd components of ploughs. ‘

Seth Govinddas: Is the Honourable Minister aware that there still iz a

deal of machinery in that factory which are not used and may be used
for otill greater production?

The Honourable Sardar Baldev Singh: That is true

“m M Then why is not all that being used for manufacturing all
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The Honourable Sardar Baldev Singh: This factory was under the control of
the Joint Defence Council. It has passed to our control from 1st December

and steps are being taken to explore the possibilities.

Pandit Lakshmi Kanta Maitra: How many road rollers have so far been
produced in this Ordnance factory?

The Honourable Sardar Baldev Singh: I have not got that information; if
the Honourable Member will give me notice I will get it.

Pandit Lakshmi Kanta Maitra: Has the actual manufacture started or is
it in contemplation to start it in the immediate future ?

The Honourable Sardar Baldev Singh: The manufacture is in hand at
present.

Shri Shibban Lal Saksena: Are there any Europeans in charge of this
factory?

The Honourable Sardar Baldev Singh: I cannot say off-hand, but there are
a number of European officers employed in all the Ordnance factories.

Seth Govinddas: Will Government see that no more Europeans are employ-
ed in this Gun Carriage Factory because more experts are available among
Indians now?

The Honourable Sardar Baldev Singh: Government's policy is to give pre-
ference to Indians. If they are not available for certain jobs, then only are
foreigners employed.

Shri Shibban Lal Saksena: Are Government aware that in many Ordnance
factories Europeans have been responsible for destroying and smuggling out
some of our finest machines for the manufacture of arms?

The Honourable Sardar Baldev Singh: I have heard rumours, and if any
specific case is brought to our notice we will investigate it.

Pandit Lakshmi Kanta Maitra: May I know if the steam rollers referred to
are mainly for use by the Defence Department or are they also intended for

civilian use? If so, may I know the plan and programme of Government with
regard to the manufacture of such rollers?

The Honourable Sardar Baldev 8ingh: The steam rollers are not for the use
of the Defence Department; they are meant for civilian use.

Seth Govinddas: Is the Honourable Minister aware that recently there have
been thefts in the Jubbulpore factory for which the European officers there are
largely responsible?

The Honourable Sardar Baldev Singh: I have no information.

Seth Govinddas: Will the Honourable Minister make inquiries into this
because it is a serious matfer that occurred in Jubbulpore?

The Honourable Sardar Baldev 8ingh: Some reports were received about
theft, not from the Jubbulpore Ordnance Factory but from the Ordnance Depot,
which is an entirely different thing.

Shri Sures Chandra Majumdar: May I know what are the precise kinds of
work that are being done in the Cossipore Gun and Shell Factory and Tshapore
Rifle Factory in Bengal at present?

The Honourable Sardar Baldev 8ingh: I cannot answer without notice.
RESEARCH 1N INDIA’s HISTORY, POLITICAL THOUGHT AND PHILOSOPRY

547. *Seth Qovinddas: Will the Honourable Minister of Education please
state

(8) whether Government have any scheme to promote and aid research im
Indian History, Indian Political thought and Indian Philosophy; and
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(b) i nos, whether Government propose to consider the advisability of
sppointing cominittecs of experts to go into the question of research in these
subjects and to make recommendations to Government?
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The Honourable Maulana Abul Kalam Azad: (a) The Indian Historical
Records Commission has beeu reorganised in 1941 with a view to stimnulating
and promoting research in Indian History. The Government of India are nob -
initiating any scheme which will protnote research in Indian Political Thought
and Indien Philosophy. They will, however, consider sympathetically any
scheme of research on the subjects submitted to them through Indian Univer-
sities and Research Institutes with which they are concerned.

(b) In the circumstances stated above, Government do not propose to
appoint any committee in this conneckion at this stage.

Raconstrruriox or CoMMITTEE oN INDIGENOUS SBYSTEM or MEDICINE
548. *Seth .Govinddas: Will the Honourable Minister of Health please
state:

(n) whether Government propose to reconstitute the committee on Indi-
genous systems of Medicine in view of the fact that there is only one vaidya and
seven Allopathie doctors on the committee and that some of the members are
now nationala of Pakistan;

(b) whether Government now propose to uppoint on the new comnittee a
greater number of vaidyas snd hakims, as the work of the committee relates
to the Indian systems of medicine;

{¢) whether the All-India Ayurvedic Cougress, the representative organis-
stion of the raidyas of the country, was consulted at any stage before the
appointment of members of the Committee;

(d) whether the Provincial Governments were advised to consult the pro-
vincial branches of the All-India Ayurvedic Congress, hefore suggesting to the
Government of India, names of raidyas to be appointed as members of the
Committes; and

(¢} whether GGovernment propose to have representatives of the Central
legialature on this Committes?

The Honourable Rajkumari Amrit Xaur: (a) and (b). The attention of the
Honourable Member is invited to the reply given to clause (b) of Starred Ques-
tion No. 74 by Dr. V. Subrahmanyam on the 19th November 1847.

¢) The aMention of the Honourable Member is invited to the reply given
to clause (¢) of Starred Question No. 85 by Shri R. V. Dhulekar on the 19th
November 1047,
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(d) No. It was left to the diseretion of Provincial Governments.
(e) No.

Seth Govinddas: Is the Honourable Minister aware that in the matter of
representation of Vaids there is country-wide dissatisfaction at the appoihtments
that have been made? Will the Honourable Minister reconsider this quession
and allow this Committee to coopt certain Vaids who are accredited represen-
tatives of various Ayurvedic institutions?

The Honourable Rajkumari Amrit Kaur: There have been representations to
Government that the Vaids that were put on this Committee were not repre-
sentative. As a matter of fact the provincial Governments were asked to
nominate the Vaids that were to serve on the Committee, and they bad full
discretion in doing so; and they maintained that thev were representative. In
addition the Committee was asked whenever it went to the provinces to coopt
Vaids. This has been done and cvidence has been taken from these Vaids.

Seth Govinddas: The question of their representation when the Committee
goes to the provinces is different. My questior is this: In the present cir-
cumstances will the Honourable Minister consider the question of coopting
some more Vaids on the Committee itself?

The Honourable Rajkumari Amrit Kaur: Government cannot do that because
the report is practically ready and will be in our hands very soon.

Mr. Tajamul Husain: Do Government propose to have Homoeopaths as
members of the Committee?

The Honourable Rajkumari Amrit XKaur: No, Sir.

Mr. Tajamul Husain: In view of the facs that it is a cheap system and the
ocountry is poor. . . . . .

Mr. Speaker: Order, order; tha¢ is a matter of argument. The reply is theé
Government will nos do so. :

Mr. Tajamul Hussin: May I know why?
Mr. Speaker: That will lead #0 an argument. Nexs question.

Gaawrs-my-a1D 0 ¥¥B Dyrmr Usivemsrry

549. *Shri Deshbandhu Gupta: Will the Honourable Minister of Bducation
be pleased to state: -

(8) the amounts of Grants-in-aid made to the Delhi University during each
of the last five years; and

(b) whether any of these grants were earmarked for specific purposes, and

if s0. what are they?
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_ The Honourable Maulans Abul Kalam Azad: (a) and (b). A statement is
iaid on the table of the House.
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STATEMENT
Year lhon.n‘h‘ Noa-racurring Remarks
Grant
443 ° 1,75,000 1,00,000 Recurring 1,75,000—Normal Grant.

Non- Mm(:on 1.00.(:({10
50,000 vervion of stables into Lodgi
15,000 Improvement of Prince’s Pw“:ﬁlm
10,000 Equipment for Science Laboratories.
10,000 Improvement of Playing Fieidrs.
15,000 Womn's Hostel.

1943-44 2,458,000 3,00,000 2,45,000—Normn! Rucurrmg Grant.
3,00,000—Non Hoeurring grant for the construction
of the Lodging House.

104445 2,908,000 50,000 2,85,000—Normal Recurring Grant. |
50,000—Non-It+curring Grant for general Admmjstrn.
tion.
1940-48 2,905,000 2,50,000 £,05,000—Norual Ruvcurring Grant.
’ 50,000-—Non-Recurring grant for General Administra-
tion. .
2,00,000
(Loan)

Laboratories, Women's
Hotel and residential
ancommodation for Profes-
rot« and Readers,

2,00,000-—Non-Rocurring | Construction of Bclenoe
2,00,000 Loan

1940-47 5,48,000 18,45,000 540,041 Recurring—
2, 95 VW0—Norma! Recurring grant.
2Tl M&—Rwurrm‘g Grant for U mw-ruily Administra-
tion.
10,000—Recurring Grant for the Dt-purhwnt of
- Russinn age. :
25,000-Rer ivring Granl for the I)l ;mrtlm'ntol'
Anthropology.
1,956,000 --Advance of  Recurring grmt of

Ka. 3,604,000 in s full ﬁnn.n(id year for the Uni-
vorsity on the basis of the Barommond-hm of
the Univemitios Grant Committee forse— *
. (¥} Ajpointinent of New Professors, Readers and
Luecturcra.

(88) Maintcnause of Blicnos  Laboratorics,

{¢82) Starting of All Tnlia Scholar hip Schemes.

{s¢) Exhibition of Scirnce Students.

(v) Btarting of the Vice Chancellor’s Fund, -

{(») Study L-ave.

(wis) Appointmcnt of Administrative Staff.

{zﬂ) mth;rm of Buildings and Gardens.

(i=) Con

{l}lnwidonol' scales of nalaries.

(#f) Womon's College.

18,45,000 Non-Rrourring—

50,000 for Genersl Administration.

28,000 Construction of the Rumian Langusge De.
partments building.

1mmmdmunuqruu-nwu
ment of Anthrepology.

17,00,000 Advanos of Nom- Gnll of Io.

ocontruction

and the Library.
{9) Laying out of the Playing Fielda.




QTARREI QUESTIONS AND ANSWERY 1133

- ————

& S oy e Py plale 2l & M S sake
. - Jﬂ
8hri Deshbandhu Gupta: Will the Honourable Minister please state whether
this grant has been utilized for the specitic purpose for which it was sanctioned?

Wyrge =gy gl g3 gl - B g K KK P o-l_;? PMlg] Uy fauyil

caba S oha wol e K S8 Jhapin
The Honourable Maulana Abul Ealam Azad: This is a sepoarate question,

This expeotiture is ineurred on Universities whieh exist at present.

- g i g () g S g @l B i 2 U gpaly g0 ol
“‘whether any of these grants were earmarked for specific purposes, and if so, what are
they."
8hri Deshbandhu Gupta: 1 hud enquired this 1n portion (b) of my question:

“whether uny of these grants were earmarked for specific purposes, and if so,
what are they"
L =lyS & 88 el gb pelae o dadele oS o 1 Ol WMl Uy Jagy
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The Honourable Maulana Abul Kalam Azad: You will find fromn the state-

ment that these grants have been utilized for the specific purpose for which
these were sunctlioned.

PERCO PURUSN [FADL I S T POUT X % I S T [P I A SV VP SR
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8hri Deshbandhu Gupta: [s ‘the Honourable Minister satislied- that these

bave been spent for the specific purposes.

T L B phy Ay ‘_3:,5 JS dep & c,u.&..b’ : dl,f I.!.(JI,-el U”Q" J-H)-:T
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The Honourable Maulana Abul Ealam Azad: There is no reason for not

being satisfied. These are also spent for the specift: purposes for which these
are sanctioned.

S S ol e g e R syl WS Ui graiy s ot
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Shri Deshbandhu Gupta: Will the Honourable Minister kindly make an
enquiry into the matter?

P s o ld € pae eyl I Sl ypr Ol (M0 Ulge fagyT
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The Honourable Maulana Abul Xalam Aszad: In any case if the Honourable
Member thinks like this, an enquiry will be made.
CompUuLsoRY MrLrtany Tranawe 1o YounGMEN

560. *Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of
Defence he pleased to state whether it is a fact that a few weeks ago the
Minister of Defence stated publicly that a schcme had been prepared for intro-
ducing compulsory Military training to young men in the country?

(bY If mo. what are the details of the scheme?
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The Honourable Sardar Baldev Singh: () The Honouruble' Member is pre-
sumably referring to the observations made In the course of my address at
the passing out parade of the cadets of the Elementary Flying Training School
at Jodhpur, on the 28th June 1987 What 1 then said was that we had a
scheme in view under which every young man in the country will receive mili-
tary training in the Navy, Arnny or the Air Force if he so desires.

(b) I would refer the Honourable Member to the discussion on Dr. Pattabli
‘Bitaramayya's Resolution moved in this Hous: on the 27th November 1947,

Pandit Hirday Nath Kungru: Is my honourable friend aware that he wae
not correctly reported in the papers?

The Honourable Sardar Baldev Singh: The correct report is what 1 have
read out just now.

Pandit Hirday Nath Kungru: | want to know the positiun because the Honour-
table Member did vt tuke the trouble to correct the report in the papers.

The Honourable Sardar Baldev 8ingh: The correct report that T have got
tbefare e ronkes the position absolutely clear, and 1 have stated it here.

Pandit Lakshmi EKants Maitra: Tt makes it clear now in this House !

Pandit Hirday Nath Kungru: Can the Honourable Member give us the
details of the scheme according to which every young man who wants to be
trained in the Army, Navy or Air Foree ean get the requigite training?

‘The Honourable S8ardar Baldev 8ingh: The Honourable Member knows that
one of the seheines ‘s that recommended in the Cadet Corps Committee Repocd.

Pandit Hirdsy Nath XKunzru: But that is not for every young man. Surely
as the Honourable Minister knows, . . . .

Mr. Bpeaker: Any further supplementaries? No, -Then next question.

DiarcroraTe ron ReMounts AND VETARNARY SERvIioRs

551. *Pandit Hiroay hath Kungru: (a) Wil the Honoursble Minister of
Defence be plensed to state whether it is a fact that the Army authorities have
1aid down that the Director of Ramounts and Veterinary Services should be »
Veterinary Doctor?

(b) If the nuswer to part (a) abave be in the affrmative. ‘s it & tact that in
spite of this, Governiment propose to appoint a Remonnts Officer as Director of
Remounts and Veterinary Services?

(¢) Are Government aware that senior Indisn  Veterinary Doctors are
available ?

(d) If ao, why ix it proposed to pass them ovee?

The Honourable Sardar Baldev Singh: (a) Yes, but the Army Instruotion
was issued before partition and before the policy of nationalisation was decided.

(b) Yes, a Remounts Officer has heen appointed as Director of Remounts
and Veterinary Services,

(¢) No The length of service of the moet senior Voteri_n_ary Oﬂ‘ice.r is barely
12 years. and therefore no Veterinary Officer of the requisite seniority to -hold
the appointment of Director of Remounts and Veterinary Services is available.

(d) For a combined Corps which now includes also the Farms Department
1t is undesirable to rescrve the appointment of the Head of the Corps for one
of the Rervicez included in the Corps.

Pandit Wath Kunzru: Is the Defence Minister aware that the Army
Instruction to which I have drawn attention was received after the amalgama.
tion of the Remounte Department with the Veterinary Corps?



STARRBD QUESTIONS AND ANSWERS 1135

The Honourable Sardar Baldev Singh: I would refer the Honourable Member
to my reply giver in part (a) of the question where I have said the Army
Instruction was issued before partition and before the policy of nationalization
was decided upop.

Pandit Hirday Nath Kunzru: Does the fact that the Government has adopt-
ed the policy of nationalization alter the need for having a technical man at
the head of a technical department?

The Honourable Sardar Baldev Singh: I will again refer the Honourable
Member to my reply to (d) of the question wherein I have stated that this
department does not relate only to veterinary services but also includes two
other departments.

Pandit Hirday Nath Kunzru: The affairs relating to the Veterinary Depart-
~ment form the major part of the questions that have to be discussed by the
combined department.

The Honourable Sardar Baldev Singh: It is difficult for me to say whether
the Veterinary Department is the major part but I think the other two depart-
ments combined are also equally as big, and this decision was taken on the
recommendations of the Armed Forces Reconstitution Committee.

Diwan Chaman Lall: [s it a fact that there are hardly an'y Indian veterinary
doctors—not more than 20?

The Honourable Sardar Baldey Singh: That is my information.

Diwan Chaman Lall: Has my honourable friend made an enquiry from East
Punjab? ’

The Honourable Sardar Baldev Singh: Whatever has been stated here is
after enquiries have been made. .

Diwan OChaman Lall: ¢ it a fact thut a Dr. Garawala is a member of the
Veterinary Service with more than 80 vears service?

The Honourable Sardar Baldev Singh: He is on the civil side. I am
referring to the military side.

~Pandit Hirday Nath Kunzru: Did the Armed Forces Nationaiization Com-
m'ttee refer to this or to the Reconstitution Committee?

_ The Homourable Sardar Baldev Singh: I am referring to the reccmmenda-
tions made by the Armed Forces Reconstitution Committee.

Diwan Ohaman Lall: Is it a fact that it was not confined oniy to officers of
the Army?
A The Honourable Sardar Baldev 8ingh: It is to he confined to officers of the
rmy.

Pandit Hirday Nath Kunzru: Did the Committee recommend that a non-
technical man should be appointed as the head of the combined department?

The Honourable Sardar Baldev Singh: The recommendation of the Comrnit-
tee is that it should not he only from the veterinary service.
Trucks AND Troors For M. E. O. LAHOBE
582. *Pandit Hirday Nath Kunzru: Wil the Honourable Minister of Defence
be pleased to state the number of trucks and troops placed at the disposal of
the Militarv Evacuation Officer, Lahore?
‘£0 Homourable Sardar Baldev Singh: Trucks 1,027, Troops, approximately
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Usk or PYRETHBUM a8 A DISINVEOTANT

t658. *Shri V. I. Munishwami Pillai: Will the Honourable Minister of
Health be pleased to state :

(8) whether Government are wware that during the last war Madras Pro-

vinoe' was supplying large quantitier of Pyrethrum to the Military and to other
Provinces ;

(b) whether it is fact that another composition known as DDT has been
introduced in the market with the result that the value of and demand for
Pyrethrum has been reduced;

(0) whether Governinent are nware that the DDT not only kills the plant
pests but also the plant itself thereby nrresting pollination;

(d) the names of the provinces that are in need of pyrethrum; snd

(e) whether Government propase to upproach the varions provinces to en--
courage pyrethrum in all their disinfectant processes.

The Honourable Rajkumari Amrit Kaur: (a) Yes.

(b) It is a fact that n synthetic insecticide called D.D.T. has been intro-
d in the market. There is nothing to show that it has affected the de-

mand for Pyrethrum as & mixture containing it and D.D.T. is heing largely.
used for disinfecting purposes.

(c) Tt is understood that there is no record of damage to folintghe caused by
DDT unless used dissolved in Kerosine oil. Dusts containing uynthetic insecti-
cides like DDT are some times used for plant protection. A great deal of experi-
mental work is necessary to determine the extent of damage if any to plané
life through adverse effects an pollination

(4) There is demand from all Provinees

(e) It i not conmidered necessarv for the Government of India to suggest
to Provioces the use of v particular insecticide. It can be loft to Provinces
to use the hest type of insecticide that circumstances may require.

Farmemna or BANK AsseTs BY PARISTAN GOVERNMENRT

854. *8hri T. T. Krishnamachari: (av Will the Honourable Minister of
Pinance be pleased to state whether the attention of Government has been
drawn to press reporta sinting that the Government of Pakistan and particular-
ly of the West Punjab. pranoae ta freeze alt aacete nf Rank= including fixed and
tfemnnd depositat

(b)Y If ro, are auch reports authentie”

(0} In not ruch nction of the Government of Pakistan contrary to the mone-
tary arrangement arrived at hetween the Governments of Indin and Pakistan?

(d) 1 so, have Covernment taken up the matter with the Government of
Pakietan and with what result?

The Honourable S8hri R, K. Shanmukham Ohetty: (a). (b). (c) and (d).
Presumsbly the Honourable Member has in mind the Ordinance issued by the
West Punjab Government on the 8rd September 1947 which, among other
things empowered that Government to prohibit banke from removing their
assets, including fixed and demand deposits without ita written permission. As
was explained in the Press Communique dated the Oth September 1047, that
Ordinanee was withdrawn on representation from Government of India. -

Prof. N. G. Ranga: Is there any truth in the news in the press recently that

the anfe dopnsit vaulte have been opened by the Pakistan Government withouf
the ransent of the Government of India?

‘The Honourabls Shn R. X. Shanmunkham Ohetty: Na. Sir. T have not heand

anvthing like that,

*Anawer to this question laid on the table. the guestioner being absent.
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Prof. N. G. Ranga: What is the latest vposition in regard to that? The
Honourable Minister made a statement some time ago?

Mr. Speaker: Does that question arise out of this?

The Honourable Shri R. K. Shanmukham Ohetty: [ do not think the ques-
tion arises out of this.

Prof. N. G, Ranga: Does it not arise out of the monetary arrangements that
the Government of India have made with the Pakistan Government? \

Mr. Speaker: If that test is taken, everything will arise out of this |

REPORT RBGARDING WORKING OF MUNICIPAL COMMITTRES IN DRrLeu PmoviNOom

556. *Mr. R. K. Sidhwa: (a) Will the Honourable Minister of Health be
pleased to state the result of the specinl committec appointed to report on
the working of the various Municipal Committees in Delhi?

(b) ITave the Committec submitted their report?

(o) If not, what are the causes of the delay?

(d) Ts it proposed to postpone the work of the committec in view of the move
to make Delhi a separate provinee?

(e) Tf not, when is the report likely to bhe presented to (Government?

The Honourable Rajkumari Amrit Kaur: (a) and (b). Government have
not yvet received the Report of the Delhi Municipal Organisation FEnquiry
Committee.

(c) The Conunitter required time to consider the points referred to them.

(d) No.

(e) The report is expected this month.

Mr. R, K. 8idhwa: May I know when the recommendations are sent by the
Committee that the Government will see that those recommendations are consi-
dered immediately and a Bill to that effect brought into the next Budgeé
Session ?

Mr. Speaker: The reconnmendations have not vet been received. The ques-
tion is a hypothetical one. .

Mr. BR. K, 8idhwa: Will the Government see to it that the recommendations
are sent by the Committee this month positively?

The Honourable Rajkumari Amrit Kaur: The Government will try its hesk
but can make no commitment.

SRLBOTION OF APPLICANTS POR ADVANORD STUDIRS IN FOREIGN COUNTRIES

556. *Shri V. 0. Kesava Rao: (a) Will the Honourable Min‘ster of Educa-
tion be pleased to state the total number of applications received for advanced
studies in Foreign Countries during the years 1045-46, 1946.47 and 1947-48°

(b) How many of them were selected
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The Homourable Maulans Abul Xalam Azad: (a) and (b). The total number
of applications received for studies in foreign countries during 1945-46 was
8,862, out of which 96 were from Scheduled Castes candidates. 22 Scheduled
Castes scholars were selected under the Scheduled Caste Scholarship Scheme
and 11 under the Government of India Overseas Scholarship Scheme.

‘or 1946-47 the totul number of applications was 5,158, out of which 54 were
from 8cheduled Castes candidates. 1 Scheduled Castes Scholar was selected.

In 1947-48 the total number of applications received was 2,550, out of which

19 were from Scheduled Castes candidates. 2 Scheduled Castes scholars were
selected.

Shri B. Wagappa: As time went on why did the selection of scheduled castes
members fall?
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The Houourable Maulana Abul Kalam Asad: You have not noticed . the

difference on the other side. The number of applications received in the first

year was e¢ight thousand, in the second year five thousand aund in the third vear

two thousand only. The decrease in the number of applications synchronized
with the fall in thix direction also.

8Shri 8. Nagapps: Iu the fimnt yeur you have been kind enough to select 22,

in the second year 19 but in the third year only 2. Was it because that there
was a dearth of applications or that a large number was rejected?

F Uil 8 200 b i Ll G ghe 5 1t Ol M W S

The Honourable Maulana Abul Kalam Azad: This I have already told you

that the fall in the number of applications was followed by a <iniultaneous
decrease in this direction also.

8hri 8. Nagappa: The fall from 22 to 2 is very unsatisfactory. May T know
what is the total number of applications received from scheduled caste eandi-
detes yearwise?

- by oy B L (el ol oy Wye fany

The Honourable Maulana Abul Kalam Azad: 1 would like to have motice
for this.

Mr. Nasiruddin Ahmad: Sir, on a point of order: The Honourable Member
18 addressing the members directly and not thmough the Chair.

Mr. 8 ¢ | think in Hindustani the word **Ap” WY is also an expres-
sion which can he used with reference to the Chair. Now that the Honourable
Member has ruised this question, I would invite the attention of Honourable
Members ou the GGovernment Benches and also other members in the House
that thev should address the Chair directly.

There is one more small point also which 1 should like to mention to the
House. While a member is addreasing the Chair I find that Honourable
Members cross the House hetween the Chair and the speaker. That is against
parlinmentary convention. The Honourable Members should be careful to see
that they do not crose the floor of the House like that.

Mr. Wasiraddia Ahmad: May they dive below the line®
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Mr. Speaker: Yes, as far as possible. -
Shri V. O. Kesava Ra0: May I know how many of them completed their
studies abroad and how many of them were subsequently appointed?

- el 3y B8 el 2 ol Wl Wae ey
The Homourable Maulana Abul Kalam Azad: I would like to have a notice
jor this. : .
Shri Upendra Nath Barman: Will the Honourable Minister kindly consider
the advisability of making the Selection Board more representative of the:
8cheduled Castes?

The Honourable Maulana Abul Kalam Azad: No defect has been noticed in:
the present Board.
GRANTS-IN-AID TO EpU0ATIONAL INSTITUTIONS IN CENTRAALLY ADMINISTHRED
AREAS B

557. *Shri V. C. Kesava Rao: (a) Will the Honourable Minister of Jduca-
tion be pleased to state the number of Educational ITustitutions and Associa-
tions in the Centrally Administered Areas that were given grants-in-aid during
the vears 194548, 1046-47 and 1047-48°
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The Honourable Maulana Abul Kalam- Azad: The number of Kducational
Institutions and Associations in the Centrally Administered Areas that received
grants direct from the Central Government in 1945-46, 1946-47 and 1947-48 were:

7, 10 and 11 respectively. These figures are exclusive of the institutions in
receipt of grants from the Iocal Administrations.

_ Shri V. C. Kesava Rao: May T know whether any other universities were
given grants other than the institutions in the Centrally Administered Areas?
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) The Honourable Maulana Abul Kalam Azad: Besides these many applica-
tions have been received from other Universities. But these grants were given
% those Universities which are in the Centrally Administered Areas. The
maller relating to other institutions is under consideration.

Shri V. 0. Kesava Rao: Is it a fact that the Andhra University made »
request for a grant?
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The Honourabls Maulana Abul Ealam Azad: Yes. Besides these applications
frorn many other Universities hnve also been rceeived.
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8hri Deshbandhu Gupta: May I know the names of the institutions which
are given the grant?
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The Honourable Maulans Abul Kalam Asad: The grant has been given to
Delhi University, Lady Irwin College und Irwin Schools for Girls, New Delh
, Booial Service League and Bov Boouts Association. This grant waa given during
the year 1045-40. Tn the yeur 1040-47 the grant was given to Inter Provin
oial Board. ete. Hesides this the grant was also given to the National Institute
of Science and Jama-i-Milia, Delhi. In 104748, the University Board was
alded.  An application has heen received from ‘Anjuman.n-tarrakki’ and it is
receiving considerntion

-_guﬁ_,a olyluus,sh;,sdqas-eu,smw‘_,,a
Shri Deshbandhu Gupta: How much grant hasx been given to ‘Anjuman-a.
tarrakki’”
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‘The Honourable Maulana Abul Kalam Asad: Their application has  been
received. hut uptil now no grmnt has heen given.
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Mr. R. K. S8idhwa: s the Boy Soouts Amsociation given (lovernmeont grand?
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The Hopourable Maulana Abul Kalam Asad: Yes. The grant is given.
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~ Mr. R. K, Sidhwa: [ refer to the Hindustan oy Beouts Azsocistion.  Is it
in recvipt of any gmnt from the Government?
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The Honourable Maulana Abul Kalam Aszad: Tins refers to the Bov Scouts
Asarwviation Tt is in receipt of the grant.



SPARRRDN QUERTIONS AND ANSWAHRS 1141

S aLS Lag JSE b ol 4 migd WS Leg gaaly oo

dn.‘l Q’M' ‘_’J’yl)—i ’.‘ J&Q-»H’ ﬁ,&-& é”:‘ .J-'al‘l ”f L.,‘:'Q","*J.‘ hf‘g,&"’ d'_:lﬂ
ol I Ul J)K}"' Maf o Sepd t_rf-b“r'-e' ‘_,»3;5-- Sy L_-)!J‘:' - s
8Shri Deshbandhu Gupta: Have the Government arrived at any such decision

that the Boy Scouts Association and the Indian Boy Scouts Association be
given equal grants. The Indian Boy Seouts Association has been in non-official

hands fromn ite very inception.

The Honourable Maulana Abul Kalam Azxad: The (fovernment are conaider.
ing over it.
Prof. Shibban Lal Baksena: I~ any grant given to the Indraprastha College?
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The Honourable Maulana Abul Kalam Azad: This grunt hus been given to
those Institutes only which are under the control of the Central Government.
This i8 not given to any institute other than these.
8hri 0. M. Poonacha: Mnav I know whether any institution in Coorg .8
getting this grant?
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The Honourable Maulana Abul Kalam Azad: Thiz grant has bheen given to
those institutes only the names of which T have stated. and for which these were
sanctioned. This is not given to any one else.
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| 8hri Deshbandhu Gupta: Ts any grant given to Hindi-Sahityn Sammelan
also?
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Th.: Honourable Maulana Abul Kalam Asad: The (Government are considering
over this.
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Mr. Tajamul Hussain: The Honourable Minister has stated that the Gov
sernment are considering. I want to know how long will it take to consider?

R rwpsT A wreY R institutions st aw Tavn sER B G
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8hri Raj Krishna Bose: Has uny Government grant heen given to ‘Hindi-

Pracharni-Sabha’ or ‘Nagri-Prachami-8abhn’ from amongst the names of the
institutions stated by von?

LA ___,5? uttelyigd o S A LS S e R TdN L}.g,;f
ca e S gl
The Honourable Maulana Abul Kalam Azad: I have aiready stated that many

applicationa have Leen received and these are nnder consideration.
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Seth Govind Das: Is the lonourable Minister aware of the fact that the
Anpual meecting of the Hindi Sahityn Sammelan is likely to take place in
Bombay during the ensuing Decemnber Holidays? And may I know if it would

be possible to huve the Government's decision in the inatter before that time
80 that they may decide their future programue accordingly

R R U N U e R O I T |
- e S kS
The Honoursble Maulana Abul Kalam Azad: | cannot inake any promise in
shis connection. Efforts will be made.

Prof. N. G, Ranga: Is there uny truth in the information that owing to the
Aligarh University having 1o grant increase in salaries the Government of
Jodia huve also had to ineresse their grant to it?

% TR SR NURP SO UL R RN WA gl XTIV LY R PO
I R Y At
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The Honourable Maulana Abul Xalam Azad: The Government of India hpve
on the recommendations of the University Committee increased tne grant to
Delhi and Aligarh Universities. But uptil now o wetion in the matter hus
been tuken.

8hri 8. Nagappa: I« it necessary to give grunts to shese Muslitn institutions
even after the Muslims have left the Indiun Dominion?

Mr. Bpeaker: (irder, order.

BROADOASTING STATION AT Brzwapa g

888, *Bhri V. 0. Kesava Bao: (a) Wil the Honourable Minister of Inform-
ation and Brondeasting be pleased to state whether Government have received
any represeatation from the Andhras for starting a Broadeasting Station  at
Beswada”

(b) If so, what action have Government taken so far?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

by Armungements are being made to inspect suitable sites and buildings for
a broadeasting station at Bezwadn. :
. Bhrt V, O. Kesava Rao: Mav | know how much time (overnment would
‘take to start a tation at Bezwada?

The Honourable Sardar Vallabhbhai Patei. 1t is not possible to forecast the
date or the approximate time. It all depends upon the reports that will come
and on the report of the engineers a decision will be taken. _

Shri Mihirlal Ohattopadhyaya: What is the policy that is followed in open-
img new broadcasting stations?

The Honourable Bardar Vallabhbhai Patel: An eight-vear programme has
been fixed and announced in the House.

Mr. Tajamul Husain: Wil Goverument be pleased to state whether they
propore 40 bave n broadcasting station at Patoa in Bihar, and if =0, by when?
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The Honourable Sardar Vallabhbhai Patel: Yes. The arrangements are
very nearly complete in Patna and it will soon be opened.

Shri V. C. Kesava Ra0: l’ending the starting of the Bezwads station will
Government ask the All-India Radio, Madras to give some more time to Andhra

broadcasts?

The Honourable Sardar Vallabhbhai Patel: At present certain time is given
for broadcasting to Andhra from the Madras station.

Mr. Speaker: He wants to know whether more time will be given for Andhra
pending the completion of this station.

The Honourable Sardar Vallabhbhai Patel: The suggestion will be taken into
consideration.

Prof. N. G. Ranga: Has a decisicn been taken to have the broadcasting
station at Bezwada and only the construction and other arrangements are to
be made} ) -

The Honourable Sardar Vallabhbhai Patel: The dccision has already beea
taken.

iBackiNG RESERVED FOR CURRENCY

556% *Shri S. Nagappa: (a) Will the Honourable Minister of Finance be
pleased to state the backing now reserved for the present currency?

(b) Do Government propose to increase the backing?

(c) If so, by how much and when?

(d) If not, why not?

The Hoonourable Shri R. K, Shanmukham Ohetty: (s) 1 would refer the
Honourable Member to Section 33 of the Reserve Bank of India Act whioh

ibes a hundred per cent backing against the note issue and also the som-
position of that backing. .

(b), (c) and (d). Goverument do not consider it necesssry to amend thaé
Section and have no such proposal under contemplation.

Pret. N. G. Ranga: Will- Government consider the desirability of amending
the Reserve Bank Act which makes it possible for conserving the steriing
securities in London as a necessary backing for our notes?

The Honourable Shri R. X. Shanmukham Ohetty: [ think already an smend-
-ment has been made permitting the Reserve Bank to hold these foreign reserves
even in other currencies than sterling. ‘

Prof. X. G. Ranga: My point is this. As at present it is possible for the
Reserve Bank to go on issuing Indian currency notes as against the accunula-
tiom of sterling securities in L.ondon. When will the possibility for such mght

given to the Reserve Bank be abrogated?
' The Honourable Shri R, K. Shanmukham OChetty: Ii Government find that
the coniposition of our foreign exchange reserves needs any alteration, naturally
they will take that into consideration.

Prof. N. G. Ranga: Is it not a fact that as a result of the accumulation of
sterling securities in London the total amount of nctes in circulation in India
has gone up?

The Honourable Shri R. K. Shanmukham Chetty: As T mentioned at a
Press Conference. the mere fact that sterling was permitted to be held as a
foreign exchange currency reserve need not necessarily result in an increase in
the volume of our currencv. According to me. that Section under which the
Reserve Bank was under an obligation to give rupees in exchange for sterling
was really abused by the late Government during the war, and that is what
resulfed in the phenomenal increase of the currency notes under circulation.
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My hooourasble friend may rest assured vhat no such abuse will be permitied
by the present Government. )

ghri K, Santhanam: May 1 know if there is any curreucy of a free country
for which the curreucy oi snother country is a compujsory backing?

la¢ Hosowatle Shri B, K. Shanmukham Chetty: There is no question of a
compulsory backing. Various alternative backings have been prescribed under
the Act nnd sterling is one of such currencies.

8hri K. Santhanam: Muy 1 know if it is not a fact that a certain  backing
must be either in gold or in sterling and thercfore it is a compulsory backing
in view of the fuct that they have no gold?

Mr., Speaker: | think the Honourable Memnber's question iteelf supplies the
auswer. If it is “either or’, then sterling is not necessarily compulsory.

Shri K. Santhanam: Isut | wus asking whether there is uny free country
whose ocurrency is backed by the currency of another country.

The Honourable Shri R. K. Shanmukham Ohetty: As an alternative back-
ing, foreign exchunge reserves sre permitted.

8hri M. Ananthasayanam Ayyangar: May 1 kuow if only those Sections in
the Reserve Bank Act which make it necessary to honour the currency have
been modified and not the Bections relating to the 40 per cent compulsory
backing ?

The Honourable 8hri R. K. S8hanmukham Ohetty: I do not have a proper
recollection of the scope of thut amendment.

8hri M. Ananthasayanam Ayyangar: \Will the Honoursble Minister take
inmediste steps to bring it into line with the other provisions and see to it
that sterling is not made a compulsory backing?

The Homourable Shri R. K. S8hanmukham Ohetty: According to Section 83

of the Reserve Bank Act, of the total amount of the aussets not less than two-
fifths shall consist of gold coin, gold bullion, or sterling security.

IMPORT AND MaANUFACTURR OF DDBUGS AND MEDICINES

560. *8hri 8. Nagappa: (a) Will the Honourable Minister of Health t;e
ylcauxl to state what percentage of drugs and inedicines are imported trom
oreign countries out of the total quantity needed? -

(b) What are the countries from which they ure unported?

(0) 1s there any proposal under the contemplat on of Government for t-he
manufacture of such medicines and drugs in this country?

The Honourable Rajkumari Amrit Kaur: (a), (b) and (¢). The quéstion
should have been addressed to the Honourable Minister of Industry and Supply.
It has accordingly been transferred to the list of questions for the 11th Decem-
ber 1047 when it will be answered by the Honourable Minister of Industry
sad Supply.

Comrrasation 70 KEunoraax 1.C.5. Orriozns LEaviNg INDIA

881. °Shri 8. Nagappa: (n) Will the Honvursble Minister of Home Affairs
be to state the number of the Furopean 1.C.8. Officers who have
Jeft India after the 15th August 1947?

(b) What is the total amount of compensation that has been paid to these
?

(c) How many propose to leave India hefore Ayril 1948?
(d) What will be the compensation expectsd v be paid to them?
(¢) How do Qovernment propose to fill up those vacanc'es?
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The Honourable Sardar Vallabhbhai Patel: (a) Honourable Member's atten-
sion is invited to the reply given to starred question No. 106 on the 16th
November 1947,

. (b) and (d). The Government of Indis buve wccepted lLiability to pay com-
pensation only in respect of such 1.U.B. officers as opted to remain in service
indefinitely but whose services wers not required by the Government of India.
In accordance with the present arrangements, such claitus will be paid by the
Becretary of State for Commounwealth Relations in the first instance and adjust-
ments will be made later on. So far the Government have incurred liability
to pay compensation in respect of ouly about 15 Kuropean I.C.S. Officers.
Information about the amount of compensation paid till now to European I.C.S.
officers by His Majesty’s (Government is uot available.

(¢) 11.

(e) For the timne being the vacancies have been filled by promotion of officers
belonging to the Provincial Civil Services, and the Central Services and in some
oases by recruitment from the open market. Government have under consi-
derution the formation of an Emergency Cadre of the Indian Administrative
Barvice to provide about 250 officers, to meet the shortage at the Centre and
in the Provinces. Other proposals to the same end are also under consideration.

Shri 8. Nagappa: Arising out of the answer to purt (e) of the question may
1 know whether Government has recently held any examination to recruit
persons to the All-India Administrative service?

The Honourable Sardar Vallabhbhai Patel: Yes.

8hri 8. Nagappa: May 1 know how many candidates” the Government have
selected so far?

The Honourable Sardar Vallabhbhai Patel: 1 cannot give the exact figure at
present, but 1 can say that there are about 80. candidates in the school who
:l.jill_ pass this year. :

8bri 8, Nagappa: Is it a fact that W Sheduled Caste candidate was
selected ?

_The Honourable Sardar Vallabhbhai Patel: ] cannot give an answer at
present, but if the question is put T will make enquiries.

Diwan Chaman Lall: May I know if the refugee lawyers from Pakistan will
be considered for this Emergency Cadre posts?

The Honourable Sardar Vallabhbhai Patel: They are hardly fit for Adminis-
trative Service.

Diwan Chaman Lall: May I ask the Honourable Member whether he
speaks from personal experience or from general observation?

The Homourable Sardar Vallabhbhai Patel: Both.

Diwan Chaman Lall: Am I to take it then that there is no possibility of
the Government of India finding jobs for these refugee lawyers in this Emer-
gency Cadre? .

The Homourables Sardar Vallabhbhai Patel: Lawyers can find employment
anywhere. There are many professions which they can join.

Diwan Ohaman Lall: Apparently the Honourable Minister is not in touch
with the condition of these refugee lawyers. There are about 2,000 of them
without jobs.

Mr. Tajamal Husain: Will the Honourable Minister state if there is any
European 1.C.8. Officer still serving India, and if, so how many?

The Honourable SBardar Vallabhbhal Patel: There are some European officers
serving, but T cannot give the exact number. They are verv few in number.
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Pandit Hirday Nath Kunsru: Hus the Honourable Minister finally decided
to exolude every refugee lawyer because he is a lawyer?

The Honoursble Sardar Vallabhbhai Patel: No, he is not excluded simply
because he is a refugee lawyer, but if a lawyer passes through the test, then
bis case will be considered.

(b) WRITTEN ANSWERS
Burisn PamrsoNwsL 1N INDIAY ARMY

563. *Bhri Afit Prasad Jain: (a) Will the Honourable Minister of Defence
be pleased to state the number of British personnel and their rank in the Indian
Army before the 15th August 1947 and now?

(b) The services of how many of these persons are proposed to be dispensed
with and when?

(¢) What will be the number and nature of employment of persons whom
it is proposed to retain permanently ?

(d) What are the terms on which it is proposed to retain them?

The Honourable Sardar Baldev Singh: (a) I lay a statement on the table of
the House.

(b) The services of all British ‘Officers and men at present in the Indian
Army will be dispensed with, except for a litnited number who will he retained-
for certain periods not exceeding three years.

(¢) No British Officers or men will be retained permanently in the Indian

Army.
(5) I would refer the Honourable Member o the press communique on this
subject insued on the 20th November 1947.

Stalement.
(@) (i) Pigures of Rritish Officers and Other Ranks serving with the Indisn Areny
17T wore : —
Offisors,
Prisiah Service attashed to Indian Army . . . N [
Indian Army . . . . . . . . 5,0m

07
‘Thie includes 338 sarving with Madical and Dental Servives, and ali Oficers serving mith
Units which now belong %0 the Dominion of Pakisten.

Ovher Bonkse
British Bervice attashed to Indian Army . . . . . . 12,214

13.91
484 with Mikisary Polies, |,543 with Art-

Thia insludes 2978 serving with Indian Signals, |

lery, 1,083 with Ordnance and all men serving with Unite which now beleag to the Dousinion
of Pakistan. .
{#4) Ranks held were :—
Officore. Brisieh Seresce Indian
attashed bol A Army
3nd Lieutenant . . . . . . 458 58
Lisutenant . . . ' . ' . 2,620 1,907
Captain . . . . . . 1,081 1,043
Major C e e e T 435 1,174
Lisut-Colanel . . N . . . . 135 34T
Colonel e 53 vy

Brigadier and above 13 ™
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British Service attached to I. 4.
Other Ranks \
Private . . . . . . f,70v)
Corporal . . . . . . 1,754
Bergeant . . . . . . 3,106
‘Warrant Officer, Class . . . . 459
Warrant Officer, Class I . . . . 1,205

(#48) The number of British Officers and B.0.R.S in the lutlian Av.ny oa 324 Novsmder
1947 is aa follows :—

British Officers . . . . . . . . . . . ’ 1,904
B.O.R's. . . . . . . . . . . . . . 3,648
It is regretted that it is not possible to give a breakdown of these figures by ranks.
et

Loss DUE To INOUBSIONS BY PARISTANIS INTO THE INDIAN TERRITORY

563. *Shri Ajit Prasad Jain: (a) Will the Honourable Minister of Defense
be pleased to state the number, date and duration of incursions made by the
people of Pakistan into any village or territory in the Dominion of India? .

(b) What was the result of each of these incursions in terms of_loss of life
and property? . T

() How do Government propose to stop recurrence of such incursions?

The Honourable Bardar Baldev S8ingh: (a) and (b). Since the 7th Septem-
ber to the 28rd November, there were approximately 42 border raids. It is
regretted that information in the detail required by the Honourable Member is
not readily available with the Government of India.

(o) Bteps bhave been taken to post civil and military forces in a manner cal-
culated to prevent a recurrence of these incidents. Permanent measures for
ensuring the security of the new frontiers of India are under cons’deration.

SMUuGGLING OF ARMS AND AMMUNITION FROM C.0.D., JUBBALPUB

564. *Shri Biswanath Das: Will the Honourable Minister of Defence be
pleased to state:

(a) how many cases of smuggling of arms and ammunition from the Central
Ordnance Depot, Jubbulpore, are traced out and detected and with what re-
sults;

(b) whether any regular book account is maintained showing the production
and distribution of arms and ammunitions from month to month and year $e
Year; ' :

(c) if the answer to part (b) above be in the affirmative, whether any esti
mate of smuggling has heen made on the basis of the accounts maintained in
the said Central Ordnance Depot; ]

(d) the State or States into which such smuggling of arms and ammunitien
has been traced; and

(e) whether Government propose to consider the question of instituting an
inquiry into this question by a Committee o® the House?

The Honourable Sardar Baldev Singh: (s) None. Government are aware
that individuals have been found in possession of unauthorised arms and ammu-
nition but it has not been established that such arms and ammunition heve
been smuggled out of the Central Ordnance Depot, Jubbulpore.

(b) Yes.

(c) to (e). Does not arigse in view of the answer to part (a). A disgrepaner
in machine-guns has been discovered in C.0.D. Jubbulpore as a result of sbock-
taking and a further check is being made.
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RETARDATION IN GROWTH OF IND1 AN SPIRITUOUS INDUSTRY DUE TO 1RREGULARITIRS
m Excis® REGULATION

565. *8Shri Damodar Swarup Seth: (a) Will the Honourable Minister of
Fiuunce be pleased to state whether Government are aware that the growth
of the Indian Spirituous Industry has been seriously retarded in the country
ou account of lack of uniformity in excise regulations in different provinces
and States;

(b) whether Government have received several representations to this
effect made by the Industry and Commercial bodies in the Indian Union; and

(c) if so, what action do Government propose to take to bring about uni-
formity in excise regulations and save the pharmaceutical industry from hard-
ships ? .

The Honourable Shri R. K. S8hanmukham Ohetty: (a) and (b). Represen-
tations bave been received by Government to this effect.

(c) As & number of representations have been addressed to Government, they
bave brought to the notice of the Constituent Assembly that the question of
inclusion in, Union subjects of industrial aleohol, used in the manufacture of
medicinal preparations, which at present falls under item 40(c) of List IT—
Provincial Legislative List—of the Government of India Act, 1985, be consi-
derod in all ite bearings, including from the point of view of the advantages
that it will bring about in the matter of uniformity in excise duties and regula-
tions extent in the various Provinces and States.

FaLuinapowx o NaTI0NAL Frac HoisTED ON 1. E. M. E. WoRrKSHOP, AGEA

566. *Shri Damodar S8warup Seth: Will the Honourable Minister of Defence
be pleased to state:

(a) whether it is a fact that the Commandant of 500 Command I.E.M.E.
Workshop Agra, was responsible for the hauling down of the national flag,
after the same had been hoisted on the workshop gate and I.0.R. barracks;

(1) whether it is a fact that the said Commandant had refused permission
to the employees to hoist the flag on August 15th; and

(¢) If the answers to parts (a) and (b) above be in the affirmative, what
aotion have Government taken in the matter?

The Honourable Sardar Baldev Singh: (a), (b) and (¢) This incident has
alrcady been brought to the notice of Government who are making necessary
enquiries.  Suitable action will be taken when the result of the investigation
is known.

Equarttry or Pay vor I.C.S. axp P.C.8. DEPUTY SEORETARIRS

567. *Shri Loknath Misra: Will the Honoursble Minister of Finance be
pleased to state:

(a) whether it is a fact that officers of the Provincial Civil Service appointed .
as Deputy Secrctaries to the Government of India are ordinarily allowed their
srade pay in the Provineial Civil Service plus Rs. 500 as special pay whereas
officers of the 1. C. 8. appointed as Deputy Secreteries to the Government of
Tudin are given the senior scale pay of the 1.C.8. plus a special pay of Rs. 400;

(b the ronson for differently regulating the emoluments of I. C. 8. and
P. C. 8. Deputy Secretaries and for giving much higher emoluments fo the
former than to the latter for doing exactly similar duties and shouldering simi-
lag, responaibilities; and

(¢} whether Government propose to consider the advisability of _stopping
the above practice in view of the fact that the Government of India have
recently accepted the principle of equal pay for equal work as s directive princi-
dle of, State policy?
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The Honourable Shri R. K. Shanmukham Ohetty: (a) Yes, in the case of pre-
1931 entrants. In the case of post-1931 entrants the rate is Rs. 400 p.m. only.
If however, the officer appointed is a substantive listed post holder in his parent
Province, he gets like I.C.S. officers pay in the senior time scale of the I.C.S.
plus a special pay of Rs. 400 p.m. .

(b) While fixing the terms for P.C.8. officers appointed as Deputy Secretaries,
the Government have been guided primarily by the terms fixed for officers of’
the Central Services appointed to similar posts. The terms for I.C.S. officers.
are being regulated by the Superior Civil Services Rules which were formulated
by the Secretary of State. ~These terms should be considered as special and
it is not possible to alter these in view of the assurance in His Excellency the
Viceroy’s announcement of April 30th last that the Members of the Secretary of
Btate's Services who continue to serve under the Government of India after the
transfer of power will do so on their present terms as to scales of pay, leave,
pensionary rights and safeguards in matters of discipline.

(c¢) Does not arise in view of the answer furnished to part (b) of the question.

CBNTRAL PAy ComMMissioN RECOMMENDATIONS

568, *Shri Loknath Misra: Will the Honourable Minister of Finance be
pleased to state:

(a8) whether it is a fact that the Government of India’s policy accepting in
toto the pay scales recommended by the Central Pay Commission for the officers
and staff of the Centrnl Secretariat and its attached offices, as announced in
the Press Communique dated the 16th May, 1947, still stands and

(b) whether it is a fact that the Ministry of Finance contewnplates to fix
certain officers on scales of pay different from those recommended by the Pay
Cownmission even if such arrangement adyecrsely affccts those officers ?

The Honourable Shri R. K. Shanmukliam Chetty: (a) The Press communique
dated the 16th May, 1947, announced Government’s acceptance of the basic
pay structure recommended by the Central Pay Commission and the principle
of having uniform all-India pay scales for the various categories. It did not
commit Government to a pohcy of accepting the detailed recommendations made
in part IIT of the Commission’s report Wxiout further examination.

(b) The detailed recommendations made by the Commission in respect of the
various organisations have generally been accepted by Government. Shght
deviations from the recommendations have, however, been found necessary in a
very few cases for administrative reasons. These deviations by themselves do
not adversely affect the pay of the officers.

" CoMMUNAL DISTURBANCES IN DELAI

569. Mr. B. Pocker Sahib Bahadur: Will the Honourable Minister of
Home Affairs be pleased to state: ’

(a) whether it is a fact that a large number of men, women and children
have been killed in Delhi and its neighbourhood and also in railway trains from
about the last week of August 1947;

(b) whether it is a fact that Government were informed in adva.nce of the
likelihood of such occurrences especially of those which took place in Delhi
and ite neighbourhood ;

(c) whether Government have taken any steps to prevent such occurrences;
and

(d) whether Government propose to institute an inquiry into the causes
and extent of the loss of lives and properties during the above occurrences in:
Delhi?
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The Honourable Sardar Vallabhbhai Patel: (a) The Honourable Member's
sttention is invited to the reply given to question No. 107 by Pandit L. K. Maitra
on the 19th November 1047,

(b) Government had some indications that trouble was likely to occur in Delhi
and neighbourhood and they took all reasonable precautionary measures, but the
sudden onrush of a very large number of refugees who were victims of unima-
finuble crueltics and barbarities from Lahore, Sheikhupura and other parts of

’unjab seriously upset the position and the desertion of the bulk of the Muslim

element of the Police force, which was in majority at the time, seriously crippled
the effectiveness and efficiency of the Police force and until effective Military
and Police strength could be brought to Delhi from outside, the disturbances
could not be brought under control. Even then, Government feel that they
were on top of the situation in 8 much shorter time than elsewhere.

(¢) Government have taken all appropriate steps.

(d) No.

Htoaen Mz2ntoar TauwiNng ron INDIAN STUDENTS ABROAD

570. *Bhri Satish Chandra Samanta: Will the Honourable Minister of
Health be pleased to state:

(n) what steps Government have taken and propose to take to provide Indian
Students abroad with facilities for higher training in Medical and allied sub-
jects; and ’

I (b) the amount of Beholarships and the number of recipient students (Pro-
v'nee-wise) from different Provinces of the Indian union for the purpose, during

the venra 1048, 1047 and 10487 .

The Honourable Rajkumari Amrit Kaur: (a) A scheme was started in 1946
for sending a certain number of medical graduates with outstanding qualifica-
tinne tn the 1Taitad Konedasy and Un'ted States of America for higher training

in lending medieal centres in thore countries. )
(h) A rtntement chowrine tha patae nf arhinlamchina ard the number of eandi-

dsten selneted in 1040 and 1947 is laid on the table of the House. No selection
has vet been made for 1948.

W‘ showina e ralen af sphalyrebing and the s imber Q! ecandidrtes selected in 1948
and 1947 for sudy abrond in medical and nllied subjects.

Rates of Scholarships.

(y 1 and Tarmhridge £480 annum faclusive of
United Kinndom At ( Tful'.- an " “m]:‘orr“ﬁnw 7 faclu
At "aive-mties nthar than £100 per annum inclusive of
Oxfod ard Combtridpe | . comt of living bonus.

Uhniterl Rtates of Amarica £160 per mensem.

Wimtar nf can tidates selocted ¢

Number of Nuamber of

stndente students

: Centre selorted selected
Provinee or in 1948 in 1947,
Cotre %n 32
WMariran 5 7
I mbay . . ~ s
e . . a 3
C P.& Berer . H 1
YVihnr * b
O-wn . s -
Weet Ra-pal 4 3
Faut r!“‘jﬂh 5 1

Amam .
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EDUCATIONAL FFACILITIES AND WELFA RE ABRANGEMENTS FOR INDIAN STUDENTS
ABROAD

571, *Shri Satish Chandra Samanta: Will the Honourable Minister of Edu-
cation be pleased to state: .

(8) what Government have done to provide educational facilities and wel-
fare arrangements for Indian students abroad and what sum has been allotted.

and spent for this purpose; and

(b) the amount of scholarships and the number of recipient students (Iro-
vince-wise) from different Provinces of the Indian Union during the current

year?

The Honourable Maulana Abul Kalam Azad: (a) Provision of educational
facilities and welfare arrangements for Indian students abroad is done by the-
Education Department of the High Cowmissioner for India at London, the
Educational Liaison Officer and his staff in the Indian Embassy, Washington,
for the U.S.A. and Canada, and the High Commissioner’s Office in Australia.
The officers at these places arrange for admission of Indian students to Univer-
gities and other educational institutions and also look after their welfare. With
regard to welfare arrangements and accommodation of Indian students, parti-
cularly in the U.K. where the position regarding accommodation is difficult, the:
High Commissioner’s Office have taken special steps to look into the question.
Hostels have been established during the last year for Indian students in Lon-
don and Edinburgh, and the High Commissioner’s Office maintains an up-to-date
list of suitable lodging houses in London. A proposal to establish another
hostel in London to serve as a Reception and Transit Camp for Indian students
has been sanctioned. A similar hostel for Indian women students has been
already taken over by the High Commissioner on lease. A statement showing
grants for providing accommodation to Indian students in the U. K. is placed
on the table of the House for information.

(b) A statement showing the required information is placed on the table of
the House.

StaTEMENT. 1

Showing gramts for providing accommodation to Indian students sn the U.K.

Accommo- Grant of Expsndjture

8.No. Nae of Hostel dation Recurring Non-recurring Remarks.
1 2 3 4 5 8
1 Y. M. C.A. . . . £250 An old grant still
continued.
2 International Club and (a) £500 (a) 1945.46
Hall, London . (b) £500 (b) Orders under issne
3(a) Indian students Hostel 60 * £450 1 £3,500 *For 6 yeurs from
at Kensington 8q uare, 1045,
London 11945-46.
(d) Bayswater Hall, Kensin-
gton Square London 40 £ 1,000 Sanctioned 1946-47
4 (a) Y.M.C.A. . . (a) £ 230 (a) 1945.46.
(b) £ 250 (b) 1945-46
5 Hostel of Indian students 3 3 (a) £8,225 (a2) 1945-46.
at Edinburgh . . () £1,5Q9 (b) 1946-47.
J Y.M.C.A. Hostel proposec
to be rebuilt at Gower
8t. London . . £10,0 Bulzet Esti:nates

1947.48,

—
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BratEnzxr I

Showing grants for providing assommodation to Indion students in the U.K.

2 3 4 5

6
New Hostel at proposed
to be built at 89.02,
Guildfor! St. London 55 £ 1,300 £ 21,000 Banctioned in Budget
Estimates 1047-48,
Indian students Hostol,

Blackford Mount, Os-
well Rapd, Fiiahaegh £ 1,650 £ A.000 Budret Fatimates for
1047-43,
Indian Wornen Students’
Hostel St, (jon-ve's
IS TR T PR TR Already t-len ovar
by the High Com-
missioner on 20th
August 1247 Deta-
ilsa. of estimates
are awaited.
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AOTION AGAINST OFFICERS WHO PERPETKATED ATROCITIES AND FINANCIAL AIDS
TO SUFFEREWS DURING STRUGGLE FOR FREEDOM

672. *Shri Satish Chandra Samanta: Will the Honourable Minister of Fome
Affairs be pleased to state:
(a) whether Government propose to take any action against the officers who
- perpetrated atrocities on the people during the days of struggle for freedom
before the 15th August 1947;
(b) if the answer to part (a) above be in the affirmative, what steps, if any,
Government have taken and propose to take in this direction; and
(¢) whether Government propose to grant financial and other suitable aid
to the famil'es of persous who were killed and to persons who were injured
during the last Freedom Movement?
The Honourable Sardar Vallabhbhai Patel: (a) No.
(b) and (¢). Do not arise. ‘
ARCH.EOLOGICAL SITES ®N ORISSA AND EASTERN STATES AGENOCY
573. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Education be pleased to lay on the table of the House a complete list of the
archaeological sites and remnains in Orissa and in the Fastern States Agency?
(b) In what places in the said territories are excavations going on at present?

(c) If no excavation is going on now, have Government in view any sites in
the said area which will be taken up soon?

(d) Do Government propose to take up excavation in the Baidh Keonjhar
and Patna States in the Eastern States Agency and also in Sishpalgarh at
Bhubaneshwar in the district of Puri (Orissa) and Ratnagiri in the district of
Cuttack ?

The Honourable Maulana Abul Kalam Azad: (a) No complete list of the
archeological sites and remains in Orissa and in the Eastern States Agency is
available. A list of the 36 arch®ological sites and remains in Orissa protected
under the Ancient Monuments Preservation Act is placed on the table of the
House. . .

(b) It is understood that at the present time no excavations are going on in
the territories in question.

(¢) The Archwological Survey has included the site of Sisupalgarh at Bhu-
baneswar in its programme of fieldwork for the next two years.

(d) The Archzological Survey has no jurisdiction within the States. In-
formation in regard to Sisupalgarh has been furnished in reply to part (c) of this
question.

Statement
List of ancient protected sites and remains it Orissu. -
ﬂﬂgﬁl District Locality Name of monument.
0. .
1. OCuttack Barabati, Cuttack Cantt. Barabati fortress (ruins and remains of all
Khasmahal ancient edifices except the mosque at
Barabati).
2. Ditto. Haveli Lal Bagh Jajpur 4 Colossal images named:—
Bub-Div. in the com- 1. Varahi.
pound of the 8.D.0’%. 2. Chamunda.
quarters. 3. Indrani. .
4. Kalijuga.
3. Ditto. Ditto, 3. Baddhist images

——
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luli‘_ul District Locality Name of monement
o
4 Outtack Siriapur The Maliratta bridge known as Antharanals
l():n ?l arche] bridge) and also as Tantulimml
- dge.
8 Ditto. Ditto. The Monolith (a massive stone pillar) also called

Chandeshvar pillar. .
L] Puri Jagmara, 5 milea from Ancient remains on both Khandagiri and Tdal.
Bhuvanesvar Ry. Stn. giri Hills.
Khurda Sub-Division.
7 Ditto.  Puri Sadar, on the Jagan- Atharanala Bridge.
nath Trunk Road

8 Ditto. Konp=aty, e M. o The Wael: Pac
miles from Inupo(,tlon
Bungalow
9  Dittn, Khurla, PR, and Sub. Dhanuli Roel inscrintion of the odiots of Asokm
Divigion, togother with the stone-built shelter in frons
anil the elophuit seulpture immediately above
it.
10 Ditto, Bhuvanesvan,P.8. Khurda Raja Rani temple. \

) Sub-Division.
11 Ditto.  Bisupalgarh,Bhubneswar  Ancient town-site.

12 Ditto.  Dhanlipatad Small rock cut cell.

18 Ditto, Baragarh Rameshwar temple.

14  Ditto. Ditto, Nabakeswar templo.

18 Ditto, Bhubaneswar Chitrakarni tample.

18 Ditto. Ditto, Bakeswar temple.

17 Ditto.  Ditto. Makareswar temple with its minor shrines.

18  Ditto. Ditto, Mukteshwar temple with its minor shrines buf
exclwling the Murich kunda.

19 Ditto, Ditto, Siddheewar temple with its minor shrines in
the comnound,

20  Ditto, Ditto. Parsuramoswar tomple.

* 21 Ditte Ditto . Maitreswar temple with all the minor temples

in the campound,

22 Ditto.  Ditto. Sari temple Ao, 1.

23  Ditto. Ditto. Ananta Rasudeva temple.

24  Ditto.  Ditto, Hahasralinga Tank.

23 Ditte, Ditto- Boital ternple.

26 Ditto.  Ditto. Jameshwar temple with its minor shrines,

27  Ditto, Ditto. Lord Linga-aj temple with all the minor temples

in the compound as given below:

. Parbati temple.

. Gopaluni temple.

Amania Well.

Chandeswar deb.

. Astamurti.

Ladakealiwar temple.

Sakreshwar temple.

. Sathidosi temple.

. Sabitri Devi tom;sle.

Ditto, Bargarh Brlhmmr temple with its minor sahrines in

the compound.

Ditto, Ditto, Bhaskareswar tetmple.

Ditto, Besuaghai Magheshwar temple with itsa minor shrines,
Gunjam Jlugl:?l. Asoloa rock inscriptions.

Ditto.  Kottakolla Gangadhara and  Jagalesvara tdmples on
Brnrlhnkolll hill boyoncl the village bmd-ry
of Kottakolls.

Ditto.  Mohendragiri Kointa temple.

Ditto. Ditto. Yudhishthire temple.

Ditto. Ditto. Bhima temple. .

Ditto, Salihundam (a) (I) erdhitt remains of chaitya and four
stupas on the eastern side portion of Seli-
hundam hill.

II) Images on t.behi]llndinﬂurvoyNo.ll.l.
(b)mmiminﬂngnﬂngmundhddu
Khostpattah owned by Trustee.
1. soated Bodhisatvs, with Dhyani Buddha,
:. Bodhii-tn (Avalokitesvara) and
. Marici.

.:z-l_a:w_*,'d'@"

o
x
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MODIFICATION OF ARMS AOT AND AVAILABILITY OF AnMs To PuBLIO

574. *Shri Har Govind Pant: (a) Will the Honourable Minister of Home
Affairs be pleased to state if Government propose to modify the present Arms
Act, and if so when and in what respects?

(b) What steps Government propose to take to make more fire arms avail-
able to the citizens?

The Honourable Sardar Vallabhbhaj Patel: (a) No.

(b) The matter is under consideration.

ORDNANCE FaororiEs IN INDIA

575. *Shri Har Govind Pant: Will the Honourable Minister of‘Defence be
pleased to state:

(8) the number of ordnance factories started in India during the war;
(b) the number of such factories lying idle at present; and
{¢) the use to which such factories are proposed to be put’

The Honourable Sardar Baldev Singh: (a) Ordnance (including Clothing,
Harness and Saddlery) Factories. 20.

(b) None of the existing Factories is lying idle. Of the seven Ordnance
Factories started during the war six are working, while one (the Bren Gun
Factory at Hyderabad) has been disposed of after its machinery had been re-
moved to India. Of the 13 wartime Clothing Factories many of which were
on leased properties, all but one have been disposed of. One Factory—the
Clothing Factory, Cawnpore—is still working.

() Does not arise.

RECRUITMENT AND PROMOTION IN IMPERIAL SRORBTARIAT SEKVIOB

576. *Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of
Home Affairs be pleased to state whether there is an Imperial Secretariat Ser-
vice consisting of two classes, Class I and Class II?

(b) What is the method of recruitment to these Services?

(¢) Is recruitment made for the Secretariat as a whole or separately for
each Ministry?

(d) Are Government aware that in some cases, only the claims of men
serving iu a Ministry have been considered for promotion in it, with the result
than third division of clerks and even outsiders have been appoirted as Assist-
ant Secretaries? .

() Are Government aware that this has given rise to serious’ discontent-
ment among the members of the Service?

(f) If so, do Government propose to have a common roster and regulate
the promotions accordingly ?

The Honourable Sardar Vallabhbhai Patel: (a) Yes, Class I comprises of
posts of Assistant Secretaries, while Class II consists of the posts of Superin-
tendents and Assistants.

(b) and (c). The posts of Assistants are filled by direct recruitment on the
results of a competitive examination held by the Federal Public Bervice Com-
mission subject to the condition that so long as there are empluyecs in the clerical
establishment in a Ministry who were recruited before the 1st April 1940, 50
per cent. of the vacancies in the grade of Assistants are to be reserved for them.
Appointments to the posts of Superintendents and Assistant Secretaries are
made, as 8 rule, by selection from among the Assistants and Superintendents,
respectively, employed in a particular Ministry.

(d) Government are not aware of any such instances.
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(e) Does not arise.

() The question of re-organisation of the Central Becretariat as a whole is.
under examination by the Government of India. The suggestion to have com-
mon rosters is being considered in that connection.

REOCBUTTMENT OF SOoLDIERS FROM ALMORA DISTRIUT

677, *8hri Har Govind Pant: Will the Honourable Minister of Defence be
pleased to state: ’

() the number of soldiers recruited from Almora District of the United
Provinces, during the last War;

(b) the total number of regiments munned by the aforesa'd recruits;

(¢) the number of Regiments msnned by thern, which are now proposed to-
be retained;

(d) whether Giovernment nre uware of the importance of District Almora,
in perticular and the Division of Kumaun, in general, as a recruiting area, in
view of Wast Punjab ‘wmving gone out of India,

(e) the use to which Cantonments of Kumaun are proposed to be put; and

(f) whether (lovernment propose to open a Military Training Centre in
Kumaun, in view of the facilities available?

The Honourabls Sardar Baldev Singh: (a) 28,569,

(b) Generally speaking, aslmost all persons recruited from Almora District are
Kumeonis and the majority of them are in one Regiment, namely, the Kumaon

Regimont.

(¢) The Kumaon Regiment is being retained.
(d) Yes, Sir,

(e) There are 8 Cantonments in Kumaon, namely, Ranikhet, Almora and
Naini Tal. Of these, Ronikhet is not to be given up. The question of the
future of Almora and Naini Tal as Cantonments is still under consideration.

() No, 8ir. Government sre examining the possibility of reducing the pre-
sent number of Infantry Regimental Training Centres.  The opening of a fresh
training centre at Kumaon is, therefore, unlikely.

MororoLYy or ForEIlGN NEws AqENOIEs IN DrssgMixaTiON or Nmws
rROM INDIA TO FormiGN COUNTRIES

578. *8hri Banarsi Prasad Jhunjhunwala: Will the Honourable Minister of
Information and Broadcasting be pleased to state:

(a) whether Government are aware that foreign news agencies still enjoy
virtual monopoly in the dissemination of news from India to foreign countries
and from foreign countries to India;

(M) whether (Government are aware that in the recent critical years of the
country’s struggle for independence the foreign news agencies did not confine.
themselves to objrctive presentation of news but acted as handmaid of their
Governments to the detriment of India's interests;

(¢) whether Government are aware that the foreign news agencies have
drained the country of huge sums of monev by way of profit from subscriptions
they received from hundreds of newspapers and commerdial firms in the country

and Governmental and states subsidies in one form or other. which. durmg
war vears, is belioved to have heen over twenty lakhs of rupees annually; an

(d) what steps Government have taken or contemplate taking with a view
to elizinating all forms of exploitation of Tndia’s rasourses by forvign news

agencies ?
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The Honourable Sardar Vallabhbhai Patel: (a) Government are aware that
in the absence of a well-established Indian non-official news agency, almost the
-entire external traffic in news is in the hands of foreign news acencies.

(b) I would refer the Honourable Member to my replies to questions Nos.
257 and 313 put by Mr. R. K. Sidhwa and Pandit H. N. Kunzru respectively
-on 25th November, 1947. '

(c) Government are not aware of the subscriptions paid by newspapers and
commercial firms. Government do not subsidise any of these agencies,

(d) This is & matter in which non-official news agencies or newspapers must
show enterprise.

SIGNING OF INSTRUMENT OF ACCOESSION BY STATES

579. *Shri Kanwar Shamsher Jang: Will the Honourable M nister of States
be pleased to state whether it is a fact that some States have been asked to
sign an Instrument of Accession other than the one which was agreed upon
by the Princes and the States Department and approved by the then Crown
Representative, before the lapse of the Paramountey? If so, why?

The Honourable Sardar Vallabhbhai Patel: I invite the Honourable Mem-
ber’s attention to my answer to a similar ‘question by the Honourable R. B.
Lala Raj Kanwar on the 19th November 1947.

GRANT OF PoLITicAL PENSIONS

580. *Shri Mohan Lal Saksena: Will the Honourable Minister of States be
pleased to lay on the table of the House a statement giving the names of the
political pension-holders, the amounts of pensions paid to each of them and
the reasons for the grant of such pensions?

The Honourable Sardar Vallabhbhai Patel: I have placed on the table of the
House a statement-showing in broad outline the nature of the pensions and the
amounts involved. The pensions included in this statement represent the pro-
vision made for the descendants, relatives and dependants of the former Rulers
of any territories in India. In addition, the Government of India also grant
pensions of the order of 31 lakhs of rupees per year for distinguished and meri-
torious services or for political considerations. = The preparation of detailed
statements showing the actual pension holders and the amounts which they in-
dividually receive will involve time and labour which will not be commensurate
with the result achieved. .

Statement of Political Penstons

8Serial Pensions payable in INDIA Arprox. Nature of the charges.
No. amount
per annnum. N
1 Carnatic Stipends 1,88, 200 Repregents provision male for the des-

cen'ants of the Iast Nawab of the
Carnatic and includes the perpetual
persions of Ra. 1,50,000 per annum to
the Prince of Arcot.

-2 Tanjore Pensions 19,000 Pen<ions pa able to the <'escendants
of the last Raja of Tanjore.

3 Mysore Family Pensions 1,800  Raprezent allowanres 1 avahle to members

’ ’ of tL.e family of Tinpu Sultan of My-oree

4 Oudh Wasiqa Pensione 3,00,"0 Pensions pavalle to the <‘escen'aits of

. the relatives and rers ants of the wife
of the third Ruler of Oudh.
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Serial Pensjons paysble in INDIA Approx. . Nature of the charges.
No. amount
per annum,
Ll
5 Nagpur Burhanshah Family 50,000 Pensions sanctioned to the grandson of
ensions the last Raja of Nagpur.
6 Bhonsla Faniily Pensions . 81,500 Pensions granted to the merncbers of the-
Bhonsla Family of Nagpur.
7 Surat Nawab's Family Pen- 62,000 Amounts payable to the descendants of
sions the Nawab of Surat.
8 BSatars Pensions . . 30,000 Pensions continued to a descendent of th®
last Raja of Satara.
9 Nizamat Famnily Pensions 2,34,800 Pensions granted to the members of th®

Nizamat families of Murshedabad
anid includes the annual stipend of
Rs. 2,30,000 yable to the Nawab
Bahaiur of Murshedabad under Aot

XV of 1891, .
10 Oudh Family Pensions . 10,100 Life pensions granted to the descendants
to of the lust King of Oudh.
11  Khunia Family Pensions . 25,600 Pensions ?r;uwd to a descendant of the
“Raja of Khurda. i
12 Delhi Family Pensions . 30,000 Pensious payable to the descendants of
¢ members of the Moghvl Ruling family*
18 Pensinna to Maharatta Salia- 24,600  Pensions pavable out of the revenues -
nalars of Berar which were accepted by the

Governrgent of India after DBerar was
alded to the C.P.

14  Other Pensions . . §10,23,600 Miscellaneous Political Pensions.
et
Borisl Ponsions payablo in ENGLAND Approx. Nature of the charges.

No. amount
per annumn.

1 Dulesp Singh Family Pensions 80,000 Payvablo to the descendants of the Raja

of Lahore.
2 Bengul Nizamat Family Pen- 12,000 Minor peasions granted to the members
sions, of the Nizam at family,

ELECTION TO COURT OF UNIVERSITY OF DELHI

Mr. Speaker: I have to inform the Assembly that upto 12 noon on Tuesday,
the 2nd December 1947, the time fixed for receiving nominations for the Court
12 Noon of the University of Delhi, twelve nom nations were received. As the

number of candidates is equal to the number of vacancies I declare the
following members to be duly elected:

(1) Dr. H. C. Mookerjee, (2) Prof. K. T. 8bhah, (8) Dr. Bakshi Tek Chand,
(4) Acharya J. B. Kripalani, (5) Dr. P. 8. Deshmukh. (8) Acharya Jugal Kishore,
) Bev?l}ereme D'Souza, (8) Chaudhri Nihal Singh Taxak, (9) Giani Gurmukh
gingh Mussfir, (10) Shrimati G. Durgabai, (11) Shri R. Santhanam and (13)
Nawab Muhamad Ismail Khan.



CHILD MARRIAGE RESTRAINT (AMENDMENT) BILL
Pandit Thakur Das Bhargava (East Punjab: General): Mr. Speaker, Sir, I
beg to move:
“That the Bill further to amend the Child Marriage Restraint Act, 1929, be continued.’

L e S sy de hplr glae £ R ol
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An amendment to the Bill was placed before the House on April 2, 1947,
that the Bill be circulated: and it was decided to circulate the Bill. Since a
few opinions on the matter have not been received from the different Provin-
oes, 1 am obliged now to move only the motion ‘‘that the Bill be not let down,
and be continued.’"

Mr. Speaker: The question is:
“That the Bill further tc amend the Child Marriage Restraint Act, 1929, be continued.’
The motion was adopted.

———

INDIAN PENAL CODE AND THE CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

Pandit Thakur Das Bhargava (Mast unjub: General): Sir, I beg to move:

*“That the Bill further to amend the Indian Penal Code and the Code of Uriminal
Procedure, 1898, be referred to a Select Committec consisting of Mrs. Renuka Ray, Shrimati
G. Durgabai, Shrimati Kamala Chaudhri, Mr. Naziruddia Ahmed, Shri Jaspat Roy Kapoor,
Bhri Deshbandhu Gupta, Shri K. Santhanam, Shri Mohan Lal Saksena, Shri S. Nagappa and
the Mover, with instructions to report befure the first day of the next session of the Assem-
bly and that the number of members whose presence shall be necessary to constitute a meeting
of the Committee shall be five.”

Sir, I have placed this motion anew before the House. As a matter of fact
8 similar motion was placed before the House on the 2nd of April 1947, but un-
fortunately that motion could not be completed owing to the shortness of tie.
Now I have placed this motion before the House in the hope that the House
will agree to this proposition, or if it is the desire of the House that the Bill
be circulated for opinion, I will not oppose such a motion provided that the
opinions are received in such time as would enable me to press for the succeed-
ing motions and get the Biil passed in the Budget session.

Sir, before I proceed to the merits and submit for the consideration of the
House my reasons why the House should be pleased to accept my motion, I will,
with your permission, give a brief history relating to the age of consent. Sir,
in the olden times, I should say from the oldest times known to history, the
consent of the girl has been regarded as indispensabls before a man is allowed
to touch her person. In the olden days when the laws of Manu were enforced,
a person guilty of an oftence of rane couid be sentenced to death. From fine
to death was the range of punish - nt provided by the ancient law-giver, Aec-
eording 4o Islamic laws, a man who was guilty of such a heinous offence as rape
was liable to be sentenced to death by stoning or a hundred stripes. That was
the punishment given.

Shri M. Ananthasayanam Ayyangar (Madras: General): ‘Or’ or ‘and’?

Pandit Thakur Das Bhargava: If the sentence of death was enforced, there
was no occasion for stripes being given.

( 1161 )
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An Honourable Member: After death.

Pandit Thakur Dag Bhargava: !t v~ in 1328 that an Act was enacted which
provided that if the age of the pgirl was below 8, death was to be the penalry.
After that, in 1860 when the Penal (lode was enacted, the law was changed.
and if a person was guilty of rape und the age of the girl was less than 10 years.
then he could be given transportation for iife.  This punishment was provided
in both cases, in extra-marital as well as marital cases. In 1891 the law was
changed and it was provided that in intra-marital cases if the age of the wife
was less than 12, the husband could be punished. A case reported in 18 Cal-
cutta 62, a very famous case of thcse times, the case of Hari Mohan Maithi wus
the ocoasion for this change. There was great agitation in the country then
and it was pleaded that the busband had an absolute right to the person ot his
wife and no law could punish the husband, but the legislature did not agree and
on the plea that such a chanre was humanitarian and would protect female
ohildren from immature prostitution and premature cohabitation, the law was
ohanged. After that the first attempt to change the law took place in the
veus 1320 when Babshe Sohan La! brought in o Bill to amend Section 375 of
the Indian Penal Code. The Bill was firct circulated, and then a motion vas-.
made for reference to the Belect Com:nittee,

But the Government of the day did not like the chunge and ultimately the
motion was negatived by 41 votes to 29, though the Government remained
neutral. In the course of the discussion the Government Member himself
declared the policy of the Government in these words:

“1f the Bill did go to a Relect Commitlee, it would only go on the distinct conditiow
that the sanction did not apply to marital relations, and that in the case of girta who were
twelve and under fourteen, the punishment should be materially reduced and placed in a
somewhat similar level to that which obtained in England.”’

Ba it aprerrs that prasticollv hy the aet’'nr af ha Gaver-mont, th'e Bill was
nipped in the bud and it was not allowed to get beyond the stage of circulation

Then again in 1924 an attempt wus made by Dr. Hari Singh Gour to amend
the law and he brought in a Bill in 1924, The Bill was referred to 8 Salect
Committee and ultimately when it emerzed ~ut of the Select Committee and
came to the House an amendment was carried by the House which changed the
age to 18 in the case of extra-marital cases; and another amendment was car
ried by which the agn was increased, in regard to intra-marital cases, to 14.
But the Government af the day did not like the change.  When the amend
ment in regard to intra-marital eakes was made to 14, the result of the voting
was that. 45 were ir favour and 48 aen‘nst including about 18 Government
votes, as the Government did not like the change for reasons which I shall
indicnte subsequently.  The Rill was ultimately defeated in the House and
the result wns that 54 votes were cast aminst the Bill which included 24 votes
of the Members of the Government and their party.  The Bill was defeated by
the vote of the Government heeanse the Government of the day did not like
that the age should ba increased to 14.

The House mav wonder why the Government of the day did not like thie
ohange. The reasnn is nant far to seek: it was a non-National Government. This
Government whirh could abalish aati did not like that the age of consent should
%o raized even to 14, what to speak of 16 and 182  This age of consent in regard
to mnrital ager has a verv great hearing upon the character of the people, upon
the physique of the nennle and upon other matters which vitally eoncern the
nation; and the foreign Government did not want that Indians should rise te
their fll atature, that ther shanld be natriot’e or that thev should have the
nerve tn stand agninst the Government  The ~fare ns that Government wanted
to weaken the Indians. it did not like the idea of raicing the age of consent.
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Now, Sir, the Indians did not take it lying down. Again a Bill was brought
w 1927 but in between, Government could not resist the pressure of publie
opinion; and the Government itself brought in a Bill in 1925. The result of
that Bill was that the age of consent in regard to intra-marital cases was raised
from 12 to 13—only one year’s increase, In 1927 again, as stated above, Dr.
iour brought forward a Bill for amending the law, and it was during the course
of discussion on this Bill that the Government were forced to appoint a Com:
mittee known as the Age of Consent Committee. ‘I'he Committee originally
consisted of six persons to which four members were added as the representa-
tives of this House. The Committee spent something like Rs. 2,88,614. It
was presided over by an eminent gentleman, Sir Moropant Joshi. The other
members were—I am just giving the names of the members to show that the
Committec was representative and its report should be given due weight—-the
other members were. Rai Bahadur Pandit Kanhaiya Lal, Retired Judge of tle
Allahabad High Court, Mr. A. Ramaswami Mudaliyar, lately the Leader of this
House, Khan Bahadur Mahbub Mian Imam Bakshi XKadri, Retired Sessions
Judge, Mrs. O'Brien Beadon, a doctor, Mrs. Brij Lal Nehru, Mr. S. C. Mitra,
M.L.A., Myself, Maulvi Muhammad Yakub, M.L.A., and Mian Mphammad
Shah Nawaz, M.L.A. These ten persons were appointed; the Committee made
its Report in the latter portion of May 1929 after it had toured all over the
country and took the evidence in the different Provinces. @ The Committee
visited Lahore, Peshawar, Karachi, Delhi, Ahmedabad, Bombav, Poona, Oota-
camund, Calicut, Madras, Madura, Vizagapatam, Dacca, Shillong, Calcutta,
Patna, Benares, Allahabad, Lucknow and Nagpur. The Committee examined
orally about four hundred witnesses. It sent, its questionnaire to more than
eight thousand people and a very great number of written statements were re-
ceived. The Committee examined many theologians, medical experts, orthodox
ladies. educated ladies, old men, and all others whom the Committee thought
would be able to givé opinion in the matter. The Committec made a
unanimous Report. But during all these seventeen years except for giving
support to the Sarda Bill, the Government hive not taken the Report seriously
and the reason is obvious, as I have said already.

Now. Sir. T have brought in this Bill, and the chief recommendations of
that Committee have been incorporated in the Bill with a few exceptions which
I shall have occasion to spsak about later on. In regard to those exceptions I
myself appended notes of dissent and I have in this Bill given effect to those
notes of dissent. \

Sir. the problem is very simple. ~ On account of child marriage, there is pre-
puberty consummation in this country; there is also early consummation on ae-
count of child marriages soon after puberty and this is a great evil which we want
to ostracize from this land. I know it is not fully realized what the extent of
the evil is and to illustrate my point let me refer to two or three matters which
I remember as anecdotes relating to this Committee. T confess I mvself dic
not know about the extent of the evil and when I joined the Committee I ha
sbsolutely no ides that the evil was of such magnitude. Our great leade:
Pund’t Mati Tal Nehru. when he heard about the Sarda Bill said that M
Harbilas Sarda wanted to gain by the Bill cheap notoriety. When once I happen-
ed to see our revered President, the elder Patel—I was coming from Bombay
and happened to meet him at some station in the train—he ‘said, ‘““Where are
you coming from?”" T told him that I was a Member of this Committee. He
said “'It is & nonsensical Comm'ttee”’.  Then, Sir, we had occasion to examine
Bir Saadulla in Assam and he was simply wonder-struck when T told him while
examining him, that he had no idea of the enormity of the evil in Bengal, and
he changed his view when T gave him the figures in Bengal. T can cite manv
other examples. As a matter of fact, very few people realised the extent of
the evil and its devastating effects  But after day in and dav out for ten months
we had chewed the cud and been thoroughly imbued with the realisation of the
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evil eflects of the pernicious custom of early marriage and early consummation
in our country, everyone of us was fired with the earnestness that this Report

should be accepted by the House und that the law should be changed as early
a8 possible. ' !

There is no doubt today that there is a change in the country for the better
and that child marriage is now not so rampant as it was then, At the same
tune, 1t must be confessed that cven now the enormity of the evil is not fully
%ealised by my countrymen. I labour under this apprehension that as a matter
of fact, even today many members of this House do not fully realise the evil
and its magnitude. 1 may be pardoned for thinking so but when I pressed my .
motion in regard to the other Bill, the amendment of the Child Marriage Re-
straint Act, | found that there was very great ignorance in the House atout the
existence and magnitude of the evil. I do not know how the members of this
Assembly foel, but I feol very strongly on this point and I think that this Bill
embordies certain principles which are the very essence of the principles rele-
ﬁn? to nation-building. I believe, Bir, that the provisions contained in this
Bill really constitute a charter for the emancipation of women of this country.

Bir, the main provision of the Bill 15 that the age of consent be changed from
the present age of 18 to 15 in the cuse of married life and from the present age
of 14 to 18 in the case of extra-marital life. In regard to the other provisions
of the Bill, 1 would submit th.:t Scetion 61 of the Indian Penal Code, Sections
875, 5532, 561 and Bchedule I1 are sought to be changed but the main change is
In respect of Bection 875 : '

Now, 8ir, before I proceed with the provisions of the Bill, I would like, with
your permission, to submit for the consideration ot the House the state of things
which existed in 1028 in the different provinces. I will not take much time
of the House but I would read in respect of every province a few lines fror: the
Report of the Age of Consent Committee. I do not know if I am boring the
House. but if some provisions of this Report are read out, I believe the House
would be better able to judge whether the present provisions which I am seekin
to amend should be amended or not. Now, Sir, I take the Punjab. The repo
says:

“The consts of 1921 shows that in the age period 5—10, 70 Hindu, 26 Muoslim and 2

Rikh quls nut of every thousand were in a married state. Tn the age period 10—15, 367
Hindy, 187 Muslim and 223 Sikh girls wore married J

It so happens that there is a general iden that among Muslims marriages
tnke place Inte in life, but this is an absolutely wrong idea. The figures showed
this fact clenrly and the House will have occasion to know from the figures that
| shall give in respect of the different provinces that Musiims and Hindus suffer-
equally from this wrong.  As A matter of fact. in cartain aress in the Punjab
the Muslims were in a worse condition than the Hindus. This is what the,
report says in regard to Muslims:

“Farly marriage has degenerated into child marriage and the consummation of marriage
whon sither one ur-both of the parties are still immatare. The wife invariably being
wonnger than the hoshand, the union natorally tells an her health. "

Shri M. Ananthasayanam Ayyangar: ls it the opinion of the Honourable
Member that the wife should be elder than the husband ?

Pandit Thakur Das Bhargava: I am reading the report:

“Thae casten which practise early marriage on an extensive scale have generally s
wmaller propartion of females st the age period 12—15. Enquiries into 4 large number of
casea show that when the marriage of young peop'e is consummated at an early ace. my
wren the nor is not more than 16 years or ibe girl is 12 or 13. a fairly large percentace ¢!
wives die of phihisis or ~me other disease of the respiratory orgens or from rome ovaria-
sompliatica within 10 vre~ of the consummation of marriage™



INDIAN PENAL CODE AND THE CODE OF CRIMINAL PROCEDURB (AMBNDMENT) BILL 1168

Then, Sir, speaking about the age of puberty and consummation of marri-
age in regard to Hindus, Sikhs and Muslims, the Repqrt says m b it s betwoen
‘“ he Sikhs and Mushms, as also in the raral population generally, it is bet
M anA;n ng tC;nm:mnm:inon soon after puberty seems to be a general custom among Hnndu;
and Muslims. In Hariyana, which is mainly composed of the districts of Rohtak an

uurgaon, cohabitation is not uncommen before puberty.”
Sir, T will not deal with the NWFP
Next I come fo Delhi. About Delhi, the report says: .
i ' d1
: i f girl Hindus generally take place between the ages of 10 and 18,
morehlggéﬁﬁ; oat. gllis '?‘,:::ngiarwaries gappear to marry thelr girls below 12 and the Jains

. . R . £
. 4 ds Muslims it seems that their girls are married at about the age o
‘l‘;tz: ;: 'I‘}l:erel%::er classes amongst them, huwever, effect child marriages which are

son,ctimes performed at 3, 4, 7 and 8 years of age.’ -

Continuing, the report says:

‘‘Some instances of this type are also to be tound an.ung the lower classes and in the
ause oi elderly husbands

Regarding Ajmer, the Report says:

"“In_this part of the country the age at waich girls attain puberty is 13 or 14. 'The bride
snd bridegroom are locked up in a room for a night scon after marriage and consequentlv
in several cases consummation takes place before puherty and before the age of 13, It is
more 8o, hecause there being no widow marriage, widowers marry young girls of immature
age. An a result of such early consummation, the health of the mothers and progeny suffers
and there 18 a high maternal and infantile mortality.”

In Bombay Presidency, Sir, the Report says:

“In Gujerat and Kathiawar, early marriage prevails largely amqng all castes, except
smong Brahma Kshatriyas and Nagar Brahmins living in towns and the upper classes of
gl;ulims. It is very rampant ameng the lower castes, such as Ghanchis, Kanbis, Kolis, and

eds.

In Bombay, proper early marriage is practised largely .among all classes, except the
Gaud Saraswat %nhmim, Pathare Prabhus, Kapol Vaishyas, and the upper classes of
Muslims. It is very common among Bhatias and Marwaries,

In the Deccan districts too, early marriage is common, except among the Chitpavan
Brahmins, and the Raraswat Brahmins. Tt is common among the Mahrattas, Mahars,
Holiyas, Lingayats, Shimpees, Vakkals and other lower castes.

Broadly speaking, the practice of early marriage prevails in the rural areas and among
the uneducated classes, and is gradually disappearitg from among the educated classes, Tt
is practically non-existent among Parsis, and Christians.

[n the Bombay Presidency, girls are married, more largely than elsewhers at very low
ages. In 1021, there were 1,666 girls married or widowea, nnder one year of age, 1,671 girls
married or widowed between one and two years of age, 4,378 girls married or widowed
between two and three years of age, 7.219 girls married or widowed between three and four
years of age, 12 834 girls married or widowed between four and five years of age, 1,93,58=
girls married o1 widowed hetween five and ten years of age and 4,98,706 girls married or
widowed between ten and fifteen years of age.

In the gurrounding tracts in Bombay Province early marriage is common enough.”
gir, as regards Deccan and Karnatak—I am reading all this in order that all

the Members should not be put to the trouble of going through all {hLese pages.
as T know they will never take this trouble, you will find on page 43.........

Shri M. 8. Aney (Deccan and Madras States Group): The -Honourable Mem-
ber is reading all the figures which are based on the la{;t, Census in 1921, After
that the Act was passed with their own advice. I think it will be better if he

cun give us the iater figures.

Pandit Thakur Das Bhargava: Unfortunately the figures of married condi-
ditions, etc.. are not given in the Census Report of 1941. The Committee made
its report in 1929. So the Commitee could not possibly consider the 1931
Sgures. So I am only reading from the Report of the Age of Consent Commit-
\ee. I would have been very happy to read the figures from the Census Report
in 1941, but I failed to get any information and because this information is not

given there.
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It iy Honoursble friends think that as a matter of fact the conditions are
so totally changed that the figures are out of all proportion to the figures which
are now obtaining, I would submit let them some allowance for tha 20

years and then come to the conclusion and see if there is still any case for this
change in the law.

Mr. Bpeaker: I was thinking of suggesting to the Honourable Member on a
different line, to curtail the length of his speech and that was, that as the
Honoursble Members have been given figures for two or three typical Provin-
ces, the Honourable Member need not go into dtailed figures for every pro-
vinoe; and it will be fairly assumed by the House that conditions are practi-
cally the same in all provinces. No further quotations are required for con-
viction as regards each Province.

Pandit Thakur Das Bhargava: S8ir, I accept your advice and do not want t»
?; on with the figures. But I would only make one submission before the

onoursble Members in regard to the figures in regard to other provinces, So
far as Bengal is concerned. I specifically make a submission to the House tha$
Bengal mt;y be considered separately, because it is the worst province in regard
to this evil.

An Honourable Member: Why?

Pandit Thakur Das Bhargava:" The exception is only fo be made in respect
of Bihar and Orissa where conditions are equally bad.

8hri Ra] Krishna Bose (Orissa: General): They are not so bad now.

Pandit Thakur Das Bbhargava: It was never realized in the year 1931 that
the conditions were quite bad and it is not realiaed today that the conditions
though they are not equally bad, but are still bad enough and seriously bad.
Any person who goes about the country with his eyes open can see that this
system of early marriage is as rampant as before among the rural backward and
depressed classes and even now mass marriages take place.

I have submitted for the consideration of the House that early consummation
and early marringe which are concomitant evils, are today prevalent in the coun-
try. Now the question arises ns to what is the real effect of these evils.

As regards this, I will not content myself with stating my own opinion or
the general opinion of the country. With your permission, Sir, I will refer
Honourable Members to the evidences of dootors who appeared before the Com-
mittee, to the statistica that they submitted for our consideration and if you
will kindly have a look at these statistics, it would appear that early consum-
mation and early marringe are fraught with grave consequences to the mothers
and the progeny of those mothers.

Now again, I think 1 will not be accepting the Honourable Bpeaker’s advice,
it T were to read out extracts from the Age of Consent Committee Report. 1
will refer the House to certain portions appearing in this Report and if any
Honourable Member wishes to enlighten himself with the state of things
which obtain in this country and which are still obtaining in this country, he
will be pleased to read pages 161—168 of this Report. It will be established
that as a inatter of fact in regard to materna’ mortality owing to this early
marriage and early eonsummation our country has got the highest figure in the
world. Therefore, 1 will content myself with giving one or two figures in this
connection:

“From the Lucknow Branch of the Lady Chelmsford Maternity and Red Cross Society
Child Welfare League —

Ta this branch the total number of cases of preguancv below 30 years was 3,160 in 3 years.
Out of these 23 per cent. were below 16 years complete, of whom B85-75 per cemt. were
below 16 years complete, of whom 35-75 show some abnormality as above described; whereas
for the age period 16—19 the abnormality rete was 17-52 per cent. and Yor the age perlod
MN_20 it was 10.50 per cemt.”
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Similarly, Sir. in regard to maternal mortality, reference may be made to
what Dr. Adiseshan, the Assistant Director of Public Health, Madras, says. He
examined 7,000 confinement cases and he gave his conclusions which are to be
found at the end of the Book as an Appendix to the Report. All these con-
clusions will show that when maternity comes on before the complete age of 16,
the consequences are very tragic: it happens that the mother dies or the child
dies or they live a life of great misery

As regards, Sir, infantile mortality, the less said the better. The death ratu
in England was 70 per mille and in India 189-04 per mille. Now, Sir, this was
the rate given by the Health Officer of Delhi. He states the death rate of
thildren is abnormally high.

So, it would appear, Sir, that as a matter of fact this proposition should be
accepted by the House that.the effect of child marriage and early consumma-
tion is very very bad on the physique of the girls of the nation. Now, Sir, if you
look at the psycholog'cal results of this early consummation and early marriage
you wili agree with me that the results are still more tragic and the problems
of the present day require that the age of consent should be changed. _Even now
when the marriageable age has increased in cities and in meny communities
which are educated and which have realised the evil consequances of child
marriage, even now, I assume the consummation of young girls between 13 and
15 takes place and even now according to the provisions of the Bill many offenc-
es take place, though they do not come to light.

The safe age for maternity according to Vagbhat and Sushruta and according
to the Allopathic system is 16 years. I ask Honourable Members to tell me if
there is no case of maternity in India before the age of 16 or if consummation
does not take place before a girl is full 15. If they think that conditions are
8o good there is no harm in changing the law because we will then being the
same state as the rest ot the world. The age of consent in other countries is
given on page 340 of the Age of Consent Committee’s report, and you will be
surprised to learn that the age is 18 in other countries; in very few countries j»
the age so low as 14 or 16. ) : )

Mr. Tajamul Husain (Bibar: Musliln): What is it in England ?

Pandit Thakur Das Bhargava: There my Honourable friend is on some safe
ground. Tt is said in this report—and the question was also raised when I
brought in an amendment to the Child Marriage Restraint Act—that the age in
pnly 12 in England. But there marriages never take place before 18, And the
figures show that in 12 years before 1928—when the figures were quoted in
this report—there were 28 cases in the whole of England and Wales of marriage
at 14, 318 cases at 15 and only 12 cases at 13. May I ask my Honourable friend
who interrupted me to tell me what the corresponding numbers were in this
country? I may tell him that at least 50 per cent. of girls in India are masried
before the agz of 15; does he realise the effects of that on our girls?

Mr. Tajamul Husain: Then why not raise the age of marriage?

. Pandit Thakur Das Bhargava: I will come to tht. If I bring in a Bill to do
that I know what kind of reception it will get. If you raise the age.of .marriage
from 14 to 16 I will be the first man to support it. I propose to bring in a Bill
to raise the age of marriage for girls from 14 to 15. That would surely be a
lesser evil: I think it is not an evil at all as compared with the change of age so.
far as the age of consent is concerned. If it is made an offence and sall offences
fome to court, the courts will be flooded with these cases. Violations of the
age of consent law do not come to court and it was intended that they should not
%ome to ~urt. But if the age of 15 is fixed in the Marriage Bill that. will be
the real solvent of our froubles and difficu'ties. If it is a fact that you are not
affected by any change of the age of consent, why object to it? It offénces dre
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committed in the bedroom no one will bring them into court; neither the wife
nor any other relations will come and give evidence in court because everyone
will Le interested in hushing it up so that it may not be exposed. So if the
age of consent is changed there will be no harm done to society.

Sir, 1 think I bave established that the evil of early consummation and
early marriage is to be found in India, and I hope I have succeeded in
estublishing that these are the chief sources of evil in regard to our health and
all other branches of life. The question is asked, what is the use of raising
the age of consent? But is the health consideration nothing at all? Recently
my Honourable fricnd Dr. Pattabhi Sitaramayya moved a Resolution in the
House about national militia, Was not there a complaint during the war that
Indians are not now as gocd soldiers as they were before? Did we not hear the
other day from the Honourable Labour Minister that labour has greatly deterio-
rated and that the outturn of an Indian labourer is only one-seventh of that of
a British worker and one.fourteenth of that of an American worker. Do we not
know that an Afghan labourer is a bett.r worker and earns more and at the-
same time is superior to our workers in respect of lifting weights? I submit
that you will not have to spend so much on health problems if you raise this
age. I submit that there is no department of life which will not be affectad for-
the better if you pass this law and also—which is more important—if yonu
implement this law by your actions and do not allow a single marriage to be
sonsummated or performed before the girl is fully developed. May I humbly
ask what right man has got to inflict an injury on a girl? I have spoken only of
health considerations: 1 think our soldiers would be more brave and would
discharge their duties better if they were sons of mothers who were not married
at an early age.

Then T come to the social effect. My Honourable friend Haji Ishaq Seth has
given notice of a circulation motion. I will acoept that motion; but may I ask
tf you want your girls of the future to be Councillors and lawyers. and so on?
Do you want them to be independent and to enjov the pleasures of joyous girl-
hood between the ages of 18 and 15? Nr do you want to shackle them behind the
purdah? Tf not, you have to raise the age to 18 in extra-marital cases; vou must
give them freedom to learn things and to be educated. A girl cannot be
educated if she is married at the age of 12 and 18. The only remedy for this
state of things is to rame the age of marriage and the age of consent.

8ir. people complain about the dowry system anudl then they want to introduce
this social reform and that social reform. In my view there is only one retorm
which will do away with the need for other reforms and that is raising the age
of marriage and age of consent. In fact I maintain that this raising of the
age from 18 to 15 in marital cases and from 14 to 18 in extra-marital cases
oonstitutes the very charter of liberty for the women of 1lndia.

In regard to other considerations I submit that if you want to change the
nld idea of the overlordship of man over woman, if you feel that the woman of
nﬁ? future should not regard her husband as her overlord but as a companion for

e . ..

Shri B. V. Kamath (C. P. and Berar: General): Is my Honourable friend
an exponent of free love?

Pandit Thakur Des Bhargava: That question is not germane to the present
discvssion. But if he wants my view. I want that the girls in India should be
given libirty to choose their husbunds In Vedie and olden timer the girls were
allowed this choice. Muslim mw. Chrigtian law and Hindu law allows it. Does"
my Honourable friend want that in future the fathers of these girls should’
continue to sell them as they are doing now?

Does he want that the considerations of wealth and other things should

guide the choice of fathers and the girls of our lani should not be allowed any
scope for freedom?
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Shri H. V. Kamath: My question was different.

Shri M. S. Aney: May I submt that it is the boys that are being sold.

Mr. Speaker: 1f the Honourable Member goes on answering these inter-
ruptions, there wil. be no end.

Pandit Thakur Das Bhargava: The conditions of today are exceptionally bad, -
and looked at from whatever standard, this present system of early marriage
snd consummation is eating into the very vitals of our society, and the change
if made, as I have suggested, will materially change our conditions, and we
shall grow in stature and in character also, if we leave this early marriage and
early consummation.

As 1 have submitted, for all these considerations, I maintain that the change
of the present age from 13 to 15 is a measure long overdue. We made a report
ia 1929 and since these 18 years the country has made greater strides towards
the millennium than it ever made before. Pieviously the [oreign Government
did not want this change. While they abolished sati they did not abolish this.
This system is worse than sati because in sati the girl died once. Here every
day child widows pass their lives in conditions approximating burning on funeral
pyers. When a girl became sati and died she left no impress and the >n.y thing
she left was praise for her courage; but in the case of girls suffering from early-
marriage and early consummation the case is worse, As a matter of fact. in our
society they are not regarded now with the same consideration as they were re-
garded before. Now there is no joint family, Now the regard for chill widows and
old widows has diminished and in this individualistic age it is difficult for
widows to pass their time. Therefore the time has come when we should not
lea a life of complacency that because in the cities there is improvement then
there 18 also 1mprovement in the rural areas. 1 gave an example the last time
when I spoke on the Child Marriage Bill. I am living in Hissar and 1mn my.
tompound there are some people belonging to the depressed class. There is
my syce among them who has seven or eight children. Every year kis wife
gives birth to a child. The child in arms, a girl of 4 years and another of 5§
yeurs—are all married. There is another chaprassi, a Muhammadan; one day
a daughter of his, aged four years, came to my house and said to my wife that
ter mother-in-law had come and was asking her to go away to her husband’s
house. She said: ‘‘I do not want to go’’. This is happening every day. 1
do not know about the conditions in the rest of India. But when I roamed
throughout India with this Committee I went to the villages ani studied ¢on-
ditions with open eyes. Conditions mayshave since changed but this evil has
not been eliminated. As a matter of fact the evil is there. If I were con-
vinced the evil was not there. I submit I would not take so much time of the
House. But I want to submit for your consideration that even if many
Members of this Heuse ssx that the evil is not there, 1 will not be impressed
by that opinioaa on account of the reasons which I have submitted for your
consideration. If this is true that the evil is there, then I must submit that
we must find a solution and the only solution is increasing the age of marriage
and consent.

The question was what should be the change if the age is to be changed
from 18? That agitated the mind of tke Committee. The © Committee
recommended that 15 should be the prope: age. Other ages were considered.
The sge of 15 cannot also be changed to a much greater age. According to
myself, I would have preferred if 16 was the age. But since the Committee
tecommended 15, I have stuck to that because I do not want to rush headlong
towards a bigger age, but beyond 16 I am not prepared to go.

But with the age of marriage at 14 and the age of consent at 15, there will be:
many infractions of this law. 1 would therefore submit for the consideration of
the House that the marriageable age should be changed to 16. But as there
s no such Bill before the House this is nobt vefy pertinent now. I maintain that’
the change in the age of consent does go a long way for preparing us for 8
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change in the law of the marrisgeable age. An increase in age shall prove to
be_of great economic advantage also to our people. When the Honourable Mem-
ber Mr. Gudgil was repiying to me on the lust occasion on the 2nd April, he him-
self stulcd h 8 experience to the House and said that whea he went to his consti

tuency and told people that economically speaking they would become very much
better thun before by raising the marriageable age, the people round about

aim accepred the opinion, I say the same thing. Unless this age is changed, in
the very hard times to come people will not be able to earn their livelihood.
They will not be able to keep their families if they do not increase the age of
marriage, und I therefore submit, that judged from whatever standard you

like cconomically, sociologically, physically or psychologically—this age must
De changed. What is the psychological effect? 1f you go on talking about
marriage among young girls the result is, as it has happened in Bengal, In the

test of India the age of puberty is 14. Ellis’s “‘Jurisprudence’’ gives the age

of puberty between 12 to 14 in 657 per cent. of the girls. Out of the 765

replies received by the Committee, 53 per cent. of them gave the age of puberty
as between 12 and 14 years, And in certain communities of Madras who are
addicted to early marriage the age of girls with regard to menstruation has

shanged, They huve even changed nature by this evil. For Madras girls and
Bongnl girls the age of puberty comes on between 8 and 11. This is the result

it you frequently speak of marriages and indulge in early marringes. And in our

homes there is no other talk nmong our young folk and old folk. The

psychological effect is that there is precocious puberty among those girls and

this is n national vice of the woist charscter. Therefore psychologically speak-

ing also this talk of early marriage and consummation 18 bad.

As regards provisions of the Bill which I am submitting for your consider-
ation, T want a nhange in Section 861, This is the second clause in my
Bill, in regnrd to Section N01—Kidnapping. We have changed the age to
16 in Bection 808 (a) and (b) and other relevant sections also. But so far as
this age is concerned, it is at present 18 and T want it to be made 18. Tt is
very curious that if there ix a girl and she is.owner of lakhs of rupees and
property worth crores. she cannot part as a minor with property worth Rs.
4. Bhe cnnnot even dispose of one house out of her propertv bui
she can dispose of her person even if she is 14,

It is an nbsurdity that for extra-marital cases the age of a girl should be
only 14 vears. It so happens that a girl of 16 may be fully developed so far as
wohakitat'on is concerned but paychologleally she may not fully comprehend the

oonsequences of her act. An unscrupulous man mav dupe her and
lew <he mav have to repent all her life. Ta pmtect these girls from ths
hands of evil-doers it is necessary that in extra-marital cases the age
should ba incrensed from 14 to 18. Opinion in the country was almost unani-
mous in regard to this age and there iz no harm if the age ‘s increased to 18
I can understand that there might be some difficulty in regard to deva dasies or
proatitutes but even frora tneir point of view it would be to their benefit if thet
are in a poait'on to understand what they are heing brought up to and what will
be their future courre of action and fate. In their cases also they will benefit
8 great deal if the nge is increased to 18.
tn regard to these two cases I know it may be argued that a girl of 16 may
fo arme cases tempt boys of 20 to 25 but with regard to that w¢ have made a
provirion that in such cases where the girlx are hetween 18 and 18 and congent
the offence mav be regarded as compoundable. In regard to the main change I
want the age from 18 to 15, in intre-marital cases and from 14 to 18 in extra
marital onses. To encompass this ié would be necessarv to amend SRection 873
wnd create a new offence. The Commnitbee s report calls it marital mishehaviour,
[ want to add annther Seotion 376A. Rane az wnderstrod in ordinarv language
ddes not and should not include the case of & wile. Bo the mew offence of
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marital misbehaviour is provided in Section 376A and the punishment for the
same is provided under Section 376B. There was some ditference of opinion, as

there 1s bound to be, in regard to the punishment to husband offenders who

ecommit offence on girls below the age of 12 and above this age, Nobody can
fhave any sympathy with such offenders when the age of the girl is below 12 and
they should be given the punishment which is provided for ordinary offenders.

In regard to offenders when the age of the wife is between 12 and 15 the Com-

wittee felt that there should be a difference and I aiso ugree but where 1 d.sagree

with the Committee is with regard to the quantuw or punisninent. The Com-

mittee opined that the punishment should be one year but 1 have provided for

two years. I appended a note of dissent to the report. I do not want to give

to the House all the reasons which actuated me to make this change. All that
I want to say is that under the scheme of things as I envisage it the provisions
of this Bill will be more useful in creating eonditions of fear of consequences of
breach than that they will be utilized by actual enforcement of provision. When

the effect of the law is stringent people would act and behave in a particular
manner on account of the fear of the consequences. Therefore the two years

punishment should be retained so that people might know that the offence is
very atrocious on account of its being attended with very grave consequences.

In regard to the other provisions of the Bill, so far as paragraph 6 is cou.
cerncd, it  only places a limitation upon the period during which a
prosecution under this Act can be made. In regard to the other provisions,
Section 552 deal= with the powers of the court to give liberty to abducted females
or females who are kept in custody. I want to change the law to include not
only girls of 16 but girls of 18, who should be afforded this protection. Similarly
in Chapter II I have made a change.

In regard to the placing of these sections in the body of the Penal Code the
Committee thought that they should be placed under the Chapter of offences
ecelating to. marriage. I do not agree for reasons given in my note of dissent.
fn my humble opinion these offences should be placed in that part which relates
to offences =gainst the human body. The essence of the offence is that the
offender really commits a crime against the human body. TIf you look at
Section 87 of the Penal Code you will agree with me. As a matter of fact the
principle contained in that provision is applicable to the case of girls and it is
on that basis alone that this legislation is justifiable. Therefore the proper
place for this offence is. according to my humble opinion, under the offences
telating to the human body.

T do not want vo take any more time of tne House. T have already taken
a good length of time. I would only submit one point in conclusion. I
tegard that this Bill will certainly benefit our people and our countrymen much
more than any other legislation. When we look at the Objectives Resolution
of the Constituent Assembly 1 feel bound to say that the objectives of the
tesolut'on will be better fulfilled by enacting this Bill than by enacting any
other legislation, as it will secure social justice and social security at once:

In the budget of human relations I believe that the place which we assign
to the backward classes and the depressed classes constitutes the real test of
our progress. There are three questions of vital importance according to me in
cegard to thir budcet of human relations, The first is: How do we treat our
women? I know that all our ancient seers, sages and leaders from time imme-
morial have tried to ameliorate the condition of the women of this country.
Mahavir Swami fought for them: Swami Dayanand, Mahatama Gandhi and
many others have been trying in their own way to ameliorate the condition of
women and the depressed classes of this country. The House will be interested
to know that when the Sards Bill came before this Housc in 1928 T sent »
wire to Mahatmaji asking for his opinion sbout the proper age for marriage,,
He was. kind enough to send a reply saying that 18 was the. praper age for girls,
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I amn onsy asking that the age of consent should be raised to 15. 1f you follow
the leud of that great man you should at once accept the principle of this Bill.

In this connection I would submit that the Government must take substantial
steps to implement the spint of this Bill. 1 would in tho end submit for the
consideration of the House that thev should consider the Bill on its merits and
try to remedy the evils our country is suffering from. My weak powers of
expression should not affect the full appreciation of the miseries which our
girls suffer from as a result of early consummation and marriage. The House

it 1t agrees with my conclusions should lose no time to pass this measure.
Mr. Bpeaker: Motion moved:

*That the Bill further to amend the Indian Penal Code and the Code of Criminas
Procedure, 1898, be referred to s Select Committee consisting of Mrs. Renuka Ray, Shrimath
G. Durgabsi, Shrimati Kamala Chaudhri, Mr. Naziruddin Ahmad, S8hri Jaspat Roy Kapoor,
8hri Deshbandhu Gupta, Shri K, Ssnthanam, 8hri Mohan Lal Saksena, She{f 8‘ Nagappa and
the Mover, with instructions to report before the first day of the next session of the Assem-

bly and that the number of members whose presence shall be necessary to constitute a meeting
of the committee shall be five

Hajt Abdus Sattar Haji Ishaq Beth (Madras: Muslim): Sir, I move:

“

1048 That the Bill be circulated for the purpose of eliciting opinion thereon by the 3lst July,

Mr. Bpeaker: I would like to know from the Honourable Member whether
he wants to stick to that date.

Hajl Abdus Sattar Hajl Ishaq Beth: I think I had better stick to this date,
My friend said that he was agreeable to a motion for circulation but stipulated
that the opinion should be received before the next session of the Assembly. I
want to point out to him that it is physically impossible to circulate the Bil)
aud get opinions before the next meeting of the Assembly. which means the
Budget Session which I understand will be held in the middle of February
1948. In the two months that we will have it will be impossible for the office
to circulate the Bill and gei opinions. The shortest time sallowedusually is
six months, and my motion aleo provides about that much time—it allows
seven months. It is the shortest time that could be allowed for the purpose.
I therefore appea’ to my friend to accept this date and I assure him and the
Housu that there is no purpose behind this motion of a dilatory character.

With regard to the provisions of the Biil T um not going to delve into the
various provisions or how they affect us or the country. It is essentially @
wmeasure of reform and I think the House will do well to get the opinion of the
people who are going to be affected by this measure. 8o far as I understand
there will not be much difficulty with regard to the provisions of the Bill except
with regard to clause 5 where the Honourable Member creates a new offence
and is raising the age to a limit which I am afraid the country may not be will-
ing to accept without a great deal of publicity. My motion will help in this way,
namely that it will aleo provide propaganda in favour of these amendments and
it will be for the country to express its opinion whether to acceot it or not. 1t

is in this view I am moving the amendment and T hope the House will accept it.
Mr. Speaker: Amendment moved:

’.“'M the Bili be circulated for the purpose of eliciting opinion thereon by the 3lst July-
1048."

.The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock. Mr.
Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Kast Syed Karimuddin (C. P. and Berar: Muslim): Mr. Speaker, Sir
in suprorting the amendment for ocirculation of the motion. I aoccepd
that the Mover of the resolution made o remsarkable - speech, ‘and’
foelingly %00: but certain aspects of the provisions that we want to bring on ta
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the statute book have to be seem whether they are sound on principle. He

has made a serious speech and has proposed very serious punishments, I think:
the learned Mover is unmindful of his youth and he has made his speech when
he is old. There is no doubt, Sir, that the fundamental propositions laid down
by bim in his speech will be acceptable to practically all the members of this
House. There is absolutely no doubt that chld marriage is positively detri-

mental to our women folk and it is an evil which has.to be uprooted. The-
two principles underlying this Bill are whether the age of consent has to  be

raised and whether severe punishment has to be provided in case of violation of
these provisions. My Honourable friend the Mover of the resolution has made

a long speech against child marriages,—a principle which is acceptable to all.

As regards the amendment to section 861, 1 accept there can be no objection.

My objection is to the amendment to section 876. It is said ‘‘except where the

woman is between 16 and 18 years of age and is a consenting party to the sexuak
intercourse when the offender shall be punished with imprisonment of either

description which may extend to two years or fine or with both’’. If in the

case of marriage the age of consent is 15, why in the case of a girl and a young

man, who are 16 or above 16 and below 18, they cannot be allowed to live to-

gether? Absolutely no reason has been assigned as to why they cannot meet
with the consent of each other. Sir, the Mover of the resolution has not

considered a serious aspect of the questicn. There are many who do not believe
in the institution of marriage. There are mary who believe in the principle of

communism. They refuse to marry. 1f mantras or recitations of verses are

read, the age of consent is 15. If such mantras are not recited, then they can-
net live as husband and wife between 16 and 18. That is u very  cruel

provision of law that is being enacted. Secondly in the case of prostitutes it
will be very d'ficult. The Mover of the resolut'on has already said, there are

some difficulties about prostitution and no provisions have been made to-
minimize the effects of that hardship. Another aspect of this Bill, Sir, is this:

It is said that when the age of the girl is above 16 and below 18, then the punish-

ment will be 2 years to the offender. If the girl is a consenting party, why

should she not be punished? Why the young man is punished when the girl

is a consenting part7 and when she is above 16 and could make a very good

wife if sho had married at the age of 15?7 The learned Mover has assigned”
obsolutely no reason for it. It is a physical necessity for a woman., It is a
physical necessity for a man. Why should you make a distinction between a-
young man and a young girl? My learned friend wants to punish the man who-
has committed this offence and not the woman who is a consenting party, who
bhas also a physical necessity, whd is fully developed according to medical

spinion.

Then there is another thing Sir. ‘‘Whoever commits marital misbehaviour-
shall be punished with imprisonment of either description for a term which may
extend to ten years or with hne nr with both if the age of the wife is below
twelve years and with punishment of either description for a term which may
extend to two years or with fine or both if the age of the wifc is between twelve
and fifteen years.”” Now this is a very very severe punishment. If there is a-
misbehavoiur of the husband with his wife when shz is below 12 and if the
maun is given the maximum punishment for the alleged cruel treatment then he
has to go to jail for ten years, and if she is below fifteen, the punishment of the-
sentence is two years. Before these punishments are accepted, my submission:
is that there must be a marital law in the country which should totally prohibit
child marriages or marriages of girls below 15 or 16. This punishment is bound-
to disturb tne domestic life of the couple. If a man is sentenced to jail on the
evidence of his wife and that too for 10 years, up to the age of 22 she has ne
busband practically and when the husband returns from jail, he inay accept her-
or he may rot accept her at all. Instead of giving very severe sentence and’
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punishment when he misbehaves, why not enact marital laws in which very
severe punishment should be enacted for having marisal ties with girls below 152
Now Buir, in the law now prevailing about child marriages, the punishment is
very low. The amending Bill which has come proposes 3 months punishment
coly. 1f this is the punishment for having such marriages, then why such a
serious pumshment to a couple or to the husband who is already married and
who has to live with that girl all his life? My submission is that before this
punishment is acoepted, the learned Mover should have brought a Bill in which
marrisges of girls below 16 should be prohibited and very serious punishment
should be provided.

Now, in one of the parsgravhs of the age of consent Report it is mentioned
thut there are some cornmunities in Assarn who have their marriages by court-
ship und love and that ou that ground they have been exempted about the age
of consent being above 16. Now, suppose there are some communities in this
ountry who marry after courtship, who marry after making love, and if tuey
live together and make love and commit a blunder between the ages of 16 and
18, and if the courtship falls through; then the husband or the man who tries
to woo his would-be-wife, has to go to jail tor a mistake in having courtship
and iove with the girl. These things, Sir, have not been provided for at all.

Now, the Mover of this Resolution in his speech has said that in regard to
this misbehaviour mentioned in sub-paragraph (iv) the offence is compoundable.
Now if this offence has been committed between the man and the womun who
fs ubove 16, it is ruade compoundable. When it is done with consent why
snould it go to court? You hnve made it compoundable without the permission
of the court. Buppose they go to court and say, *No. we do not want this
-gasu to be prosecuted; the case should be withdrawn'’, then what is the result
of this? It is a contradiction in terms. If you think it is such a serious offence
in which the punishment is two years, why have you made it compoundable?
If it is dono with the consent and if it is made compoundable, what is the
mevning of this prosecution? Certainly, Sir, T maintain that it is a contradiction
in ternm, My suggestion to the learned Mover is that instead of providng
such scrious punishmeunts in regard to the violation of the provisions of this
Bill, the marital laws should be made very strict. The offences under the
marital law should be made cognizable—as the legal position stands today,
they are non-cognizable. Parties, admittedly, are very reluctant to make
reports on the marriages of minors to the Police or to the Courts. If they are
made cognizable, if there is a severity of the punishment and sentence in
regard to marital laws, there would be hardly any marriages.

Now, what would happen if marital laws are not provided in the manner 1
have suggested ? If there is no severity of sentence, the position will be like this;
there would be muny marriages because there is less severity of sentence and
it there is a marital misbehaviour the husband is likely to be sentenced; and if
a serious view is to be taken as I have already said, the domestic life is bound
to be marred. The domestic life can never be happy when the husband has
been convicted on the evidence of his wife and the chances are that they would
never meet each other. -

Therefore, before this Bill is sent for eliciting public opinion, the Mover
should take all these factors into consideration and when occasion comes he
should amend his Bill. ,

Shxi M. Ananthasafanam Ayyangar: Sir, I do agree that the age of consent
has to be raised in certain cases. This Bill covers two sections of th??enal Code
and tries to make consequential changes in the Criminal Procedure Code. The
firat is with respect to Section 381 relating to kidnapping. A person is said to
commit an offence of kidnapping il he takes away a male who is below the age
ol 14, and of a female who is below the age of 16, without the consent of the’
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guardian, or entices her away. Now, the Bill seeks to increase the age from 16
to 18 in the case of & woman. I do not see any objection in this. We are not in
Western countries; we are here—both Hindus and Muslims, and others—Jains.
Parsis and Buddhists—the institution of marriage applies to all of us and we all
believe in it.. We are not trying to provide for a few communists who may not
believe in the institution of marriage at a!l. Let one belong to any relig.on in this
country; would he take a girl who before marriage coquets with another man ?
Does our soriety admit it? Is it right that when she is still at an immature age
she should be allowed to go astray ?

Bir, each country is trying to make laws suitable to its own level of culture
snd habits. Therefore I do not find any objection to raising the age in the case
of kidnapping from 16 to 18 for girls. The age of the boy must also be
eonespondingly raised from 16 to 18. I would like to make an amendment to
that effect.

As regards the other Section, Section 875 of the Indian Penal Code, I agree
with the previous speaker in that it is not happily worded and 1 take exceptior
to the substance of it as well. Now, the marriageable age ot a girl has beer
raised from 12 to 14, But under this Bill my Honourable friend Pandit
Bhargava wants that though they can marry a girl as soon as she completes 14.
she ought not to look at her husband till 15; they should be kept into separate
sompartments and if unfortunately they should come together’ the husband
will, as a consequence of that weakness, be put into jail. That is what happens.
Roise the marriageable age from 14 to 15; 1 have no quarrel. But if, after
accepting the marriageable age to be 14, and after marriage, you do not want
that the husband and wife should live as husband and wife and make it a penal
offence if they should live ac husband and wife till the age of 15, it is rather
an inconvenience. I understand from my Honourable friend that he is anxious
fo raise the marriageable age also from 14 to 15. Al right, that must preceds
this. Then no girl should be married below the age of 15; in that case all the
inconvenience would be avoided; all the chapter and verse that he quoted from
various doctors in the previous Committee's Report may be applicable. I have
no objection. Let the marriageable age of girls be raised from 14 to 15. But
this is not the way in which he should try in a round about manner to get at
the desired result. As it is, it will cause a great amount of hardship and wil
disturb matrimonial relationship; where after a marriage the husband and wife
are expected to live comfortably in the domestic life, all that will disappear.
Therefore, Sir, I am absolutely opposed to the amendment of Section 875 in 8o
far as it tries to make an offence of married life that can be led between the
ages of 14 and 15.

Then, the Mover wants to raise the age of consent from 14 to 18. It is a
matter for consideration as to whether it may not be 16—whether it should be
raired straightaway from 14 to 18. Then with consent whether it ought to be
allowed or not after 16 to make it an offence; there may be difference of opinion
as to whether a woman must be allowed to give free consent after she completes
the age of 16 or whether consent should be nugatory; whether with or without
tonsent the male should be said to have committed ar. offence until she becomes
16, must be considered in the setting in which we live.

So far as the penal provision is concerned, I can easily see from the rigorous
life which my Honourable friend Thakurdas Bhargava leads that he wants .
exemplary punishment jven for ordinary weaknesses. But T have got great
doubts whether such a serious punishment as 10 years is not more draconian
than the law which was enacted so early as 18€1. Times have changed. I do
not agree that such an attitude should be taken as is taken in this Bill. It is
opposed to all canons of freedom between a man and a woman. It is opposed
to all principles in which we have been brought up. The only question is what
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s the degree of limitation that bas to be imposed. It is good that  my

Hubuuruble friend Mr [shaq Setb bas moved for circulation of the Bill. After

't cumes back, there will be time enough for us to consider this question. In

I.;le‘ wesutime, Sir, | am generally in tavour of accepting the principle of the
"

Sbnimati G. Durgabaj (Madras: General): Mr. Speaker, Sir, while accepting
the amendment of the Honourable Mover of the amendment, I c¢ousider it my
first and foremost duty to express my deep debt of gratitude to the Honourable
the Mover of this Bill. Sir, he stands here as a champion of the charter of
freedom and emancipstion of the women of this country. When he was speak-
ing on the Bill, I saw what kind of agony he was having 1n his mind when he
was giving expression to his ideas which promnpted him to bring forward a
weasure like this. I really saw a woman’'s heart, A mother's heart, in him
which prompted him to introduce this Bill. I now realise that a man might
probably feel more for a woman than u woman can feel for o woman. He has
introduced not one Bill of this kind, but he has brought several which sought
to give protection to young girls. In his Statement of Objects and Reasons
be has clearly stated what he meant to bring about through this Bill, namely,
*‘for the physical well-be'ng and better protection of young girls."’

Now, 8ir, it is stated in the Statement of Objects and Reasons: ‘‘It is true
that changés incorporated in the Bill curtail the liberty of males, but it is
equally true that these changes are absolutely indispensable from the national
standpoint for the physical and moral well being of the coming generation.”
The matter being so important, I find that it is a great pity that the Report ol
the Age of Consent Committee which waa appointed so early as 1328 und which
made such an extensive and exhaustive survey and examin~? -~ ' 'gs than 400
witnesses and collected all the material that was necessary and also I believe
spent wnore than Ra. 2 lakhs and produced a practically unanimcus Report, wai
not given effect to by the Government so far. Although nearly 20 vears elapsed,
the mutter has made no progress at all, and I am therefore glad that today
my Honourable friend Mr. Bhargava has brought forward this Bill which seeks
to intrgduce a great reform, at the same time giving effect to the recommen-
dations made by that Committee.

Sir, in this Bill, there are two things which are particularly striking, namely,
Secotion 876(a) and 876(b). T found that these provisions struck a hind of
.terrar in the minds of some friends in the House. Just now, I heard the
remarks made by the previous speaker, Mr. Karimuddin. His 1anin grievance
seermned to be not that this measure has been brought forward but rather, as ta
why girls are not alse punished. Tt is really surprising why he made a
grievance that under this Bill even the girls should have been brought in for
eome kind of punishment.  Perhaps. it would have satisfied him if there was a
provision bringing the girla also under the scope of this Bill and awarding them
punishment simply because they are also consenting parties. T do not know
what he meant by that, because we know how a girl of 12 years or a girl hardly

about the age of 18 or 14....

Kasxi Syed Karimuddin: T meant girls about 16.

Shrimati G. Durgabal: Even if a girl is 16, we know how much responsibility
abe takes about herself and how much she knows about her own sclf. Counsent.
8ir. may be obtained in more than one wav  Therefore her consent should not
really Yo taken as an authority or stamp for this kind of offence committed by
tho husband. T da not think Mr. Karimuddin is really right when he cavs that
simply because a girl consents. therefore she too must be given punishment
along with the man who commits this act.

Another matter, Sir. which calls for our attention is the punishment that ie
provided, namely $en years, for the offence committed with regard to a girl affer
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12 and below 15. Tt seems to strike terror in some quarters. I really do not
&now why Mr. Bhargava while prescribing this period of punishment did not
explain what he really intends, because I feel that he really does not expect any
case like this to come before any court of law and also that he does not expect
any kind of offence of this type being committed if only the pumishmens yrovid-
ed is not lenient. It is no use providing lenient punishment. If you want
this offence to disappear, you must provide for rigorous punishm>nt, o that
people may know what kind of punishmment and suffering they will have to
undergo if they violate the praovision of the law in this respect.  Otherwise, I
feel that the period of ten years prescribed here is quite in proportion to tho
magnitude of the crime committed. ~We know that this offence does not really
arise from any lawful marriage nor does it flow from obligations conferred by
religion. It flows from the absolute right of the husband. This is an offence
not against any marital law, but against the human body and it is the duty of
the State not merely to ensure that no injury is committed against any person
but against the human body. Therefore, I wholly agree that the period nres-
cribed is in keeping with the magnitude and heinous nature of the offence. He
has prescribed a period of two years as a punishment in case of a girl below 15.
I th'nk even that is not quite excessive but quite proportionate to the offence
with regard to the girl.

With regard to the point which Mr. Ayyangar has raised whether it is really
going to disturb the marital relation of the man and the woman sfter their
marriage, that is, after the 14 years, Pandit Thakur Das Bhargava while speak-
ing on the subject has already made it clear that he is going to bring another

Bill raising the marriageable age of the girl from 14 to 15 or above
F-V. that. He is going to do that and I am told that this Bill will be in-
troduced simultaneously. If actually the marriageable age of the girl is just
aft 14, then it is not quite necessary that we should disturb the imarital relation-
ship for just one year, if only the consummation of that relationship is not going
to take place immediately after the marriage of a g'rl just about 14 years. Cer-
tainly in the interest of the physical well- bemg of the girl, the partles can by
mutual consent and a better understanding, wait for that one year’s period and
certainly during that period the relationship is not going to be disturbed and
certainly that kind of weakness can be conquered by people and it is auite
necessary.

{ am not going to go into the details of all the points of the nostnonement of
this age for the purpose of consummation, because the House is already aware
of the figures of infantile and maternal mortality. Actually how many cnses
of such infantile mortality are there? Mr. Bhargava expects great benefits to
flow from this Bill and from the point of view of nation-building, it is «quite
necessary that this kind of reform should be immediately brought snd glso from
the physical well-being of the young girls it is quite necessary that this must te
immediatelv given effect to.

1 am very sarry that there is an amendment for further tostponement or
further to send the Bill for opinion and we have to accept that amendment
pecause there is no other go. There has already been so much delay even after
=0 much has been done by this Committee and after all the material is ready,
but T hope that this period of six months which is contemplated by the umend-
ment may he reduced to a shorter period and this measure mayx be brought for-
ward as soon as it is possible.

Dr. B. Pattabhi Sitaramayya (Madras: General): Mr. Speaker. Sir, T must
at the outset say that I gladly approve of the measure which has beer brought
by our Honourable friend Pandit Thakur Das Bhargava. It is seldom that
social legislation is embarked upon in a House like this. ~The whole history of
the British Government ever since 1856 has been one of utter barrenness in that
no social legislation has been attempted or undertaken by the Legislature. The
British were of the opinion that social legislation was apt to embroil them with
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the religious beliefs and susceptibilities of the country and in order to make
their position safe, they have studiously ubstained from all interference with the
social customs and manners of this land.

So fuxj us I can recall from memory, there was the Widow Marriage Act of
1856, which penslizes the widows rather than help them when they want to re-
marry; then there was the Lex Loci which related to conversion into Chris-
tian ty and property arrangements connected therewith; then there was the
Brahmo Marriage Act, which is popularly known as the Act of 1873, which en-
abled Marriages to be performed by a kind of registration, though it involved a
declaration by means of 8o many negatives that a man is not a Hindu, a Mus-
lim, a Jew, a Christian, a Jain or a Parsee.

Luter we come to the Surda Act and now we have got on to something more
which is allied to this series of social legislation. Much is talked of social
service nowadays and almost everybody talks on this subject even on a political
platform. When people speak of a new social order, they can ¢nly mean eco-
nomic betterment of the people, such as improvement of labour conditions, re-
gulat on of lubour hours, control of child labour, conferment of maternity bene-
fits, sickness und wsccident Insurance and so on. This is a different question al-
together. Apart from this there are certain social evils which demand immediate
attention. But slowly this aspect of Hindu society, of Muslim society or
Tndian society as an organic unit which has grown from strength to strength
during these many centuries in its historic past, has suffered a reverse in the
process of its development. The onslaught of foreign invasion always brings
in its train penalties to which society is exposed, apart from the deprivation of
political privileges. Foreign rule always fights shy of interfering with social
mattors and therefore, for at least, a century and a half, Indian society has
become absolutely petrified and the High Courts have always fought sby of giv-
ing judgments on tho principles of approved social reform, notwithstanding the
fact that year after year for more than 25 to 80 years, the Indian INational Con-
gress was followed up by another national organization, namely, the Nstional
Social Reform Conference approving of such principles. 1t is a great pity that
during recent ye. ms. during the last 2 or 8 decades this Bocial (.onference has
receded into the umbras and penumbras of national life. The fact is that the
more important aspects of Social Reform which related to the political develop-
ment have been absorbed inte the political programme and therefore. the pure-
ly socinl aspect of Reform has been absolutely neglected. The abolition of the
easte system has been more or less a part of the Congress programma ard in no
Congress organisation do you see anything like the prevalence of the cld caste
distinctions, although each Member of the Congress may in his own home and in
regard to marringes and various other allied matters observe the strict rules of
caste. The prevention of child marriage, the promotion of widow ran:riage, the
abolition of caste system on a wide scale—all these have gons into the back-
ground and it is a real pity that our legislatures have fought shy of legislation on
these matters. .

It sometimes ocours to me whethér it would not be far better if a mixed tcdv
Yike this Tegislature did not interfere with the social customs of one jarticular
eommunity or another, and whether it would not be much better if internally
organised nocial councils are set up, the decrees of which must be registered a<
a hasin of legislation by this larger legislative body. All of you perhaps know
that in England there is @ Church Council. The Parliament seldom deals with
church matters directly. Whatever the Church Council passes is bodily re-
gistered without a comma or a foolstop being changed and <omectime ngo in
Germany also there was an economic Council and its decisions were implement-
ed likewise as iegislation by the Reich. In the same manner if by some pro-
cess of representalive organisation we can bring into eXistence a haiy possese-
ing. at any rate, adequate social authority, the verdict of ttat Body inight be
embodied as legisla¥ion in this House.
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The great difficulty with regard to these matters is that initiative has been
wanting. If this country were self-governing, if the country had a king, of its
own, who was of the soil and sprang from the soil, anything could bave been
done, everything could have been accomplished by the example set by the
King. As it is, a foreign King cannot control the social conditions of a subjecs.
population.  Therefore the King and the subjects become farther a-d farther
apart from one another and it was not possible to achieve any such natural pro-
gress. In the meantime the progress of an individualistic civilization and the.
onslaughts of Western life and Western ideals have wrought havoc in the priest-:
craft and demolished altogether its position of authority and influence.

Thus everything has conspired to destroy the social forces that once made
for progress in this ancient land and we have been left helpless, Society nevee
stagnates.  Custom is a thing that grows of itself; and it is the Government of
the day that have stopped the march of progress in the change of custom. It
18 therefore high time that we resumed our social activities -utside, and social
reform activity inside the legislature. In this view I may say I am not imme-
diately concerned with the actual contents of this Bill. The fact secms to be
that it is more or less agreed that it will go out into the country, and therefore
it is likely that it will be examined in all its details, section by section and
phrase by phrase. It may be regretted by some that such a rveference back to
the country for eliciting public opinion is one way of evading the legislation im-
med‘ately. but it has also an advantage. namely. that it once ggnin makes the
dry bones of the valley instinet with a new life and kindles their instinet into a
new activity. Hitherto society has been moribund; and cnez society is culled
upon to support or oppose the principles that underlie legislation of this charae-
ter, then certainly even the retrogressive people will stir thamselves up and
threw off their apathy, and give opinions which will provoke the opposite opinion
from the opposite party. Therefore 1 do not personally regret the reference of
this Bill back to the country. It may take about six months; that is not a
very long period in the history of Indian society, and we can well afford to wait
for six months if thereby we can get a Bill which will spring from within and not
be imposed from without. All socidl legislation must really spring from with-
in und not from without. Tt must be like the body growth which grows by in-
tussusception—as it is called in Biology—and not by accretion as minerals and
rocks grow by one stone being thrown on the top of another. We do not want
legislation to be forced by extraneous authority, and therefore we would like
that the people of the country should realise their responsibility and then call
tor such legislgtion. =~ This is the advantage that a reference of the Bill to the
country for pu%lic opinion will have,

So far as some of the outstanding details of the Bill are concerned, T shall
only say that I welcome the raising of the age of consent from 13 to 15 and the
promise of a Bill to raise the age of marriage from 14 to 16. I do not gn inte
raptures over the success of the SardarAct; it has been more disobeyed than
obeyed. Bu¢ at the same time to those who wanted to obey the injunctions of
that Act but who were on the other side subject to the fears s1d threats ~f ex-
communication from society, it gave a new strength, a new hope and a new

_authority. And people of more or less orthodox families coniinue to send their
girls to school because the pirls themselves would not like o marry, and when
challenged about the lapse, they say there is the Sarda Act prescribing the age
limit of 14, and they could do nothing contrary to it. - And once the limit of 14
Years is crossed it does not matter whether it is 15 or 16 or 18 years. Some-
times the more a girl is educated the less does she run the chance of bLeing
married in this country. T do not say that on that account girls should not be
educated or that they should be married early. Of course in a social scheme
which is based upon the healthy principle of marriage heing good for the aver-
8ge girl and the average boy, child marriage is certainly an excellent thing pro-
vided remedial measures are there by way of widow marriage as well. As a
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‘matter of fact, however where marriage is a8 question of choice by parties ¢nd of
adequate social equipmeunt and of capucity to maintain a family zccording to a
particular standard of life, there arise numerous difficulties, iu the woy of cvery
man and woinan being married but we sre not concerned with them. People talk
much about the standard of life; | am sometimes amused. How did Ergland
swise hoe standard of lite? it wus vy at the expense of India. T want to seo
bow in the next five years England is going to maintain her standard «f life. For
all these years she had been fattening upon others more or iess by parasitic life.
I do not think “t will be easy for us to raise the standard of life in this country
to the levels that exist in Japan or America or Europe. We cannot live un
others; we may not be whollv non-violent but we are not an imnperialistic nation
and therefore we do uot encroach on others rights. In the circumstances, we
must examine our ancient customs. as they eame into being in the istine days,
of the nation in all its purity, integrity and high honour. Duv the times have
changed and with the times, conditions too. We must now realise that the time
bas come to raise the age prescribed by the Barda Act from 14 to 16, in the cuse
of girls. That would cbvinte some of the objections raised by our Muslim
friends. [ alsu see another little difficulty in regard to thoss matters. The
Muslims may not feel exactly alike in this matter with the Hindus. If there
are difficulties it is necessary for us either to set up separate Social Councils,
such as I have indicated or to sit together and come to an understanding on
all such matters hecaune the statistice that have been revealed Ly the investiga-
tion party that was appointed in 1929 show that the evil is as rampant in
Muslim soclety as in Hindu society. Therefore the evil Leing the same the
remedies also must be similar. I am sure the House will unanimously accept
Mr. Bhargava's motion. If it in not referred to the country for spinion I shall
be glad; if it is reforred, it will be none the worse for the Bill. .

Some Honourable Members: The question may now be put.

Mr. Speaker: The question is:

** That the qurstion may now be put **

The motion was adopted. _

The Honourahle Sardar Va'lahibhal Pate' (AMfin‘ster for Home Afairg): Sir,
this nmieasure has been introduced in order to bring the existing penal laws in line
with the recommendations of the Age of Consent Committee. This Committee
reported in 1020; the report was circulated in the provinces and the general
opimian of the provinces was that some of the recommendations whre not prac-
tical and some of them wore fraught with grave difficulties. It is true thas
rocial legislation of this nature cannot be easily passed in a House influenced
more or less by a foreign Government. When the foreign power was ruling
the country certain customs, interusts systems which allowed for easy ad-
ministrntion were not interfered with:; at least opposition to them was not en-
couraped.  Therefore it was difficult to get social reform throueh. 8o I have
great avimpathy for our friend the Mover of this Bill in his efforts to bring for-
ward legislation of this character. But we have to take into account the facs
that where a Bill affecta the social system and the religious susceptibilities of a
masa of ignorant people we must have more direct and concrete evidence of
publie support for the speed with which these measures should be introduced.
It is true that a considerable time has passed since that report was received
and no effort has heen made by Government or by the legislatures to take any
eteps in this matter. Tt is possible that the reform is overdu2 and public cpinion
wmav favour it. But Government before accepting such legislation miust have
more concrote avidence and more positive evidence. Therefore the inotion for
cironlation is the proper thing. The only difference in the House is about the
period within which the report of the Committees should come. That opinion
s#hould be ascertained is » mattar on which there is no doubt. Both the 1aover
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of the Bill as well as the mover of the amendment desire that public opinien
should be ascertained before passing any such measure.  Therefore, apart from
any controversy regarding a part.cular seciion of the Bill, it is better to confine
ourselves to the question as to the period of circulation. Therefore, on behalf
of Government. I suggest that having wa‘ted for long, in a measure of this
nature we would not lose much if we gecepted the wmendment moved by my
friend, Mr. lshaq Seth. As such I am prepared to accept the amendment
moved for the circulation of the Bill for the period which has heen proposed by

him.
Pandit Thakur Das Bhargava: | wil! deui very briefly with the points made
by Honourable Members who have spoken after me.

In the first place there have been objections from Kazi Sycd Karimuddin to
the effect that the punishment in the Bill is excessive and secondly thas the
better measure would have been to increase the punishment in 1egard to
marriage offences. I quite agree with him that so far as thz punishment pro-
vided for offences against marriage laws is concerned, the vroper thing is to
sccept the Bill which I have already got circulated and which is before the
House. All the same, the reply which has been given by wy sister, Durgabai
is absolutely conclusive on this point. After all, as the Honourable Speaker
has himself pointed out that the infraction of the consent law is fraught with
great consequences to the girl herself, the policy of the law should be that this
Act should only be useful in striking fear in the minds of those who want to
violate it. As a matter of fact, no one wants that the family life should be so
disturbed that the wife should never be reconciled to the husband. Therefore in
& measure of this nature, it is fraught with great potentialitics if we keep the
amount of punishment rather more than less. I should therefore think that
the amount of punishment provided in the Bill is quite right.

F The Honourable Mr. Kazi Syed Karimuddin has raised certain other points.
thm' lnstance, why should not women be punished and secondly why should
:re be a difference betweep intra-marital and extra-marital cases? I would
refer him to the 8rguzpents in which all these objections have been met in the
:il',(;'};t of the nge of Consent Bill. Tt would take me a long t'me to reply to
sght ::;l;rguments; I would ask him to read this report and he will get the
I am anxious that the other Bills which ar i i

e set down for introduction
lltjoluld come up as soon as possible. Therefore I do not want to reply to him
:o ength on these points. One point has been answered, and I do not want

repeat the argument about the liability of the woman for punishment.

As regards the second point, that the age should be same for extra and
iﬁtra-marltal cases, my friend argued the point in a simply astounding manner
e wants to suggest that the marringe ceremony and the selection of a bride-
gmm'for the gxrl_by t_he parents or guardians is of no consequence whataver
e.thm}m of 8 society in which the girls may not be married at all. Our
:gflest.? is onle in whxqb all the girls are married. Moreover, according to medi.
timn clcgmces 8 fvears is the safe age for motherhood and more safs and proper
soon o, o ?rl gsd mte]lectu'al development and psychological development
£ a'girl wgie; 1:) o d ;:sofnolte gge that r;mflount of discretion and independence
k ves, and for many other reasons stated in the

report, 18 is more proper. The whole country is unanimous be :
A ! ] y ~us tha -
ﬁ?:::«l-eagf t;hm‘;kio be ‘ralsed to 18 and if we taks the trouble oftret:;inix?:n
noe f t}‘:is e anf;nc-s.ﬁes, you will find _that many of those witnesseshwere
Wand o e ange and stated that this change to 18 is the Troper tlri})g
countrisg f B erwise all t}m ev'ls which we hear of ag havpening in  the
tham lndo‘ urope will be introduced in Indin. We want tc steer clear of
Wwe want our girls to be protected up to 18.

-
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One point more that Mr. Karimuddin made was this. He was of the opinion
that there was no sense in making the case compoundable with the permission
of court, May I refer him to Section 865? There are many offences which
are compoundable with the permission of Court. Even Bection 420 has been
mude compoundsble with such permission only.

Kasi 8yed Karimuddin: This is ‘'without™. Bection 376(b) second part is
“with’". There is no mention in Bection 376(1) (2)

Pandit Thakur Das Bhargava: That is compoundable without the permis-
sion of the Court and naturally so. You have just stated before the House that
if there is a case of courtship: for example. in Assam there is a custom thaton
8 particular day the young man and the young woman go to ihe jungle after a
dance and there remain for three or four days and after that they come to their
homes and then they solemnize their marriage. In order to meet a custom
like this, we thought that we should keep it compoundable without the per-
mission of Court so that the Court cannot have a hand in determining whether
the case could be compounded. Bo there will be no difficulties at all. 1t is in the
hollow of the hunds of the offender and the offended girl—to compound the
offence ot plessure. He hus made a reference to this too, but in that he has
himselt given the reply.

Then agein, Sir, my friend was of the view that the offence should be cog-
nizable,  We have good reasons to say that it should be non-cognizable otherwise
the whole society will rise against this House if they were pleased to make this
oflence a cognizable one. We know what our police is and we do not want
that in such matter she police should interfere.

Mr. Ananthasayanam Ayyangar was pleased to remark that since the age of
marriage is 14 and the age of consent has been raised to 15 there will be difficul-
tiea in this that after a person is married he will not be allowed to cohabit with
his wife. I quite see the difficulty but does my friend realize that from 1860
till 1801 nnd from 1891 till the Sarda Act was passed the similar conditions
prevailed and husbands could not cohabit with their wives below 10, 12 and 18,
Heavens would not fall if a husband could not molest his wife under 15 years.

Dr. B. Pattabhl Bitaramayya: That was the Rubicon: that was crossed!

Pandit Thakur Des Bhargava: 1f that is so then you have answered Mr.
Aunnthusayanam Ayvangar.  No girl should be allowed to live with her
husbnnd, unless she is full fifteen and there will be no difficulty in this matter
also when the age of fourteen given in the SBarda Act is changed to fifteen. I
tbaok Dr. Pattabhi Sitaramayya for giving the reply. According to him the npe
in the Sarda Aot has to be changed. When these ages are the same there will
be no difficulty. As to the argument that unless that age is changed this age
should not be changed I may say that I am not opposed to the change in the
Barda Act. I want both to be changed. That means that there is yractically
no impediment in my way.

T want to say n word about a question raised by Dr. Pattabhi 8itaramayya.
1 do not agree with him that we should have councils like the Church Council
which will take the place of this legislature so far as social reform is concerned.
For a long time we have enacted all the laws in this legislature. This legisla-
ture is representative of all kinds of opinion in the country and should be the
ultimate E:rurn in which this question should be debated. T sce the implization
however. 1 have myself sent a cut motion in the budget and made the ®ug-
gestion that a ministry of social reform and social justice should be established
in this country. 1 want that our ministers and public servants should by their
own aoction set an example to the country and demonstrate that they themselves
are behaving in the same manner in which they want the country to behave, It
usually takes for n measure of thiz kind several vears before it comes on the



INDIAN PENAL CODE AND THE CODK OF CRIMINAL PROCEDURE (AMENDMENT) BILL 1183

statute book. If we had a social justice ministry the passage ¢f Bills like this
would be quite easy... . .

Shri M. S. Aney: Does the Honourable Memnber mean that all the! Honour-
able Ministers should marry again?

Mr. Speaker: The Honourable Member need not answer ec¢ach and every
argument.

Pandit Thakur Das Bhargava: The question is to my own liking. 1 wanted
myself to give a reply: before he put the question I was myself attempting to
reply that argument. What I mean by the institution of a Ministry of social
reform and setting of example by Ministers will be illustrated by ceference to
the ideal of casteless society in which matter I am a humble desciple of
Mahatma Gandhi. As a matter of fact I desire that we should have in India a
casteless society and all the 15 members of this Government should Ly their
example. by inter-marriage of their children show that they are wedded to
bringing such a society in existence.

An Honourable Member: With scheduled castes also?

Pandit Thakur Das Bhargava: Yes, with scheduled castes and  Mohamme-
dans also. That is what T want. The proposal may or may not be palatable
but it is my view.

. One word with regard to the circulation mot‘on. T have to bow to what
Bardar Patel has said. I do not want to make any sort of grievance against
the commands of Sardar Patel. All the same T must point out that in 1922 a
Bill of this nature was circulated throughout the country. ti the report of the
Age of Consent Committee you will be pleased to see what the repercussions ot
this circulation were. Then in 1924 and 1927 such a Bill was circulated. Our
Committee itself was a circulating Committee. They went over the whole
country. The report of the Committee was also circulated I understand, and the
replies received showed that some of the recommendations in the report were
not practicable. In regard to the recommendations which were not practicable, 1
have not incorporated even a single one of them. For instance. there was a provi-
sion that bonds should be taken and that the husband and wife should be seperated.
I have myself excluded those provisions. The simple proposition before the
House is whether the age is to be raised or not. This point has been gone into
alreadv. 'What should be the punishment? Supposing the replies from the
provincial governments say that the age should not be raised my humble sub-
mission is that this House should rise as one man and whatever the provinces
might say we must have this increase in age. It is a question of ration-
building. The medicine is always bitter. If the country does not like it I
would beg of the Honourable Sardar Patel to enact this by an Ordinance or in
some other way. Was any opinion taken at the time when the Rills ubout
requisition or controls weré passed? Was any opinion invited when the Foreign-
ers Act was passed? In a matter of this kind which goes to the very root of
the nation’s prosperity, which goes to the very foundations of the nation’s exis-
tence my submission is that we should not be chicken-hearted. ~We should
take courage in both hands and pass this law. T know that by accepting this
motion T would be delayving the Bill. But T bow to the opinion of my party,
and do not raise any objection to the motion that it should be circulated. But if
is difficult to swallow that it is being postponed to a verv long period. I bow
aga‘n to Sardar Patel though not without a gnawing of the heart which will cease
not until the Bill is passed.

Mr. Speaker: The question is:
““That the Bill be circulated for the purpose of eliciting opinion thereon by the 31st July,
948"

The motion was adopted.



CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL
Shri Ram Sahal (Gwslior State): Sir, 1 move for leave to introduce a Bill
urther %o amend the Code of Criminal Procedure, 1808.
Mz, Speaker: The question is:
“That leave bs granted to introduce a Bill further to amend the Code of Criminal
Proocedure, 1668."

. The motion was adopted.
Shri Ram Sahal: Sir, 1 introduce the Bill.

INDIAN BAR COUNCILS AND THE LEGAL PRACTITIONERS
(AMENDMENT) BILL
Shri T. A. Ramalingam OChettiyar (Madras: General):

8ir, I move for leave
%0 introduce & Bill further to amend the Indisn Bar Councils Act, 1928, and the
Legal Practitioners Act, 1879.

Mr. Speaker: The question is:
*That leave be ted to introduce s Bill further to amend the Indian Bar Councils
' Ast, 1926, and the T::nl Practitioners Act, 1879." .
The wnotion was adopted.
8hri T. A, Ramalingam Ohettiyar: Sir, I introduce the Bill.

CRIMINAL TRIBES (REPEAL) BILL
Prof. N. G. Ranga (Madras: Genersl): Sir, I move for leave to introduce s
S to repeal the Criminal Tribes Act, 1024.
Mr. Speaker: The question is:

“That leave be granted to introduce a Bill to repeal the Criminal Tribes Act, 1924.*

The motion was adopted.
Prof. N. G. Ranga: 8Sir, I introduce the Bill.

INSURANCE (AMENDMENT) BILL

8hri T. A. Ramalingam Ohettiyar (Madras: General): 8ir, I move for leave to
fmtroduco a Bill further to amend the Indian Insurance Acs, 1988.
Mr. 8peaker: The question is:

“That leave be granted to introduco a Bill further to amend the Indian Insurance Aect,

The motion was adopted.
S8hri T. A. Ramalingam Ohettiyar: Sir, I introduce the Bill.

Pp—g—g g

INDIAN PENAL CODE (AMENDMENT) BILIL

Pandit Mukut Bihari LAl Bhargava (Ajmer-Merwara): Sir, I move for leave
fo introduce a Bill further to amend the Indian Penal Code.
Mr. Speaker: The question is:

“That leave be granted to introduce a Bill further to amend the Indian Penal Code.”
The mection was adopted.

Pandit Mukut Bidari Lal Bhargava: Sir, I introduce the Bill.
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Shrimati G. Durgabai (Madras: General): Sir, I move for leave to introduce
a Bill further to amend the Provincial Insolvency Act, 1920.

Mr. Speaker: The question is:

“That leave be granted to introduce a Bill further to amend the Provincial Insolvency
Act, 1920.”

The motion was adopted.

Shrimati G. Durgabai: Sir, I introduce the Bill.

PREVENTION OF FORCIBLE AND FRAUDULENT CONVERSION OF
HINDU WOMEN BILL

Shri H. V. Pataskar (Bombay: General): Sir, I move for loave to introduce
& Bill to provide for prevention of forcible and fraudulent conversion of Hindu
women. ‘

Mr. Speaker: The question is:

““That leave be granted to introduce a Bill to provide for prevention of forcible and
fraudulent conversion of Hindu women."”

The motion was adopted.
Shri H. V. Pataskar: Sir, | introduce the Bill.

INDIAN CATTLE PRESERVATION BILL

Seth Govinddas (C.P. and Bcerar: General):  Sir, I beg to move for leave
to introduce a Bill to preserve the milch and draught cattle of the country.

Mr. Speaker: The question is:
‘“I'hat leave be granted to introduce a Bill to preserve the milch and draught cattle of the
countr: "’
The motion was adopted.
Seth Govinddas: Sir, I introduce the Bill.

INDIAN COMPANIES (AMENDMENT) BILL

(Amandment of Bection 86 F)
Dr. P. S. Deshmukh (C. P. and Berar:” Gencral): Sir, I beg to move for
leave to introduce a Bill further to amend the Indian Cowpanies Act, 1913
(Amendment of Section 86F). :

Mr. Speaker: The question is:
*“That leave be granted to introduce a Bill further to amend the Indian Companies Act,
1913 (Amendment of Section 86F).”

The motion was adopted.
Dr. P. S. Deshmukh: Sir, I introduce the Bill.

INDIAN COMPANIES (AMENDMENT) BILL
(Amendment of Scctions 25, 31 etc.)

Dr. P. 8. Deshmukh (C.P. and Berar: Genurali: Sir T heg ta move for
leave to introduce a Bill further to amend the Indian Companiss Act, 1913
(Amendment of Seetions 25, 31 ete).

1185
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Mr. Speaker: The question is:

“That lesve he granted to introduce a Bill further to amend the Indian Companies Act,
1013. (Amendment of Hections 25, 31, etc.).”

The motion was adopted.
Dr. P. 8. Deshmukh: Sir, I introduce the Bill.

INDIAN PENAL CODE (AMENDMENT) BILL
gShri Ram Sahai (Gwalior State): Sir, I beg to move for leave to introduce
a Bill further to amend the Indian Penal Code.
Mr. Speaker: The question is:
“That leave be granted to introduce a Bill farther to amend the Indian Penal Code.”
The motion was adopted.
ghrli Ram 8abai: Sir, T introduce the Bill.

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL
Pandit Thakur Das Bhargava (East Punjab: General): Sir, I beg to move for
leave to introduce o Bill further to amend the Code of Criminal Procedure, 1898.
Mr. Speaker: The question is: .

““That leave be granted to introduce a Bill further to amend the Code of Criminal Pro-
eedure, 1808."
The motion was adopted.

Pandit Thakur Das Bhargava: Sir, I introduce the Bill.

CRIMINAL TRIBES (REPEAL) BILL

ghri M. Ananthasayanam Ayyangar (Madras: General): Sir, I beg to move
for leave to introduce 8 Bill to repeal the Criminal Tribes Act, 1924.

Mr. Speaker: This hus already been moved by another Member.

ghri M. Ananthasayanam Ayyangar: That is true, but it may not come
in the ballot. Therefore I want to move it.

Some Honourabls Members: How can the same Bill be introduced by two
difforent Members?

Shri M. Ananthasayanam Ayysagar: It is only when it is enacted as law
that T will be out of court. Till then I can take my chance and it can very
well go in my name.

Mr. Speaker: All that I can do is this. I must take time to consider this
point. In the meanwhile, the Honourable Member may move it, without
prejudice to the Chair® ruling it out of order.

The question is:

““That leave be granted to introduce a Bill to repeal the Criminal Tribes Act, 1924."

The *motion was adopted.

Shri M. Ananthasayanam Ayyangar: Sir, I introduce the Bill.

_ Mr, Speaker: I think the same point arises in respect of the mext motion
(item No. 31) standing in the name of Shn Ananthasayanam Ayyangar.

Hajl Abdus Sattar Haji Ishaq Seth (Madras: Muslim): Is it not better, Sir,
that the motion is moved after you give a ruling?

-.\::um barred under Standing Order 31, as subsequently decided by the Honourable the
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Mr. Speaker: All that I was thinking was this. Prima facie, it appears
to me that it will be an awkward procedure that the House should adopt the
same motion in the names of two different Members.  Since the Honourable
Member’s motion is barred because of the acceptance of a similar motion,
I am thinking of the possibility of permitting him, at the appropriate time, to
proceed with it in view of the fact that he has tabled an identical motion
though it was not adopted by the House.

Shri M. Ananthasayanam Ayyangar (Madras: General): If I am given the
substance of my request I have no quarrel.

Mr. Speaker: 1 was thinking of the analogy of resolutions. ~Two identical
resolutions are tabled by two different Members, but the difference is that-in
respect of them the House adopts no motion before they come up before the
House. '

Shri M. Ananthasayanam Ayyangar: The CRair has got the right to admit
it or not to admit it.

Mr. Speaker: Tt raises a point on which I should not like to decide offhand.
I will therefore consider what is possible.. T shall 4ry my best to help the
Honourable Member to keep the Bill alive, But the best course will be for
the original mover to be present on the concerned day.

Shri M. Ananthasayanam Ayyangar: There is some difficulty. If some
other Member wants to block it he can do 80.

Mr. Speaker: If the difficulty arises we shall see.

HINDU INTER-CASTE MARRIAGE REGULATING AND
VALIDATING BILL

Shri Mohan Lal Saksena (U. P.: General): Sir, I beg to move for leave to
introduce a Bill to regulate and validate. marriages between different castes and
sub-castes of Hindus.

Mr. Speaker: The question is:

“That leave be granted to introduce a Bill to regulate and validate marriages between
different castes and sub-castes of Hindus.”

The motion was adopted.
Shri Mohan Lal Saksena: Sir, T introduce the Bill.

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL
(Amendment of Sections 161 and 162)

Shri M. Ananthasayanam Ayyangar (Madras: General): Item No. 33, being
the motion in my name to introduce a Bill to amend the Code of Criminal
Procedure, 1898, has not been moved by any other Member.

Mr. Speaker: Is it not the same Bill?

Shri M. Ananthasayanam Ayyangar: No, Sir. .

Mr. Speaker: From the fitle, I thought it was the same Bill.

Shri M. Ananthasayanam Ayyangar: Various Sections are sought to be
amended and each one of us has taken a Secction.

Shri M. 8. Aney (Deccan and Madras States Group): Will you please give
a direction to all the mcvers that whenever they have a motion they shotild
make it a point of mentioning the Section of the Act which they seek to amend?

Mr. Naziruddin Ahmad (West Bengal: Muslim): It is not really neces-
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Mr, Speaker: He means a short resume of the title of the Bill—just as
bas been shown in the motion of Dr. Deshmukh regarding the Indian Com-
panies Act.

Bince Mr. Ayyangar's motion relates to another Section I shall allow it.

Shri M. Ananthasayanam Ayyangar: ' Sir, 1 beg to move for leave to
introduce a Bill further to amend the Code of Criminal Procedure, 1898.

Mr. Speaker: The question is:

“That lsave be granted to introduce s Bill further to smend the Code of Criminal
Procedure, 1808."

The motion was adopted.

Shri M. Ananthasayanam Ayyangar: Sir, I introduce the Bill.

FACTORIES BILL

Mr. Speaker: The private Bills are all over.  The House may now proceed
to deal with further legislative business. We shall take up the Government
Bills, The Honourable Shri Gadgil.

The Honourable Shri X, V, Gadgil (Minister for Works, Mines and Power):
8ir, I beg to move for leave to introduce a Bill to consolidate and amend the
law regulating lahour in factories.

Mr. Speaker: The question is:

“That leave ba granted to introduce a Bill to consolidate and amend the law regulating
labour in factories.'

The wotion ix adopted.

The Honourable S8hri N. V. Gadgll: Sir, | introduce the Bill.

8hri Mihir Lal Ohattopadhyaya (West Bengal: General): ‘With your per.
mission, Sir, 1 would like to congratulate the Honourable Minister for having
introduced a Bill............

Mr, Speaker: Order, order. There will be no speeches now.

DAMODAR VALLEY CORPORATION BILL
The Honourable Shri X. V. Gadgil (Minister 1or Works, Mines and Power):
8ir, 1 beg to move for leave to introduce a Dill to provide for the establishment
and regulation of o Corporation for the development of the Damodar Valley
in the Provinees of Bihar and West Bengal.
Mr, Speaker: The question is:

“That leave bo granted to introduce a Bill to provide for the establishment and regulation
of a Corparation for the development of the Damodar Valley in the Provinces of Bihar and

Wast Nengal.”
The motlion was adopted.

The HonOurable 8hri N. V. Gadgil: Sir. [ intreduce the Bill.

INCOMFE-TAX AND BUSINESS PROFITS TAX (AMENDMENXNT) BILL

The Honmourable Shri R. K. Shanmukham Chetty (Minister for Finanoe):
Bir, T move:

“That the Rill further to amend the Indian Income-tax Act, 1922. and the Business
Profita Tax Act. 1047, he taken into consideration.”

Bir. there ia nothing new or controversial in this amending Rill. "+ is only
lnﬁendod‘ to olarify the original intention of the Business Pefits T: : Act and
%:. (';aplhl Gnit;sd'l'n‘x. and to rectifv certain drafting errors and omissions.

10 best way of denling with this Bill will be for me to lain briefly the
object of the two clauses. P iy

.
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Clause 2 is intended to make certain drafting amendments relating to the
Capital Gains Tax. It was the intention that capital gains arising out of sale
of agricultural land situated in the provinces ot India should not be subject
to the Capital Gains Tax. But it was not intended that if such agricultural
land was situated outside the provinces of India, that they should also be
exempted from the operation of the Capital Gains' Tax. The object of
exempting from the operation of the Capital Gains Tax the sale of land in the
provinces of India is that the income from such land is considered as agricul-
tural income and_ therefore not subject to our income-tax. The agricultural
income-tax derived from lands situated for example in an Indian State is how-
ever not exempt from the operation of our Indian Income-tax Act, and
therefore we want to provide by this amendment that any sale of land situated
to}:xt.:ide ?te p{-;;wi?ces }::f India, 1}f it results in a profit to the owner of the land,
at profit will be subject to the Capital Gains Tax. » 18 '
clause 2 (1), sub-section (a). P That is the purpose of

Sub-section (b). In the original Bill it was provided that only capital gains
arising in the previous vear for the assessment year 1947/48 should be charge-
able. In the Select (‘ommittee however, an smendment was made limiting
the liability only o profits arising after the 81st of March 1946. A consequen-
tial amendment in the explanation to clause 6 (a) of section 2 was
unfortunately overlooked. The object of the present amendment is to rectify
tl’_mt error so that the intention should be made clear, namely that if a company
distributed dividends out of capital gains made prior to 1st April 1046, such
distribution out of capital gains will not be chargeable as dividends in the hands
of shareholders. That is the object of clause 2 (1) (b).

Now 1 come to clause 2 (1) (¢). This amendment relates to capital gains
where the assessee acquires the property by succession, inheritance or devolu-
tion. U'nder the Aect as it stands now, the vnlue of the property is its cost to
the owner, hut if a person ucquires it by succession, inheritance or devolution,
he Las not paid any price for it. Therefore there is no value that he has paid.
Now it is intended to provide that in suh cases the value will be the cost to:
the previous owner. That is the object of this clause.

Now these three amendments cover the Capital Gains Tax. Clause 8
relates to certain amendments to the Business Profits Tax.

Clausea 8 (1) (a) and (d). These have got the following objects. This
proviso existed in section 5 of the Excess Profits Tax Act 1940, but was cmitted
in the Business Profits Tax Bill as in the Bill originally drafted g:e;hfr:tt(-r;'hlrﬂi
was fixed at a sum of 1 lakh in all eases without any reference & oa
or other circumstances of the business. It was also considered that the
substantive clause 5 of the Bill sesured that the application of the law would
not be wider in scope than that of the Income-tax and Excess Profits Tax Acts.
Changes were made in the Bill by the Sclect Committee, and during the
passage of the Bill the Act as it emerged varied the abatement in the case
of a firm according to the number of its working partners subject to a maximum
of 2 lakhs, and in the case of a company at 6 per cent. of the capital com-
-]IJ:t»ed in accordance with schedule II, subject to a minimum of Rs. 1 lakh.

the case of a company the entire profits are not chargeable to Business
Profits Tax. Tt is necessary that the capital for the purpose of abatement
should not be the entire capital but should be in the same proportion as the
smonrt nf jte profita chargesble to taxes hearing to ite total profta. In other
Véorcllls the capital of the company is to be rednced hy an amount which bears
beat e capital the same proportion as the amount of profits not so chargeable
m]el‘ 21‘0 the total profits. This explaina the fourth amendment inserting

(8) in Bchedule TT relating to the computation of capital.
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In amending S-hedule 11, opportunity has also been taken to insert @
proviso which Exiut(-d in section 5 of the Excess Profits Tax Act to make it
.clear beyond doubt that where a part only of the business 18 chargeab[e to
Business Profits Tax. such part would be treated as a separate business.
.Clause 8 (1) (b) enables the Income-tax Officer to call for a return not only
of the profits on business but also of the taxable profits.

Clause 8 (1) (c). The third amendment to section 19 of the Business Profits
Tax Act is to enable the Central Board of Revenue to prescribe by rule the
necessary formal modifications in those gections of the Income-tax Act which
under the law are applicable to the Business Profits Tax Act. As seotion 19
now stands, it makes certain provisions of the Income-tax Act as applied to
the Excess Profits Tax Act, 1940, also applicable to the Business Profits Tax
Ant. but those sections of the Income-tax Act as apply to Excess Profits Tax

are unsuitable for application to Business Profits Tax without certain formal
modifieations. Hence the need for the amendment.

I am sorry. Sir, that the explanation of these clauses is rather cumbrous,
‘but it is unfortunate and it cannot be avoided. Tt is rather technical, but ¥-
might assure the House that it is not the intention to introduce any new
jdeas but only to clarify the old ideas and to rectify certain drafting omissions -
and crrors. 8ir, T move.

Mr. Speaker: Motion moved:

“That the Bill further to amend the Indian Income-tax Act. 1922, and the Business
Profits Tax Act, 1847, be taken into consideration.®’

ghri K. Santhanam (Madras: General):  Sir, I generally approve of°this
Bill. It is intended to clarify  certain  doubts which should -ertainly be
olaritied. But 1 have also one or two doubts about the Bill which I want to
place hefore the Finance Minister. Before T do so. T would like to draw your
attention to our difficulties. in dealing with technical natters as these. We
have not got n consolidated Indian  Income-tax  Act. There is the Indian
Income-tax Act nnd then there are the amending Acts. We have not gob
copies incorpornting the amendments so that if we wunt to look at one of the
amendments, we have to look at the Amending Act and then collate it to the
original Act, and we get thoroughly confused. The second point to which
1 would like to draw the attention of you, Sir, Mr. Speaker, is tbat this Bill
proposes to amend: two different Acts. 1 think on the whole it would be
more convenient for us if a Bill amending one Act is brought in separately

from other Bills amending other Acts. Tt will make far mor iti ‘
transaction of business. e expeditious

Sir. my doubts are sinply as follows. 1 quite approve of the objective of
.the amendment in clause 1 which seeks to rope in agricultural lands owned
by Indian assessecr outside India. As the clause now stands the term

‘e ;;:egn;zi:ltumlll;nfl‘t“gqestnot o:ve; tl:ﬁse lands; and the objective of
: ance Minister is to make by this Bill capital gains mad
-of the sale of those lands assessable in India. I quite npprogeaofg:!;:: objeceﬁg:?

But as the Bill has been drafted, if somebody owns icult
outside Indin and assigns the income. then if he sells that ?E:d a.n‘g‘lm:‘k':g
nmﬁt that profit goes out of the clutches of the Government. Therefore the words
Income derived by the assessee’ restricts the scope of the profits gained from
selling lands outside British India and subject to our taxation. On the other

hand, it brings landr within Britis) AT .
h“nﬁmdtheﬁnm“n;nh&.hIndhw:tbmthelﬂopﬁwhiohmnottho
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Honourable Member that with reference
to this Motion, he has tabled two amendments f'or thg omission of thesl;e Wo:gz-
and that he may discuss the matter by moving his amendment when the
clause is put. I was just going to say that the Honourable Member w}(])
be allowed to move his amendments but the Honourable Member was per aps
pervous as to whether he will be granted leave to move his amendments.
I have decided to grant leave, puticularly in view of the fa‘ct that Govel.'n-‘
ment business is being taken up on a private day and Members had late notice
thereof. They were entitled to presume that these Bills .would be taken on
a Government day, but as they huave bcen.tuken up earlier, I feel I should
not be strict as regards the provision of notice. So, the Honm‘lrable‘ Member
may address himself to his points when the clauses are under discussion.

Mr, Speaker: May I point out to the

Shri K. Santhanam: Sir, 1 will leave this particular point now and men_ti.on
it when the clauses come up. One other point is that the words ““British
India” and ‘‘India’’ come not only in this, Bill but have got application in
other parts of the Act. The whole thing is confusing. What is “India’” and
what is “‘British India”’? Before 15th of August it was clear, but now there
are many firms which have got their registered offices in Pakistan but are
actually opetating within India. 1 do not know how the Inome Tax Act, the
Business Profits Tax Act and the Capital Gains Taxation are going to be-

adjusted to this. T think it is necessary that the Finance Minister should make
the position absolutely clear.

Then in clause & we are asked to exempt such part of the business as is not
controlled in India; the actual words used are: where ‘“‘the business beng the
business of a person who is resident, but not ordinarily resident, in British
India is controlled in India’’. ‘‘Ordinarily resident’’ hums yet to be defined.
Hitherto if residence was in any part of India he was considered to be ‘‘ordi-
narily resident” in India and in that definition you have got a period of
residence of six or seven years. Now we cannot apply it to India and Pakistan.
We do not know who is the person ‘‘ordinarily resident’’ in India after the
15th of August and in Pakistan after that dste. Therefore, before we give any
kind of exemption for incomes derived outside India, this point must be made
clear; otherwise we may lose ~rores of rupees by some loose, definition. And all
!;hese difficulties come in not only in the case of Pakistan: take Hyderabad;
it was c(:msidered to be in India before 15th August, today we do not know
whetber it is in India—if it is not in India the same consequences will follow.
'.I‘he same thing applies to Junagadh. Therefore this question of jurisdiction
is a matter which requires immediate examination and the Finance Minister
should immediately take it up. If we pass our legislation including these
words without s.uch examination, we do not know what consequences this
country will be incurring. We may be losing crores of rupees in the way of
taxation and T hope no such loophole will be left. I commend to the Finance
Minister that this matter should be immediately and carefully looked into and

that he should bring before us nec
thet b shoul Proﬁ%n elor Acst .nﬂessary amendments for the Income Tax Act,

These are the few points which I wish to place before the House.

Mr. Speaker: With refercnce to the suggestion of the Honourable Member
about having two separate Bills because there are amendments to two separate
Acts, T may just point out to him that, both these relate to one scheme of
taxation; though the A-~ts are different, for all practical purposes both the
enactments are the same. The procedure is that the amendment of the Indian
gx'o:rxlx(:ie-'l‘af Act taktes leﬁ‘e every ye;r by zh Finance Act; but both these

1endments are parts o e same scheme—the islati
which are being Emended together. y are not deparate logitlations
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8hri K. Santhanam: That is why I did not raise a point of order but simply

put it a8 4 question of convenience.
Mr. Speaker: Greater convenience is by having them under one group
because the scheme of tuxation is one.
Shri M. Ananthasayanam Ayyangcr (Mudras: General): Sir, 1 would like
to say o lew words on this. Sir, it s st siuci 8 matter of form as it s one
4 cent was made In whe neowid Tax Act

of substan:c. Even when the o :
of 1922 there hnve been represe.iatvns fowm  iarious persons who had

agriculteral income in non-British Indi; South Indisns had large estates in
Buritun—and there is & deputation wise b re roquestng that come from lands
in Burtna ought to be excinpted from taxation if they are received by any
persous here resident in India, us persons resident in India receive income from
lands in India which is exempt from taxaticn so far as that agricultural income
is conoerned. They wunted that income from land in non-British India or
places outside British India should also have the same excmption of income-
tax under the Act of 1922 as agricultural invome inside British India. But
unfortunately they were not able to have their way. Now, I do not know
whether it was deliberately or otherwise that capital gains, through sale of
lands from which agricultural income is derived, were omitted from the Capital
Gains Tax Act which seeks to modify the Income-Tax Act of 1922 and make
capital gains also linble to taxation. This portion of capital gains from sale
of lands in foreign territory or in territory which is not British India. were
exermnpted under this Aot.

The Honourable the Finance Minister has introduced this Bill on the
supposition that they es~aped being assessed, being brought under this scope,
by a mere inadvertence and that therefore it is a simple matter, that income
from capital gains must be taxed as agrioultural income from foreign territories
in taxed. I do not heliave it is such a simple matter—it is not merely a matter
of form or procedure to bring it in line. It is a matter of substance. I do
not know what our friends from South India have to say so far as this matter

{s concerned.

1 would like to xav that we are all anxious that our Legislature should pass
laws to which no cxecption is taken. As a matter of fact, you will see that
it is not a printed Bill that hus been circulated to us, it is only a typewritten
Bill that is cirrulated to us. Practically, we are having little or no time to
look into the various provisions and come to conclusion. What I submit is
that in all cases where the Honourable Minister in charge does not secek to
move for reference to a Sclect Committee, but on the other hand wants the
Bill to be taken into consideration then and there, and passed by the Legis-
lature, T would request him to place the Bill before at least the Standing Com-
mittee relating to hir Department so that there may be an opportunity for
the Standing Committee to find out if the intentions of the Minister are carried
out, if there is deviation in substance and in spirit. Such an opportunity has
not heen given so far as this matter is concerned. The Honourable Minister
might easily say that it will take time to convene a meeting of the Standin
Finante Committee. All the members are here and any dav a meetin of thg
Standing Finance Committee might have heen called. So far as thegam d
ment that has been tabled in regard to the definition of agricultural la gn is
concerned, after discussion with the Hononrable the Finance Mini tn it
appears that it deviates, and there is much more scope than what h . erd :
to bring within this Bill. (An Homourable Member: *“Much less .fnsi?ff"y""
much less also in certain respects. Not that I am anxious that the Gove:
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as also other Ministers—that in all cases where they want Bills to be con-
sidered straightaway without referenze to Select Committes, they would place
those Bills for consideration before the Stunding Comimittees attached to their
various Departments und give them an opportunity of scrutinising these
matters. )

Dr. P. S. Deshmukh (C. P. and Berar: General): Mr. Speaker, Sir, 1 rise
to suppori the suggesuon wnat bas been wade by Mr. Ayyangar and I think it
would be very reasonable if the Honouruble Mmister would be pleased to
accept it. There could also be a way out of the ditficulty because it is not
usual to refer a Bill to the Standing Couanittee for its opinions. A more
proper step would, perbaps, be to make the Standing Culuuutive the Selech
Committee, to which the Bill may be referred and it may be returned to the
House within the shortest possible time. Besides the arguments that he has
advanced in supportv of his suggestion, I find the Honourable Minister has in
clausg 2 (b) substituted for the original proviso to clause 6 (a) of section 2,
the following proviso:

« i ion ‘accumulated profits’, wherever
dnnnimmdmi):rg:lrugf‘ :t;l':&le;gg:suiling before thep 1st day of April, 1946.”

It was tried to be made out by the Honourable Minister that this was
merely a legislation of & formal nature, over which no deliberation wag
necessary; but, Sir, this proviso is a very important one and we wou_ld certan_lly
like to know all the reasons which have made the Finance Minister decide
that the accumulated profits which have arisen before lst of April 1946 are
to be exempted. I for one, speaking from an ordinary man’s point of view,
would have thought that the capital gains have feally accumulated before the
1st April 1946. So if the original enactment is to be effective and is to remain
in force, this sort of legislation would probably nullify it. So this is one of
the clauses in the Bill which I think ought to be considered more carefully by
this House and every opportunity for greater study and deliberation should be
allowed by the Honourable Minister. I therefore support my Honourable
friend’s suggestion and trust that the Honourable Minister will be pleased to
accept it. :

Mr. Naziruddin Ahmad (West Bengal: Muslim): Mr. Speaker, Sir, some
of the loopholes have already been referred by two very learned members of
this House and they have requested the Honourable Minister to look into the
matter and come to the House once again, if necessary, with amendments.
It has been extremely difficult to follow the Bill. The Bill as circuiated has
attempted to amend two Acts, the Income-Tax Act and the Business Profits

Tax Act.

With regard to the Income-Tax Act, T took out a copy from the Library
which was printed on the 9th April 1947 and I thought it was an up-to-date
copy. But I found that the Bill deals with matters which are not to be found
in this published copy. After a great deal of hard work and some amount of
hard searching, I had to go to the Library and then to find that there were
two amending Acts, one passed in 1946 and the other passed in March 1947.
These Acts were not however incorporated in the printed copy of the psrent
Act. T beg to submit, Sir, that if a consolidated copy of the Income-Tux Act
ha'd. been vprinted after the passing of these two Acts, that would have
minimised the labours of many Honourable Members.

A suggestion has been made that the Honourable Minister should reconsidet
his Bill. T should make another suggestion, which T have sought to effect by
an amendment. - That is with regard to clause 3 sub--lause (i), paragraph (o).
In that paragraph (c) power has been attempted to be taken to modify the
Act as may be prescribed by Departmental orders. That may enlarge the
scope of the Act beyond what is contemplated in the Act itself and may lead
practically to departmer*sl legislation. In these eircumstances, T submit that

it occurs in this
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if the Honourable Minister would take time to consider the suggestions made
by my Honourable friends, he would also be pleased to cousider this and give
8 correct decision on the point.

[At this stage Mr. Speaker vacated the Chair which was then occupied by
Pandit Thakur Das Bhargava (one of the Panel of Chairmen.)]

. Mr. Ohatrman: Before 1 put the motion to the House, 1 feel that there
s some force in the request made by Mr. Ananthasayanam Ayyangar and
Mr. Punjabruo Desbmukh. Though the I3ill wus circulated more than three
days sgo, yet it wus fair for the llonourable Members to presume that this
Bill would not be taken on the unofticial day und therefore it is that many
smendments have not come in, und other members includ:ng myself have not
had the time to study the provisions of the Bill. A request has been made
to the Honourable Minister whether in the circumstances of the case he would
consider the question of postponement of the consideration of the Bill favour-
ably. 1 would beg of him to kindly tell us if he s agreeuble to this cofirse.
Otberwise, I shall put the motion to the House.

The Honourable Shri R. K. Shanmukham Ohetty: Sir, if it is the desire
of the House that the consideration of this Bl be postponed for a few days,
I have certainly no objeotion, but 1 would like th's to be passed in th's session,
because our assessinent for capital gnins is being held up on account of these
difficulties. .

Mr. Naziruddin Ahmad: 'There ix no desire, so fur as I understand, to
delay the Bill. The only point is whether in view of the d'fficulties that have
been raised, the Honoursble Minister thinks that a reconsideration of the Bill

would be necessary.

The Honourable Shri R. K. Shanmukham Ohetty: I do not think that a
reconsideration of thin measure is necessary. In fact. the only substantive
amondment is that which stands in the name of Mr. Santhanam and Mr.
Ananthasayanam Ayyangar to clause 2 and T was going to say that I was will-
ing to accept the amendment- There is rea’ly nothing more complicated.

With regurd to the point raised by Mr. Panjubrao Deshmukh in exempting
the profits arising before the 1st April 1946, I might point out that we are
only carrying out the intentions of this House because when glie Capital Gains
Tax Act was finally passed in this House, the House limited the liability only
to profits arining after the 31st March 1946. So we are only giving effeet to
that.
Some of the Honourable Members did not real'ze that the scope of the
Act was intended to he restricted in this manner and therefore it is that we
are giving intention to that by a formal amendment and 1 fully sympathize
with the Honourahle Members. Sir, in the difficulty that thev have in not

etting a consolidated copy of the Indian Income-tax Act. T may inform the

%omw that the Indian Tncome-Tax undergoes ro manv changes in the course
of the vear and it is very difficult to keep an up-to-date edition always ready
at hand, but we try our bhest to see that at least one comnlete copy containing
at least in slip forms attached. containing all the up-to-date amendments are
kept in the lihrary of the House and we shall try our hest to see that the newlv
incorporated amendments are hrought out as soon as possible. If that amend-
ment to claure 2 is gecured. T do not think there ir anv th'ng really contentio"s
in the Bill. TIn any case T have no objection to the postponement for two or
three davs.

Mr. R. K. 8idhwa (C.P. and Berar: General): Mr. Chairman. T have not been
able to follow that any substantial argument has been advanced for sending this
Bill to the Select Committee or to the Standing Committee. Tt is true that
s reference has heen made in this Bill to two previous Acts and copies were
available in the Library and those who are interested could have seen them there.

1
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_ Mr. Ohairman: The House is not considering the question whether the
Bx_ll ought to be referred to the Select Committee or to the Standing Com-
mittee. The Honourable the Minister wants the Bill to be taken up and I
do not see any difficulty in taking it up just now.

The question is: .

“That the Bill further to amend the Indian Income-tax Act, 1922 and the Business

Profits Tax Act, 1947, be taken into consideration.’”
The motion was adopted.

8hri K. Santhanam: I move:

““That in part (a) of sub-clause (1) of clause 2 of the Bill, in the proposed part (iii) to
«clause (4A) of Section 2, the words ‘by the assessee’ be omitted.” '

If this Motion is accepted, the clause will read ‘‘any land from which in-
oome derived is agricultural’’. That exactly defines the capital or property
which the Finance Minister wants to bring within his net and the words which
are now deleted are quite superfluous but there are other implications which:
I have already indicated. As the Honourable the Finance Minister has accept-
ed this, I do not want to take up the time.of the House. Sir, I move.

Mr. Chairman: Amendment moved:

“That in part (a) of sub-clanse (1) of clause 2 of the Bill, in the proposed part (iii) to
clause (4A) of Section 2, the words ‘by the assessee’ be omitted.”

The Honourable Shri R. K. Shanmukham Ohetty: Sir, I accept the

amendment.

Mr. Ohairman: The question is:
“That in part (a) of sub-clause (1) of clause 2 of the Bill, in the proposed part (iii) to
clause (4A) of Section 2, the words ‘by the assessee’ be omitted.”

The motion was adopted.
Mr. Ohairman: Now I will put the amended clause to the House.

The question is: )
“That clause 2 of the Bill as amended stand part of the Bill.”’ .

The motion was adopted.
Clause 2 as amended was added to the Bill.

Mr. Naziruddin Ahmad: 1 beg to move:
“That part (c) of sub-clause (1) of clause 3 of the Bill be omitted.”

The portion which I want to be omitted is to this effect. In Section 19
after the words ‘‘provision of this Act’’, the words ‘‘and such modiﬁcations:
if any, as may be prescribed’’ is sought to be inserted. I submit that this
provision will empower the Honourable Minister or practically his Depart-
ment to modify the Act of 1947, as may be prescribed, that is, there is no
direction or indication of the limits or of the lines on which the modifications
may be made. It is against sound principles of legislation to give a Depart-
ment the power to legislate and effect modifications in Acts. The fact that
such modifications would not be repugnant to the provisions of the Act is not
a sufficient safeguard. I submit that in spite of the phrase there is a possi-
bility and scope for enlarging the provisions of the Act by just obeying the
condition that it is not repugnant to the provisions of this Act. I repeat that
such a grant of power to modify the Act as may be prescribed is against sound
principles of legislation. I really desire a clarification on the point and if it
appears that the modification will not go beyond the scope of the Act, then
of course T need not press my amendment to vote. I want really a clarifi-
cation as a difficulty has arisen in my mind and I hope the Houourable the

Finance Minister will make it clear. :
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. 'The Honourable Shri R. K. Shanmukham Chetty: There is probably some
misunderstanding on the part of my Honourable friend regarding the scope of
this amnendment. It is not intended to empower the Central Board of Revenue
to issuc by notification any substantial modifications of an Act passed by this
House. Obviously it is not.correct to do that. Already power has been given
to the Central Board of Revenue to issue the necessary formal modifications
to app'y the Iuncome-tax Act to the Excess Profits Tax Act. Now those legi
lative modifications which have already been made are not exactly su.ihfl:
to the Business Profits Tax. So it is purely a formal matter and no modifica-
tions of substance will be made by the Government and the Central Board
of Revenue,

Mr, Naziruddin Ahmad: May I suggest, therefore, that instead of the word -
‘maodification’, the word ‘adaptation’ be accepted. That would, I believe,
remove the ohjection which T have made. Instead of modifications of the Act,
adaptations of the Act would be quite in keeping with the spirit.

Shri M. Ananthsayanam Ayyangar: I think the word ‘Medification’ is much
better, ne it gives a larger seope than the word ‘adaptation’. Later on some
changes may have to he made which eannot strictly be brought under the word
‘adaptation’. Therefore, the word ‘modification’ may stand as it is.

Mr. Naziruddin Ahmad: That is just my objection, the word ‘‘modifica-
tion'’ may be suitable but it enlarges the scope.

Shri M. Ananthasayanam Ayyangar: Tt does not enlarge the scope on the
question of principle; it is only a question of procedure,

The Honourable Shri R. K. Shanmukham Ohetty: Aleardy in section 21 of the
Excoss Profits Tax Act this power has been given, and there the word used is
“magification”’. Here we hnve to make conscquentinl amendments which
are necessitated by the passing of the Business Profits Tax Act. BSo it is
nothing new.

Mr. Maziruddin Ahmad: Then the phrase ‘‘consequential amendments™
as used hy the Honourable Minister may be used.

The Honourable 8hri R. X. Shanmukham Ohetty: I used that rather loose-
Iv: 1 mennt modifientions to suit the Business Profits Tax Act.

Mr. Naziruddin Ahmad: Sir, if the Honourable Minister will give me an
assurance that the pointr raised by me will be considered by him I am pre-
pared not to preas this.

The Honourable Shri R. K. Shanmukham Chetty: T can certainly give that
AssuUTANCE.

Mr. Nasiruddin Ahmad: Then I beg leave of the House to withdraw the
amendment.

The amendment was by leave of the Assembly withdrawn.

Shri M. Ananthasayanam Ayyangar: Sir, I move:

“That to clause 3 of the Bill the following Explanation be added, namely:

. this section “British Tndia" and “India’ shall have the same
For t::anl;‘;m t?!o.\' l:d before the 15th August, 1047"."

1 do not want to keep the House long over this. Those persons who carry
on bnsiness in British India, even if ther should be in any part of Indis, sre
linble to be taxed on income derived from outsi.de. The words ‘‘British Ind,a-n'
and '‘Tndia" are used in claunse 8. Whether it applies to that portion which
has been separated and what the exact implication is has not been made clear.
T thought the intention of the framers of this Rill was to bring it into line with
the Aot as it was hefare the 15th August 147. That is also expressed in the
Preamble as also in the Statement pf Oblgcts and Reagons. So T suggest
that the definition of the words *‘Rritish Tndia" and ‘‘India’’ may be brought
into line with the detinition that existed before 15th August 1047.
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Mr. Chairman: Amendment moved :
“'That to -clause 3 of the Bill the following Explanation be added, namaely :

“That to dlause 3 of the Bill the following Explanation be added :
meaning as they bad before the 15th Augnat. 1647 " "omel :

The Henourable Shri R. K Shanmukham Chetty: Sir, T must confess
thst I am not competent to give a satisfactory explanation as regards this point
s 1t 1s a technical and legal point. But I have been told that an Order in
-Goqncll 18 now ready to be issued und it will be issued in the next few days
which will explain exactly the scope of these terms for future application. I
think that skould satisfy the Honourable Member.

_ Shri K. Santhapam: Shall we have an opportunity to serutinise that Order
in Council?

_The Honourable Shri R. K. Shanmukham Ohetty: That is a matter for
‘which my Homourable friend the Law Minister must answer,

Mr. Ohairman: That may have other implications and therefore it is best
to consider th's question independent of that Order in Council. We do nof
know whst it will be. .

Shri M. Ananthasayanma Ayyangar: Sir, not only in this but in other
measures also we have got these expressions ‘‘British India’ and ““India’’.
Bome clarification is certainly necessary and so I proposc to wait for this Order
in Council. T ask for leave of the House to withdraw the motion.

The amendment was by leave of the Assembly withdrawn.

Mr. Ohairman: The question is:
“‘That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.
The Honoursble Shri R. K. Shanmukham Ohetty: Sir, I move:
“That the Bill as amended be passed.”

Mr. Obairman: The question is:

*‘That the Bill as amended be passed.”

The motion was adopted.

EXTRA-PROVINCIAL JURISDICTION BILL

The Honourable Sardar Vallabhbhai Patel (Minister for Home, Information
and Broadcasting and the States): Sir, I move:

“That the Bill to provide for the exercise of certain extra-provincial jurisdiction of the
“Central Government be taken imo consideration.”

This is a short measure and I shall only briefly explain the reasons why I
have come to thix House for its passage. The Government of India acquired
eertain powers and jurisdiction in and in relation to certain areas known as
non-jurisdictional and semi-jurisdictional States and Talxkas of Western Indis
and Gujrat, Manipur, ete. Before the power was transferred to the Govern-
ment of Indin these powers were exercised by the Agercies known as Political
Agencies under the Crown Representative; and when Paramountey lapsed and
power was transferred there was possibility of a vacuum being created.in_ these
areas as obviously these were not fit for the exercise of sovereign jurisdiction.
The Government of India had to step in to fill in the vacuum and we passed
an Ordinance creating a machinery by which these powers were to be exercised.
1t is therefore now attempted to replace the Ordinance by means of a shork
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legislation to create the machinery of appeal courts and other necessary para-
phernelia for exercising jurisdiction in those areas. Therefore it affects small
areas of these semi-jurisdictions]l States and Talukas. It does not affect any
other part of the country. It is proposed to replace the Ordinance by an Act
of the Legislature and to give effect to it from the 15th August 1947. The
House will thus see for iteelf the necessity and justification for the powers
we are taking, and therefore I commend this Bill for the consideration of the
House. B8ir, I move.

Mr. Ohairman: Motion moved:

“That the Bill to provide for the exercise of certain extra-provincial jurisdiction of the-
Central Government be taken into consideration.”

Shri Himmat Singh K. Maheshwarli (Sikkim and Cooch Behar Group):
8ir, I move:

“That the Bill be referred to s Select Committee consisting of the Honourable Sardar
Vallabhbhsi Patel, Shri Balwant Rai Gopalji Mehta, Shri A. P. Pattani, 8ir V. T. Krishna-
machari, Durbar Gopaldas A. Desai, Dr. B. Pattabhi Sitaramayya, S8hri M. Ananthassyanam
Ayyangsr, Shri Raghuraj Singh, Mr. Naziruddin Abmad, Shri N. Madhav Rau and the

ver, with instructions to report by the 6th December 1947 and that the number of
members whose presence shall be necessary to constitute a meeting of the Committee shall

be five.”

The form in which I bave moved the amendment represents an agreemen®
reached on the subject and before making any remarks and taking up the time
of the House, 1 shall be grateful if the Government will kindly express their
aftitude so that the House may not have to waste any time in hearing argu-
ments in favour of this motion.

Hajl Abdus Sattar Haji Ishaq Seth (Madras: Muslim): You do not want to-
speak? .

Shri Himmat Singh K. Maheshwarl: No, if the Government accepts the
motion.

The Honourable Sardar Vallabhbhai Patel: I accept it.

8hri Himmat Singh K. Maheshwari: In view of the Government's  acoept-
enoce of the amendment, it is not nocessary for me to offer any remarks and
I commend the motion for the acceptance of the House.

Mr. Ohairman: The question is:

**“That the Bill be referred to a Select Committee consisting of the Honourable Sardar
Vallabhbhai Patel, Shri Balwaut Rai Gopalji Mehta, Shri A. P. Pattani, Sir V. T. Krishna-
machari, Durbar Gopaldas A. Desai, Dr. B. Pattabhi Sitaramayya. Shri M. Ananthasayanam
A gar, Shri Raghuraj Singh, Mr. Nasziruddin Ahmad, Shri N. Madhav Rau and the

over, with instructions to report by the 6th December 1947 und that the number of

mbor.a whose presence shall be necessary to constitute a meeting of the Committee shall
ve.” . -
t

The motion was adopted.

-

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL.

The Honourable 8hri N. V. Gadgil (Minister for Works, Mines and Power):
Bir, I move: !

*That the Bill further to amend the Indian Merchant Shipping Act. 1923, be taken into-
consideration.” S

This Bill enacte the provisions of Ordinance No- 27 of 1947. It i
three things. In the first place it provides that no person shall transferp:x??]iii
any ship in any port or port in India, or any share or interest thereof without
the previous approval of the Central Governniont. The second thing it pro-
vides is that it restricta the transfer of registry of shipping. A ship that has.
been registered in India will not be allowed to be registered in any port out-
side Indla. The third provision is that under the present position for every
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cxemption that is required from the compliance of certain provisions w.th
regard to safety and other matters, a special case has to be made out and a
=pecial notification is issued under Section 126 of the Indian Merchant Ship-
ping Act. What is provided here is that general power is taken under proposed
Section 289C so that general exemption may be made available.

The muin objeet of the Bill is to conserve shipping and the small tonnage
that we have. It is possible, Sir, that people may like to transfer their rights
and msay also like to transfer the ships that are reg'stered here to countries
outside. It is necessary that this power must be with the Government, when
Government is anxious to increase tonnage. There is nothing to which any
objection can be taken and T therefore commend that the House may be
pleased to accept this Bill.

Mr. Ohairman: DMotion moved:

“That the Bill further to amend the Indian Merchant Shipping Act, 1923, be taken into
consideration.""

Mr. Naziruddin Ahmad (West Bengal: Muslim): Sir, T move:

“That in clause 2 of the Bill, in the proposed new section 289B—
(i) the word, figures, letters and brackets (57 & 58 Vict., c¢. 60)' be omitted ; and
(ii) the word, figures, letters, and brackets ‘(57 & 58 Vict.,, c. 60)' be inserted in
the margin.”

This is only a drafting amendment. The Statute reference is inoorpdi'ated in
the body of the Bill. The usual practice is to give these Statute references
on the margin. The reason is that in the Merchant Shipping Aot of 1894 it
is laid down that the Act shall be called the Merchant Shipping Act of 1894.
No statute reference is necessary to complete the description. The description
by way of Statute reference is necessary for research students, or for anyohe
who would care to find the Statute in the margin. This Statute reference not
being required to identify the Act should be ‘taken out of the body of the Bill
and taken to the margin. It does not involve any change in the principle or
structure of the clause but is only a drafting device.

Mr. Ohairman: Amendment moved:

*“That in clause 2 of the Bill, in the proposed new section 280B—
(i) the word, figures, letters and brackets ‘(67 & 58 Vict., c. 60)' be omitted; and
(ii) the word, figures. letters, and brackets ‘(57 & 6B Vict,, c. 60)° be inserted in

the margin."

The Homourable Dr. B. R. Ambedkar (Minister for Law): - I should like
to explain the position. I would say that the amendment has no substance
in it. The identifying clause may cither be in the margin or may be in the
context of the section itself. All thabt is necessary is that there should he
some identification. Originally it is true that in all the Bills that we have
presented to the Assembly, such identification references were in the margin.
But recently the printers have adopted the method of giving the references
in the very body of the section itself and the purpose is to economise paper.
For instance, when you have to give the referenecs in the margin obviously
vou want to use a larger piece of paper. Since the war started this device
was adopted just for the purpose of economising paper. I do not think there
is any violation of the principles relating to drafting nor any violation of any
law with regard to marginal notes. As a matter of fact marginal notes are

unnecessary and need not be printed.

ghri Suresh Chandra Majumdar (West Bengal: General): There is such
o thing as ‘‘inner margin”’ note which does not waste paper.
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The Honoursble Dr. B. R. Ambedkar: I do not know. Probably there
ise. I am not an expert. I was given to understand by the Printing Depart-
inent of the Government of India that if you give these identification sections
on the margin it would consume more paper.

Mr. Nasiruddin Ahmad: In view of the explanation given by the Honour-
able Minister which I fully accept, I beg leave of the House to withdraw my
amendments.

The amendment was by leave of the Assembly withdrawn.

Mr. Nasiruddin Ahmad: Sir I move:

“That in clause 2 of the Bill, in the proposed new section 288C, (i) for the words ‘the
Merchant 8 Acta’ wherever they occur, the words and res ‘the Merchant Shipping
Act, 1923 and the Merchant Shipping Act, 1504’ be substituted ;"

8ir, while the clause in the Bill mentions the Merchant Shipping Acts
which means the British Btatute as well as the Indian Act, the amendment
points out specifically that these are the two Acts meant. Of course if this
smendment is accepted, then the statute references, as has been explained
by the Honourable the Minister for Law, should be incorporated in the text.
1 submit that instead of describing them as the Merchant Shipping Aots, it is
better to describe them as the Merchant Bhipping Act of 1894 and the Merchant
Shipping Act of 1928, meaning the British Aot and the Indian Act.

Mr. Ohalrman: Amendment moved:

*That in clause 2 of the Bill, in the proposed new wsection 288C, (i) for the words ‘the
Merchant Bh:rpi.n' Acta’ wherever they occur, the words and figures ‘the Merchant Shipping
Act, 1923 and the Merchant Bhipping Act, 1804’ he substituted ;"

The Honourable Shri N. V. Gadgil: 8ir, I cannot accept this amendment,
because it will restrict the eflect and some scope for mischief will be left.

The Honourable Dr. B. R. Ambedkar: If I may add one more observation
to what has been said by the Honourable Minister in charge, I think this
nmondment is unnecessary and if my Honourable friend were to refer to the
definition in the original Acot, the Merchant Shipping Act, 1928, Bection 2,
sub-clause 5 (here I am speaking from memory), he will find that this amend-
ment is quite unnecessary.

Mr. Naxiruddin Ahmad: My only reason for moving this amendment was
that I did not get a copy of the Act. In view of the explanation given by the
Honourable Minister I beg leave of the House to withdraw the amendment.

The amendment was by leave of the Assembly withdrawn.
Mr. Ohalrman: The question is:

“That «lause 8 sfand part of the Bill."

The mobion was adopted,

Clause 2 was added to the Bill.

Clause 3 was added fo the Bill,

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.
The Honourable Shri N. V. Gadgil: Sir, T move:
“That the Bill be passed.”

The moticn was adopted.

The Assembiy then adjourned till Eleven of the Clock on Thursday, the
4th December, 1%17. '
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